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—

The Lok Sabhg met at
Clock.

Ten of the

[Mr. SrEAKER ip the Chair]
ORAL ANSWERS TO QUESTIONS
Shortage of Cement

+

[ Shri Bagri;
Shri Hem Raj:
Dr. P. Srinivasan:
Shri Paramasivan:
Shri Jashvant Mehta;
Dr. Mahadeva Prasad:
Shri Kajrolkar:
Shri Mohammed Koya:

Shri Madhu Limaye:
Shri Ram Sewak ¥adav:
| Shri Basappa:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it ig a fact that there
is an acute shortage of cement in the
country;

*Bld. J

(b) if so, the reasons therefor; and

(e) the steps taken or proposed to
be taken to improve the situation?

The Depuiy Minister in the Minis-
try of Indosiry and pply (Bhri
Bibudhendra Misra): (a) to (c). A
statement is lid on the Table of the
House. ([Placed in Library. See No.
LT-4980/85].

sft W ;. gEm ngEm W
wT % AAfaw i ® 16 & 20
dwTT e w1, e gw wETe A Ty
g f¥ At ¥ g3 ara A W A
1454(A1) LS—1,
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AT %Y 2T 0% i ¥ & o
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wlra Wl 33 B a1 gIra A o -
1 b | Ffer 37 T, gz T, w1
AT EETH F9A F SRy #hvE w
AEATT EYAT & | ¥ FORIT ¥ AhpEr
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forr & fop 770 A Y AT pR
w0 w1 N1 Aifer ¥, 7wt awen omdr W
g wfowe war fean omy 7

ot fr. . fog : w0 Tow Aww
ot gafaaTT § 73 7 7w T -1
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oo "gew W AT Y @,
A #y¥iz fpw & angm 7

sft ey oy g I W -
"t §0F ¥ i &1 AFAT T § )

WTIR WEWG ¢ WY 91T ¥ A
1 FATEA, §1 AITT FT AFEE FAT |

it TrHRWE aTew: AT AT AgEd
#1 gg WA § R os Wi At adr E
winl & fag @iz 7@ fasar §, di
gt wrfz ¥ faq, i gl e afy it
wifsat & frlr w18 a1 & samT WA
qu Hie fam sman & afg gi, @1 g
O3 Ffrr wmmordw fad g g 7

ot fx. m. fag . w7 @ w
ATTHTE MTa% ATAAG 2Eg R IqUET
qrfr—aw =t @ 1 Afew ot et ot
Ta a1 & forros wra §, g9 SHHTATE
R A T wTat e g

off et : werw wERET - Wi
AT w1 wara gt feay mar g o

oft crede g - T AAT AgET
®1 FTH 0T F AL A

Bhri Basappa: Are Government
aware ol the availsbility of the raw
materialg in the Vasadurga area of
Chiwaldrug district of Mysore State?
Is it a fact that the Chief Minister of
Mysore has made a reference to this?
if so, what action has been taken by
Government?

Mr. Speaker: Each State cannot be
taken up now,

Shri Basappa: More production of
cement is also ¢ d in the gquesti

Mr. Speaker; We might put a gen-
eral question.

Shri Basappa: Please let him answer
the gquestion.

Shri T N. Bingh: Whenever the
Chief Minister of Mysorc as also of
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other States have written, I have tried
to accommodate them to the best of
our ability. In such cases, we do
what is possible, but there are other
considerations also.

Shrimat] Jyotsna Chanda: Do Gov-
errment propose to gtop the supply of
raw materialy to Pakistan to run their
factory in Sylhet, and do they intend
to open a cement factory in the Khasi
angd Jaintia Hillg in Assam?

Shri T. N. Singh; At present, there
are no supplies being made to Paki-
stan, Ag regards the future, it is yet
to be seen.

Shri Kajrolkar: Do Government in-
tend to 'make cemen{ available to the
Maharashtra Government in response
to their urgent need for it for imple-
mentation of big Industrial schemes
and housing projects?

Mr, Speaker: That must be taken
note of as he seldom puts a question.

Dr. P, Srinlvasan: As we know,
there is acute ghortage of cement all
over, but even the little quantity of
cement available in the black market
is found adulterated. What steps do
Government propose to take to re-
medy that state of affairs?

Shri T, N. Singh: There is nothing
unusual if black-marketeers and adul-
terators join together,

Shri Indrajit Gupta: The statement
commences With the sentence that
‘there is an overall shortage of cement
in the country’. In wview of this, what
are the reasons which have impelled
Government to decide on decontrol of
cement, and how do they propose
after decontrol to prevent the prices
from going up without any kind of
restriction?

Shri T. N. Bingh: As the hon. Mem-
ber is awure, due to the emergency,
that decision has been postponed for
the time being. The decision to de-
control was taken by the Prime Min-
ister and the Government ag it was
felt that with the regulated system of
supply of essential things thal we are
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thinking of, it would be possible to
do away with gome of the evils that
are there and at the same time, en-
sure better supply.

ot AT - OsTN  WERY,
W Ty w1t 3w 7w oY Nx e
E: ov, w7 o o qEly, w9
¥ &t oivwm; Q7 A, w3w & a9x
Y ¥ | Foerdr garen ¥ el i
wzte Wi & A2 frwar @1 g an
W SRWT ¥ Ay ouTe-dy Wi
wez-driz fam @ d | go A w
wxre wre 07 o) i fem o b oew
= wreet w1 €170 § goere w5 gl
faro-Aife | & ag T Wi §
fo wr e o Aifr #1 fare & vty
o o Wle AT TR & 30 T
o qzAT AT, T 67 1 fawre
Tt & av oy ?

Mr, Speaker: s the distribution
policy to be revised or not?

Shri T. N. Singh: The whole policy
was under consideration, and we were
going to take certain gteps . . .

o uwdww amew ¢ @9 W #
wars g T ¥ o o w7 A
wamx Afora

oft TrvwTeOY ¢ U w1 oA frf
aAT &

WRIW WG WA O A T R
qm orar oo

ot fre wro e : dm mzq W
CELERL R UL Gl IR DIER L
wrmr €1 ot fF gz 1 fewzm g
T ¢ 1 ourw A frafa B 3wy ey
zn Ikt Wt A feram @ fea
T T Wi, oA T et
frerdts B
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Bome hon Membery rose—

Mr. Bpeaker: The demand is so
great and the supply is go little that I
cannot satisfy all the members. ™

Bhri Ranga: Are we to understand
that the emergency is over, the Gov-
ernment are not going to give any
thought to it at all, and there jg & pro-
cess of attrition by which the Prime
Minister's wishes and Prime Minisfer’'s
decisions, arrived at after having con-
sulted the concerned Ministry, are
being destroyed piecemeal by all sorts
of excuses by the Minister concerned?

Bhri T. N, Bingh: The insinuation
that the Prime Minister'y decision is
in any way being circumvented is
quite wrong. We are going to honour
whatever the Prime Minister has de-
cided. The decisions were taken after
full consideration by the Government.
Let it however be admitted that
the emergency is not over yet.

SBhri Ranga: It has come for your
benefit,

freeht & et saeiolt
+
ot 7o wto iy :
ot §o Wo g™ :
l_'ﬁgl'h(m:
w1 wrfoen Gt o7 a@TA ®Y war
w fw

(%) war faeeft & &w & ot aofiei
aor O A et wedt oo
G w1 Ty frarmd g Wi

(=) afezr, Y wa T & weg wooni

# oft ady wedfamt smaifor = W
faarz § ?

The Minister of Commerce (Bhri
Manubhal Shah): (a) and (b). There
is m proposal under consideration, of
the Government to organize a Perma-
nent Exhibition in New Delhi for the
display of Indian manufactured pro-
ducts and with a view to present a

*81s.
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pleture of developing and changing
India with particular reference to our
development plans and export poten-
tial. It is also proposed to set up
Showroomg for the display of India's
exportable products particularly more
manufactured products at the prin-
cipal commercia] and industrial cen-
tres of India such as Bombay, Calcutta,
Madras, Delhi and Bangalore and

some progress has glready been
achieved in this regard.

ot wo ato fyddh: fafww dai
W JarT #1 qafa 75w w1 0F wroo
ag ot & 5 37 TR # A1 oaeied
Ft STV AT & TR T 9% A
TfY £1 & W7 S qTn TIer Ny 8, o
tfedt $¥w It 8, 3% fom fam
fawr ST £ wrAvawa @ W @
#, I ot v e A g g,
frgrar & o adt e & 4 &
AT ATGAT § 6 qOF IO A wra-
AT $1 W T F wawa &
I srreay w7 7w 7 wodr 7

ot vk g ;W6 Ee ® qEn
# o ager ot v ora fgema & s
oo, wEd # o smwe qv W
gAY saEEqr 9T Y T R 1 a@ W
AT 91 47 A1 UwSE wif@Eh &
fr a1 wfs M1 witr "I
& %! TE w1 AT A © fam &
fadr | o fam oF Tomde geie
miefigrardmio s
R & o wraw wAr 19w B ww aw
A ¥ g v owe aiftd
INT W WA gUNTREHE w1 feAma
SrEar |

ot Ho wro fret: ww wEET,
F wer ag o e ot F dzawi
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W WET . 6F W gEeT
garT Ffar

@t w oW frad c owwogEw
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& oY gt oAt #, 3ad oy ey
99 Ffg gra # fesdr gaoofe
frgifa t of & ooy T w0
a® 7O AT

st o W TE §
wa #15 A9 ¥ AT wOw Ty e
&9 @im O §5 a¥ @ w anw faw
ara | #fer §fe qrd g mE g
g A wTg oy g feed I gH W
w1 % Fg 2 3 T}, g R gm A
g gty | Afsqgramma i fe @
il ® v (e ag wfta gd faer
ot At T ATt W Tt T
¥ 9EN 41 gHT WA W wTR (A
[ |

Shri 8. C. SBamanta: ]s it not a fact
that the All-India Manufacturers’ As-
sociation collected all the indigenous
machine: and partg that were manu-
factured in the country and showed
them in Delhi? May I know whether
they were also exhibited in different
parts of the country?

Bhrl Manubhal Bhah: This is what
I wag actually telling the hon. Mem-
ber who put the question first; there
are numerous exhibitions with numer.
ous agenciey already taking place in
the country, What we are really con-
centrating upon ig export orientation
through a number of such exhibitions
and for that purpose the scheme is on.

Shri Sham Lal Saraf: May I know
whether these exhibitions will be
simply for displaying of goods or whe-
ther they will be treated as exhibi-
tions-cum-markets so that exhibitors
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can have the facilities for booking
orders on the spot?

Shri Manubhal Shah: Both the wus-
pects will be taken into consideration.

oft qaare fog : a® oY A §
ag anAz deT & My d av  ofew
T & fag ¢ 7 feg & v ot
frar smoar 1+ woerT et w0l ar o
grfifaz w7 14 &, ¥ w87 7

ot st oy ¢ Ag W1 WTOT &
ferg &, et faY & g & W Swdl €Y
et YT it Awe T it Figear & e
¢, IR AN €7 gwar @ awi
Al FEET W avere s ot &few wg
|9 MATA A §, 78 A1 forent e gy
e o qmm o

oft iy wrww ;g g
# gferar & fore wrr & e g wft-
fwa g @ IW WA W ORI
agt §im YT arq &g gl W AT
wTd FgHT W awre agn g 7

st woprk g ¢ AT OEiREE W)
T AT |
Shri D, C. Sharma: May | know
how the Government iz going to attract
these businessmen who are golng to
make purchases of our small-scale,
medium-scale and large-scale Indus-
trinl products?

Shrl Manubhal Shah: [ am glad that
this has been raised, We propose to
invite foreign delegationg from differ-
ent sectors from different countries
and particularly the East European
countries on a government level and
from the rest of the countries on &
business level so that they can see
what we are producing and make on-
the-spot purchases,

Shri Priya Gupta: In the recent In-
ternational Transport Exhibition beld
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at Munich, while there were some
stalls from Pakistan which does not
export much, we did not find g single
stall from Indim, though India exports
locomotive engines, wagons, ete, and
we produce aircraft also, in that In-
ternational Transport Exhibition, and
s0, may I know what isg the view
of the Government in this matter?

Mr, Speaker: It is a different ques-
tion. fassit w1 faw g1 wr § afex
uTq At I3 FT G AR 0 |

Shri Priya Gupta: Part (b) of the
question sayg about exhibitions orga-
nised in other countries.

i1 www fag : TUA A1 QAR
w1 ot R w7 Fdra g€}, adr
a7 &1 A1 A1 fea I 7

sft wpwek g A ATy
W[ ATST §, FAK ATH AT AHTATA
ws@ Afewa 7§, IA€T g gEAME
fwar s Afe qrfeoa #1491 23
AqAw Cae & foeqd w6 9¥8m o

Trade with East European Countries

*Bl6, Shri P. R. Chakravertl: Will
the Minister of Commerce be pleased
to state:

(a) the prospects of the expansion
of trade transactions between India
and East European countries, speci-
ally in non-traditional goods; and

(b) the gteps being taken by Gov-
ernment in this direction?

The Minister of Commerce (Shri
Manubhal Shah): (a) and (b). A state-
ment s laid on the Teble of the House,

STATEMENT
Proapects for expansion of India's
trade with East European countries
in non-traditional goods are very
bright. As trade with East European
countries {s 4 ted on bil al
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pasis with mutual consent of the Gov.
ernments concerned every opportuni-
ty is taken to remind those Govern-
ments of the necessity for their pur-
chase of guch non-traditional items,
that are required for their economy
and are presently manufactured in
India. In all trade negotiations this
matter is highlighted and trade
agreementg do specify a large number
of engineering, chemicaly as well as
consumer as exportable
mems from India. To intensify
wur efforts in this direction ex-
hibitions are regularly organised in
those countries, technical and business
delegations wre also sent every now
ond then to contact the East European
Countries’ Buying organisations for
cultivating their interests in our non-
traditiona] items, The State Trading
Corporation of India has also establish-
ed its offices in some of those countries
and is maintaining frequent contacts
with enterprises in addition to flna-
lizing contracts for supply of such
goodg from India ag are envisaged
under the trade agreements.

Shri P, R. Chakraverti: In view of
the prospects of expansion of India's
trade with east European countries,
may I know, up till now, to what ex-
tent we have been able to enter into
contracts with some of these countries
and the financial transactions which
are likely to follow from them?

Shri Manubhal Shah; As the hon
House is aware, our trade with the east
European countries, particularly, has
been very gratifying; in the last five
years, the trade hag almost ten times
expanded particularly with the Soviet
Union. Now, in the fourth Plan, the
Minister of Foreign Trade, Mr. Peteli-
chev, and hig team are expected to
come here in the first week of Novem-
ber and we are going to double the
trade between India and the BSoviet
Union from the present leve] of Rs. 75
crores each way or g total of Rs. 150
crores, to Rs. 300 crores both ways
in the fourth Five Year Plan.

Shri P. B. Chakravertl: Is it a fact
that the Government of India and the
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Yugoslavian Government have now
entered into a joint venture to explore
the potentimlities or the possibilities
of our expansion and, if so, with what
effect?

Shri Manubhal Shah: This is also
true; Mr. Briley, the Deputy Prime
Minister of Yugoslavia wag here at the
beginning of this year and we have
entered into a joint economic co-opera-
tion agreement between India and
Yugoslavia and we are thinking of
putting up a wagon assembly plant iu
the port of Rijak soc that we can ex-
port Indian wagons from here and
sell them to Yugoslavia after re-as-
sembling, It is also going to be the
focal point of all these transport
equipment for the whole of eastern
Europe. Likewise, Yugoslavia is also
helping us to put up ventures in third
countries so that Indian machinery
and equipment and technical know-
how could be re-exported to those
countries,

Shrl Raghunath Singh: May 1 koow
what are the prospects of export of
our engineering and electrical goods
to these countries?

Shri Manubhai Bhah: There
good prospects.

are

Shri Warlor: May I know whether
the Government will see to it that the
private manufacturers and exporters
also get opportunities to export mate-
rials from here to the East European
countries;, apart from government to
government level?

Bhrl Manubbai Bhah: It is precisely
0. We have a mixed economy here.
In fact, in the recent Leipzig Fair,
more than 80 Indian industrialists took
part and we were the biggest stall-
holders in Leipzig.

wit o - welt e & ot 3@-
A § fe ot gy O gAt Tet E
sTITT & T A, & AT &, wifgoa
A9 ¥, wz wfaew & 100 wrT ¥o AW
amEm | & 7@ AW TEA L, fF A
ag sarT ¥ 1 gRrdy dfaw awTd § e

Oral Answers ASVINA 2, 1887 (SAKA)

Oral Answers 7330

ot g w1 A glearT Tt prw
wifga 31 ag ot g@H wfwg § 7

Wagaf o W g A
AETAT T T KT wfow w3
Al a7 AT age WA F a1z gy awe )

Shri Sham La) Saraf: In view of the
fact that the Eust European countries
have a socialist economy, may I know
if we have by now been able to find
dependable channels in order to cana-
lise our exports and imports with
them?

Shri Manubhai 8hah; We also deploy
different techniques to suit different
commodities, Some commodities are
canalised through the STC, of which
we have five in number now. In other
cases, we allow private trade to nego-
liate deals with the socialist countries

Shrimatl Tarkeshwarl Sinha: Hag it
come to the notice of the Governmeni
that one of the lacunae in our trade
with other countries is the lack of our

hibits being d trated in those
markets? 1f so, what steps are being
taken to remove that?

Bhri Manubhal Shah: This ig really
30, We are not in a position to ex-
hibit as many items as we would like
to do. But with the limited resources
we have, we have been trying ~very
year to participate in a minimum of
one exhibition in each of the socialist
countries,

Shri D. C, Sharma; May [ know
if an assessment hag been mede of the
needs of these East European countries
as to the goods that we can supply
and if so, whether we are able to ful-
fil all their needs?

Shri Manobhal Shah: It is impos-
sible to fulfil all the needs of ail th~
countries. But certainly our effort js
to sell as much manufactured goods of
our country as possible which we have
in rather larger supply here. Unfor-
tunately, the economies of the socialist
countries are not yet consumer-goods-
oriented. They prefer to buy only
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basic materialg or raw materials from
us, It is our constant endeavour to
sell more and more of our manufac-
tured industrial products.

Bixth Bteel Plant

+
( Shrl P. C. Borooah:
17 Shri Himatsingka:
' Shri Kanakasabal:
Shri Mohammed Koya:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether negotiations have been
going on with France for the setting
up of the sixth Steel Plant in the
public sector in India; and

(b) if so, how far the negotiations
have progressed so far?

The Deputy Minister in the Minis-
try of Steel and Mines (Shrl P. C.
Sethl): (a) and (b). Certmin French
parties have shown interest in explor-
ing the possibjlities of setting up of
a steel plant in this country. They
have been told that e¢cllaboration|
asgistance could be considered pro-
vided finance on suitable terms could
be arranged. No specific prcposal has
however so far been vceceived from
these parties.

Shri P. C. Borooah: May | know
which are the possible siles under the
consideration of the Government for
the location of this plant, and how
Hospet standg a chance, which was re-
commended as the second best site for
the fifth steel plant?

Shri P. C. Sethl: The question of
the site would arise much later, We
are now seized of the site for the
fifth plant.

Shri P. C. Borooah: May I know
whether the Government have decid-
ed upon the minimum himit for Indian
participation in flnance and also in
the technical engineering works, so
as to avoid uncertainty as was ex-
perienced in the Bokaro planty
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Shri P. C. Bethi: All these consi-
derations would arise later. At pre-

sent only an interest in exploring
the possibilities has been shown by
the French and Germin parties.

Shri Himatsingka: Having regard
to the fact that many public under-
takings are located at places on con-
siderations other than merit, will the
Government give an aasurence to the
House that in matters of important
projects like g steel plant costing a
very huge amount and involving very
heavy foreign exchange merit only
will be the consideration in taking a
decision?

The Minister of Steel and Mines
(Shrl Sanjiva Reddy): Yes, Sir, merit
would certainly be taken into consi-
deration, but other factors also are
there which are much more impor=-
tant and those factors also will be
taken into consideratjon.

Dr. L, M. Singhvi: May 1 know
whether this task of exploration has
also been entrusted, ag understand
it has been, to our Embassy in
France; if so, whether any progress
has been made by our Embassy in
France in respect of identilying the
parties with whom we could colla-
borate; if so, on what terms?

Shri Sanjiva Reddy: 1 think every-
thing is in a prelimjnary stage be-
cause we will have to provide finances
in our own Plan, rupee finance and
all that, Our Plan itself is in a nebul-
ous position still and allotment of
money for the Fourth Plan has still
not yet been finally derided. There-
fore, our Ambassador in France is
not in a position to proceed further.

Shri Sivamurthi Swamy: Sir, ex-
pert committees have becn appointed
by the Ministry and so many reports
have been submitted in this behalf.
But only one report, the Anglo-
American expert commiltee’s report,
hag been placed in the library. In
that report two places have been re-
commended—one iy Hospet and the
other is Vishakhapatnam. Therein it



7333 Oral Answers
has been stated that not only the
sixth steel plant but even the first
steel plant should have been located
at Hospet because it has the cheapest
iron ore found not only in India but
in the whole world. I want to know
whether it ig a fact or not?

Shrl Sanjlva Reddy: 1 wonder
whether I can answer this questlon.
He has got a very strong opinion
about Hospet and I agree with him.

Mr, Speaker: It is only a plea for
having a steel plant there in Hospet.

Shrl Shinkre: In view of the fact
that one of the reasons of inflation In
this country is this huge cepital in-
vestment in so many ateel plants and
other big projects of the Government
of India, will the Government see to
it that this sixth steel plant does not
bring any additional pressure on the
limited flnances of this country and
only allow it if it is fully without
any burden on the country's finance?

Shri Sanjiva Reddy: 1 io not know
whether it is proper to say that huge
amounts are invested in them and
because of that only there ig some
imbalance, I do not agree with that
view, because unless you invest huge
amounts you cannot have the steel
plants and steel is absolutely neces-
sary for the progress of a country,
not only for agriculture ang defence
but for other basic raw materials.
Whatever the cost, we will have to
produce steel. Other developed coun-
tries are much advanced in steel pro-
duction and it will ha very difficult
for us unless we produce 165 million
tonnes in the Fourth Plan and 26
million tonnes in the Fufth Plan.

st ofere wTw §owr : & arAn
A E o i ¥ wama 31 ot fem
e 291 & ara<fta 41 & ore g7 doen
w4 A% 1 ATAM |

Shri Sanjiva Reddy: We have the
Anglo-American consortium at pre-
sent for the fifth steel plant. The
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Germans are also showing interest.
Krupps and Sidexport cf Frence and
other smaller countries--] do not
want to name them there are others
also—are also showing interest. Pro-
vided we have rupee finance and we
go ahead, they are prepared to agsist
us.

ot gew wx wgEw c § A
et g fr wiw & o @ i ww ol
& 99 & wr o wrf Gar gEm faan
g & wgi wg7 37} wTowmAT " §
T W A 31 %) §S 4@ &% § aawar
R aft giat ag SR A AW g W
F5 et ¢oft T w1 e

oo wEhm: g A agw A
g ¥

Shri Banjiva Reddy: No, Sir, no
details have been worked out,

Shri P. Venkatasubbaish: May 1
know whether the Government con-
sider the desirability of going into the
details of the Anglo-American con-
sortium report and alas bestow  its
attention to have an advance plan
so far ps the sixth steel plant is eon-
cerned by selecting one of the places
suggested by the consortium after
Vishakhatpatnam?

Shri Sanjiva Reddy: All these
matters are before th: Cahinet and
naturally the Cabinet will consider
all aspects of the Juestion end take
a decisjon,

Shrimati Lakshmikanthamma: The
hon. Minister has been telling us on
the floor of this House that he has
left it to the experts to give their
opinion and they will taka a declsion.
Since the report has come, why is
there so much delay in Ae:iding about
the site?

Shri Banjiva Reddy: The hon. Lady
Member is perhaps not aware of the
serious phase through which we pass-
ed just now. The Cabjnet will cer-
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tainly take a decision in the
future.

near

Bhri Warior: In view of the neces-
sity and demand for more end more
steel plants, may 1 know whether
Government is taking measures to
expedite the indigenous productjon
of machinery necessary for establish-

ing steel plants in the Hanchi pro-
ject so that weé can establish steel
plants ourselves without any colla-

boration?

Bhri Sanjiva Reddy: That is our at-
tempt. In the Third Plan we have
used only 10 to 15 per cent of indi-
genous material in setting up steel
plants. In the Fourth Plan we would
be using 35 to 40 per cent of indi-
genious material. In the Fifth Plan
it will be a much higher percentage.

Shri Basappa: In order to avoid
controversies that have been raised
regarding the location oi the fifth
steel plant, will the question of the
location of the fifth and sixth plants
be decided upon simultanecusly?

Shri Sanjiva Reddy: All the as-
pects of the question are before the
Cabinet. The valuable suggestion of
Shri Basappa wil] also be considered
by the Cabinet.

Rallway Reservationg

*818, Dr. L. M S8inghvi: Will the
Minister of Rallways be pleased to
rtats:

ta) whether the Railway Adminis-
trations are cognisant of the wide-
spread corruption and graft in the
reservation of berths and geats on the
Railways throughout the y; and

(by if so, the special efforts made
to eradicate this evil?

The Minister of State in the Min:s-
try of Ballways (Shri Ram Subhag
Singh): (a) Some complaints are
being received of corruption and graft
in the matter of reservation of berths
and seatls.
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(b) A statement is laid
Table of the House,

on the

STATEMENT

1. Everyone of the complaints is
thoroughly enquired into and severe
punishment meted out in proven
Ccases.

2. At transference of reservation is
found to be one of the causes facili-
tating corrupt practices, the Indian
Railwaye Act has been amended to
deal effectively with such situations.

3. Surprise checks have been orga-
nised by the Special Police Establish-
ment in co-operation with the Rail-
way authorities to check on possible
corrupt practices in booking of berths
and seats in trains,

4. At certain important stations, u
special squad of Vigilance staff and
TTEs in plain clothes are posted at
the booking windows during the rush
periods to check the activities of un-
scrupulous elementa.

5. Supervision has been strengthen-
ed at booking offices, particularly
during rush periods to eliminate the
possibility of staff conniving at any
malpractices.

6. As the root cause is inadeguacy
of accommodation, every effort is
being made to augment train services
to provide adequate accommodation.

—

Dr. L. M. Singhvi: May 1 know
whether Government are aware of
the fact that in spite of the six steps
indicated in the statement laid on the
Table of the House the problem of
corruption in the matter of reserva-
tions on the railways has not been
tackled adequately? If that is so, I
would like to know whether it 1s the
Government's intention to pursue this
matter more vigorously and, if so, in
what way.

Dr. Ram Subhag Singh: Yes, Sir
Our intention is t0 eradicate it as

fully as possible.
Mr. Bpeaker: In what way?



7337 Oral Answers
Dr. Ram Subhag Singh: The six
points have already been mentioned.

Mr, Bpeaker: He wants to know
whether there are any other steps
besides these six?

Dr. Ram Subhag Singh: There will
be better check on people who travel
without tickets.

Dr. L. M. Singhvl: Would the hon.
Minister tel] us as to how many cases
were deteclted and out of the cases
detected how many persons have been
punished and whether in the light of
the ¢xperience gained in the number
of persons punished there are any
other ways that the administration
intends to pursue?

Dr. Ram Subhag Singh: In the cases
detected either flnes are realised in
addition to fare or they are....

Dr. L. M. Singhvl: I am not asking
about ticketless travel. | am asking
about corruption in the matter of
railway reservations,

Dr. Bam Subhag BSingh: Discipli-
nary action is taken against persuns
who are found indulging in corrupt
activity. For information about the
exact number of persons against
whom action has been taken I would
like to have notice.
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Shri A. P. Sharma: Frequent coni-
plaints are made regarding prevalent
corruption in the reservation of seats
bv the railways. When the comp-
laints are proved incorrect what ac-
tion is Government proposing to take
against those people, who prefer
frivolous complaints, in order to pru-
tect the railway employees who have
now no protection?

Dr. Ram Subhag Singh: If persons
make frivolous complaints we take
action according to rules. Some
cases are referred to courts also. Uur
rules provide for them.

Shrl Narendra Singh Mahida: May I
know whether the hon, Minister has
studied the Japanese railway gystem
which is fool-proof in the matter ..f
reservations?

Dr. Ram Sobhag Singh: I know a
little about the Japanese system,
Whatever is best in the Japanese and
other rallways, we will try to Intro-
duce them in the Indian railways.
But here the conditions are different
und so most of the difficulties arise.

st qwate fey: W s W
ot & qg ww fear § fe dw 3w ¥
s qweie Fa i sareTrc gaT g g
s fas oF e & fadr oo s
wrfy sk e B @ o oomT W
% f gz Ow 1 i wes ey
§, e A oy W ey § e O
Las i ok o i d (Ul e
T e § e o que sfva s
* a5t aff w7 o) 3 O W
fear iy ?

ot Wy gedw s weef g
o & o § ay T ard § e s
& fuwft wit areft wfedi & @Y Iu
AW ORI T $127 11§ Sui bl
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T Twa afew @ @RI W 4%
FFT A wy famr v 37

fro TH gWa fag: €EeT Tar
FATET |

Shri Shivajl Rao 5. Deshmukh:
Some days back there was an interest-
ing news item in Bombay dailies to
the effect that the General Manager
of the Western Railway accompanie?
by some high-ranking officials went
incognito to the reservation counter
and he was unceremoniously pushed
uside by the constable on duty and
after waiting for several hours he
could not get reservation incogmito
whereas certain parties got reserva-
tion in his presence after some pay-
ment; yet, it seems that no action has
been taken on this incident,

Dr. Ram Subhag Singh: Most effec-
tive action will be taken,

Shri P, R. Chakravert: In view of
the fact that the Railway reservation
section has assumed an importance in
the hierarchy of corrupt officials in
the Railway Department, may I know
whether Government has made any
urrangement to remove the persuns
concerned by the transfer of tnese
officials to some other sections?

Pr. Ram Subhag Singh: I repudiate
this insinuation that only the railway
hierarchy is having corrupt officlals
because this =& social ailment and
we are as much liable to it as rail-
way and other officers. If any speci-
fie incident is pointed out by the hon.
questioner, we shall take most cffec-
tive action against that particular
wofficer,

Shri P. R, Chakraverti: What about
the transfer of these officials?

Dr. RBam Subhag Singh: He has not
pointed out any case. On a generic
basis he has no basis.

ot fewr wr @5 ;. Wk owTwA
¥ axg ¥ M ge fazdt W oA
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g Warea F1 w1 ot Wi frdge fen
ar fe wrgeRige & defda, e
Tig o mfEwi AT § S gwrd
#m fam fewe wmy § Sfew g
a% Iq daw & Fr§ wreart AE N
Y ?

o m gan fax: dramgz &
e % &1 efeems ST o |

Shri 5. M. Banerjee: May I know
whether it is a fact that Members of
Parliament who reserve accommoda-
tion in all the traing generally do rot
send their cancellation slips and that
is one of the reasons for those guotas
to be used for black market purposes;
if so, have instructions been given to
Members of Parli to 1
their reservations promptly?

Dr. Ram Subhag Singh: That type
of requesf is issued by the Lok Sabha
Secretarist,

sfi UwdEE graw: W AT
ot qgET w1 ag AT § fE waw
it ¥ qrw a7 forr = & o o
& § 3% A o Gl Forciwr gur
wTar 8, W @ g wrdr ol § ot
FedR § e wa g d, W a ¥ 12
arsfy wer &7

e R AN fox: W Foe
& § fome o § A% gw W ar
TR SN AT g T § | IART O
frwrga & aweft &, w8 9T = fean
ATHT 1

Dr. Sarofini Mahishi: Has It come
to the notice of Government that in-
formation regarding unoccupied seats
in the sleeper coaches is never given
earlier and when it iz ten minutes
for the departure of the train, usual-
ly the seats are sold as it were; if so0,
what special machinery is there to
check this corruption speciallv in the
sleeper coaches?
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Dr. Ram Suobhag Singh: The machi-
nery is there. The hon. Member
writes to us, but so far she has not
pointed out this tybe of & case. If
she points it out, we will take action.

Rura] Indostrialisation

*819, Shri Heda: Will the Minister
of Industry and Supply be pleased to
state:

(a) whether it is a fact that Gov-
ernment are considering a proposal to
select 15 areas for rural industrialisa-
tion; and

(b) if so, the names of the districts
and the priorily industries which will
be taken up in those areas?

The Deputy Minister in the Minls-
try of Industry ang Supply (Shrl
Bibudhendra Misra): (a) No, Sir.

(b) Does not arise.

Shri Heda: Was not there any pro-
posal to take up rural industrialisa-
tion in particular areas where the per
capita income is very low; if go, what
happened to it?

Shri Bibudhendra Misra: The ques-
tion is whether there is any new pro-
posal to start rural industries in
selected areas. About this proposal,
Shri Heda probably knows, that under
the auspices of the Planning Commis-
sion the Rural Industries Committec
have set up 45 rural industrial cen-
tres in 45 areas in the entire country.

Shri Heda: May I know whether
the Industry Ministry has given any
attention to this idea as to wha* type
of rural industries will be set up so
that the agricultural bias is there?

Shri Bibudhendra Misra: It was
done with the full concurrence of the
Ministry of Industry and in the :m-
plementation of the scheme, the offi-
cers of the Ministiy of Industrv are
also associated. Broadly speaking,
the industries in these 45 centres, cf
eourse, have an agricultural bias
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sft wredtet: W% dm v aff
g § w2 ag e aaeré
¢ i fergds wiw Swdior fiwaT ey
T SqIEET A1 OF €1 T 97
TRZE At § I 6 ST g W
¢ A & e W ¥ Ay QAT TR
g v frewdiw oiw o #1 am w5
TaY g W W vEw gery Ty § et
T ¥8 wgdt dat ¥ AT g w1
Fgret fat F wovg ok § o owv o
T & A e W oaw
foar o @ §?

Shri Bibudhendra Misra:
attempts are being made. ...

All

ot wreie): & OvR gaTe W
v et & W £

WEW WEAG: AAAT 6T 3@
g7 & oY Wt 4 A aww awa A
% aywr fear wrdm

Shri Blbudhendra Misra: Al
sttempts are being made. There arc
certain physical limitations also, for
example, the development of trans-
port, electricity, power and all that.
But all attempts are being made to
give a practical shape to this idea.

st feqfa fas ool woft o &
xaemar ff wiwy & fao el swwmg
o AW AT A e T g ar &
ag v wrget § fw i g
1T T, i & W AT O, T X
fog ot a7 ) T BT e §
foo w1 gowre oY A v @ W
ar @ 8, afx g, M 79 e erey
wur ok’

U AN AT HAEG H AT
X oftfrafon e adir woft (ot Fro 1o
faw) : =% aft wgr & fw G ek
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wrure i & A e ar wr ) gEw
# fast ag w7 T & fF form 1 5 vy
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& At A q9r T R Ag Aw
aff ¥ afer 45 TaE OT gw OR
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T a% gxedrE ¥ Ar§ o gwdr £
T €1 W WY wWT gwT & W
s w1 gt o fawrg W W
faure &1

Shri S. Kandappen: 1 would like
to know whether any preferential
treatment will be given to those who
offer to locate industries in rural

areas in the matter of isswng of
licences and other things.

Sbri Bibudhendra Misra: As a
matter of fact, certain incentives arc
given to them_

oft wrsit T pew - v WA wEET

q T@em wy g wi fe fo andl W
faoreft g q¥r & 37 ¥ g faww
o & wrafaem & e o7 SO
¥ w1k Gt fore @k ok @ oY fw
¥ W gardin g e awd
o7 wrly fed amdd ?

=t fre w10 ﬁlz: ﬂ'g‘l' T
graa & are ¥ ooy faee @ @ 2
o gaTE WYX i Wi o faw
T I8 & vt F A | o ol & S
ot I8 & art # e o owdy A ¥
Y AT AT AT £

sft amdn Fax fagrea : forr et &
ool aw faorelt Aft g adt § ot e
oY frmg FOX WA A B 0T 99
ot fr agt a¢ sy el o wwd § anfis
& 37 ¥ fAg s fag 1 o ?

sft fro ate fow: 9w smew &
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o
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Processing of Cashew

+
ogyy J Shrl Warlor:
* 1 Shri Vasudevan Nalr:

Will the Minister of Commerce be
pleased to refer to the reply given to
Unstarred Question No. 871 on the
27th August 1965 and state:

(a) whether Government have for-
mulated and scheme to process
cashew hy mechanised means 10 meet
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possible competition from the African
countries; and

(b) if so, the details thereof?

The Minister of Commerce (Shri
Manubhaj Shah): (a) No, Sir, not yet.

(b) Does not arise.

Shrl Warior: May I know whether
Government have taken any steps to
ascertain from the African countries
what sort of mechanisation thev are
adopting?

Shri Manubhai Shah: We have seen
also the set-up of the factory in
Tanganyika. It is a completely
mechanised unit, and we are studying
it, and very soon we are contemplat-
ing to establish a cashew board which
will also put up such mechanised fac-
tories for cashew processing.

Shri Warior: In view of the fact
that we are short of raw nuts here,
may I know what special steps Gov-
ernment are taking to see that we are
self-sufficient in the raw material
itself?

Shri Manubhai Shah: This is a very
vital question. Today we are getting
more than 2 lakhs tonnes of raw nuts

- from East Africa, Tanganyika and
those areas, We are, therefore, hav-
ing a special project to produce more
than 3 lakhs tonnes of raw nuts in
the Fourth Plan, and I have already
indicated that the establishment of
the cashew board is under considera-
tion.

Shrif Vasudevan Nair: Goverriment
have a scheme in the Fourth Plan to
produce 3 lakhs tonnes. May I know
whether Government are proposing tu
enter into some long-term contract
with Tanganyika and Kenya go that
we may be assured of the supply of
raw nuts at least for the coming five
vears till we attain self-sufficiency?

Shyf Manubhal Shah: We have
made several attempts, but the wvery
country which produces raw nuts
would naturally be reluctant to enter
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into any long-term commitment to
supply raw materjals to us in prefer-
ence to setting up their own factories.

Shri Shivaji Rao 8. Deshmukh: In
view of the fact that Westerns have
literally gone crazy for bottled
cashew-nuts in the form of wine,
what does the hon. Minister propose
to do in that regard?

Shri Manubhal S8hah: We have con-
templated one alcoholic factory based
on cashew fruit which is rejected
ufter the nut is taken out, and some
progress will be made in that
direction,

Office of Tea Board in Calcutta

-+
( Shri Yashpal Singh:
*822-A. J Shri Hari Vishnu Kamath:
| Shri §. M. Banerjee:

Will the Minister of Commerce be
pleased to state:

() whether it is a fact that the
Office of the Tea Board in Calcuita
has been closed with effect from the
1st Beptember, 1965; and

(b) if so, the reasons therefor?

The Deputy Minisier in the Minis-
try of Commerce (Shri 5. V. Rama-
swamy): (a) and (b). In consulta-
tion with the West Bengal Govern-
ment, the office of the Tea Board was
closed on the 1st September, 1965 due
to continued indiscipline and deplor-
able behaviour of some of the 478
employees of the Tea Board. In this
connection, a copy of the Statement
issued by Shri P. C. Sen, Hon'ble
Chief Minister of West Bengal, on
Tuesday, the Tth Septemnber, 1965 is
laid on the Table of the House. The
Houge will observe from the state-
ment that some of the employees had
resorted to gross misconduct and in-
discipline.

The office of the Tea Board had
however re-opened on Monday, the
20th September, 1865, as a result of
the settlement arrived at through the
good offices of the Labour Cominis-
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sioner of the West Bengal Govern-
ment. The settlement stipulateg that
10 persons are suspended and chutge-
sheeted for gross misconduct and in-
discipline. 455 out of 478 employees
have reported on duty and are regu-
larly working since 20th September
and 13 persons are on leave. The
Board offices are working in a normal
manner.

STATEMENT

“On the afternoon of 3lst of last
month a large number nf employees
of the Tea Board at Calcutta, indulg-
ed in gross misconduct and undiscip-
lined behaviour invading in a body
the Board room where #n impnrtant
meeting attended by outiiders was in
progress and interrupting  official
work. Thev preventes the Chairman
and other senior officials of the
Board from leaving the room and
shouted abuses, slogans etc. In these
compelling circumstances the Govern-

ment of India in consultation with
me have closed the office unlil fur-
tHer orders.

The Tea Board is an office of

national importance and it is a matler
of great regret that the employees
should have indulgej In such mis-
conduct and behaviour which forced
the Government of India to eclase
down the office. However, the coun-
try, threatened by aggressicn  from
Pakistan, is now facing a very scrious
situation. It is unfortunate that in
these circumatances the Tea Noard
office in Calcutta has to be kept clos-
ed because of undisciplined and dep-
lorable behaviduF on the part of some
members of the staff. I would like
to urge the saner elements amongst
the Tea Board employees to disown
this misconduct and give suitable
guarantees for the future good be-
haviour so that conditions conducive
to tr~ reopening the Tea Board Office
can be brought about.”

Shrli Hari Vishng Kamath: We
could not hear the answer properly.
How many wese charge-sheeted?

Shri S. V. Ramaswamy:

1454(Ai)LSD-—-2.

Ten.
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Shri Hari Vishnu Kamath: For
what?

Shri 8. V. Ramaswamy: For gross

ndi~cipline and misbehaviour.

ot anvw fag ;%7 qg =9 & 0
TN mE o wdwfal 3 6
4t 91X aavag w9 K1 1w S o0t g
TEY FTOO THAT I FA KT W7 7

Shri S. V. Ramaswamy: It started
that way, but 300 people rushed into
the Board's office when a mee'ing was
going on and threatened violence to
the chairman, deputy chairman, the
socretary and all the officers.

ot anare fax Ay a6 g
@ 7347 7% fem mar oYt am # oA
mar, e € ¥ o ooy ArEt wvdi &
TwAT g9T; afe 7, A1 a7 = e
& i & el ?

ft st oy ¢ wr qEa g
ur

Shri Hari Vishnu Kamath: The
statement laid on the Table says that
at the time when the ecountry n
threatened by aggression from Puk-
wian, it is a matter of great regret
that the employees should have
indulged in such misconduct and mis-
behaviour which forced the Govern-
ment of India to close down that
office. May 1 know whether those
employees who indulged in such mis-
behaviour belonged to a union  of
which the sccretary was or is the
secretarv of the West Bengal Cong-
ress Committes, and if =o, whether
the Hon. Minister is in a position
to firmly and ecategorically state that
in the case of those employees who
have been charge-sheeted Tor miseon-
duct, indiscipline and misbehaviour,
the cascs ogainst them will not be
hushed up owing to pressure from
above.

of Commerce (Shri
There is No ques-

The Minisier
Manubhal Shah):
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tion of hushing up, because the Chiet
Minister of West Bengal who belongs
to this party is a party to the set-
tlement.

Shrl Hari Vishng Kamath: The
first part of my question has not
becn answered, namely whether these
employees belong to a union of which
the secretary was or is the secre-
tary of the West Bengal Congress
Committee.

Shri Manmubhai Shah: The first
part of the question would not arise
whether a particular trade wunion
belongs to one party or the other.
Those who commmit such gross mis-
conduct and carry on such acts of
indiseipline have got {o be punished.

Shri Harli Vishnu Kamath: But is
it admitted that the Secretary of this
Union was the secretary of the Bengal
Provincial Congress Committee?

Mr. Speaker: Has he any infor-
mation about that?

8hri Manubhai Shah: No, Sir.

Shrl S. M. Banerjee: The hon.
Deputy Minister stated that because
of the good offices of the Labour
Commissioner, this matter was settled
and the office has started functioning
from 20th September, 1885, I would
like to know ‘he terms of settlement,
and whether a no-victimisation assur-
ance has been given to the employees.

Bhri 5. V. Ramaswamy: The office
was opened on the 20th September
on the employees executing bonds
expressing regret for past behaviour
and guaranteeing future good con-
duct. Out of 478 members of the
staff, 10 have been suspended and
charge-sheeled. This was agreed
upon. Of the remalning 468, 455 have
reported after giving the undertak-
ing referred to above, 12 have applied
for lemve, and ome is absent.

Mr. Speaker: Would there be no
victimisation?
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Shri 8. V. Ramaswamy: Victimisa-
tion means doing something beyond
what is necessary. Whatever is
necessary will be done.

Shri A. P. Sharma: Is Government
aware that in gpile of the fact that
there was a registered trade union
functioning amongst the Tea Board
employees, certain other elements of
rival trade unions like the AITUC
branch of West Bengal instigated
them, and if so, what action is Gov-
ernment proposing to take against
them?

Bhri Manubhai Shah:
hardly arise.

That would

Shri P. C. Borooah: May I know
whether it is a fact that in spite of
the provocations, the Chairman of the
Tea Board was very considerate lo
the employees and in fact he raised
the emoluments in certain cases, and
that with the help of some of the
executive the trade court members,
he tried his best to solve the problem?

Shri Manaobhal Shah: T am glad at
the tribute paid to the Chairman.

Shri Priya Gupta: May 1 know if
the period for which the establish-
ment was closed is, according to the
decision of the Labour Commissioner,
a lock-out or a strike or a lay-off?

Shri Manubhai S8hah: Tt was a lock-
out declured by the Central Govern-

ment, There is no gquestion of any
decision.
Shri Tridib Komar Chaudhary:

Was there any representation earlier
from the side of the employees about
certain standing grievances which led
to this incident?

Shri Manubhal Shah: Those griev-
ances are matural in any establish-
ment, and I can assure the hon. Mem-
bers that all such legitimate grieve
ances will be continuously looked into.
Here was a gross misconduct on
which neither the Central Govern-
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ment nor the Tea Board could do
anything. Therefore, the West Bengal
Government intervened and brought
about a settlement.

Dr, Ranen Sen: Is it a fact that the
whole trouble started with the em-
ployees demang for bonus which was
rejected by the authorities of the Tea
Board there, and if so, what is the
ultimate outcome of this dispute on
the question of bonus?

Shri S. V. Ramaswamy: With
regard to this bonus for Puja the
rule says Rs. 75 per head, but they
demanded Rs. 200. About 300 em-
ployees broke into the room when a
meeting was going on and demanded
a decision immediately that Rs, 200
would be granted. In fact, the officers
were wrongfully restrained in  that
room till about 8 p.m.

Shri Indrajit Gupta: The question
is about the outcome of the dispute
about bonus. Has any bonus been
agreed upon or nol?

Shri Manubhal Shah: The demand
for Puja allowance is regulated
by a rule passed by Parliament,
We are helpless in the matter, After
this indiscipline it becomes difficult
to do anything. But certainly when
there is a proper representation in
this regard in the future, we should
consider all aspects.

11.00 hrs.
SHORT NOTICE QUESTION
The Muir Mills Ltd, Kanpur
[ Shrl 8. M. Banerjee:
§N.Q. 12. 3, Shri Daji:

Will the Minister of Commeroe be
pleased to state:

{a) whether it is a fact that lock-
out still continueg in the Muir Mills
Litd., Kanpur;

(b) if so, whether the mill-owners
have demanded a rebabilitation loan of
Rs, 40 lakhs from the Government,;

ASVINA 2, 1887 (SAKA)
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(c) it so, the reaction of Govern-
ment thercto;

(d) whether the loan has been sane.
tioned;

(e) if g0, on what canditions; and

(1) whether the emploverg have
decided to re-open the mills?

The Deputy Minister in the Minis-
try of Commerce (Shri 5. V. Rama-
swamy): (a) and (b). Yes, Sir.

(c) to (f) . The request for finan-
cial assistance is under comsideration.

Shri 8. M. Banerjee: 1 would like
to know whether this mill is likely
to start within this month or next
month at least so that the 6000 em-
ployees may be taken back?

The Minister of Commerce (Shri
Manubhal Shah): We hope it will
start next month.

Shri S. M. Banerjee: I would like
to know whether some directors will
be appointed by Government afier
giving this lean or it will be kept
entirely in their hands.

Bhrl 8. V. Ramaswamy: Two from
the Central Government and one
from the State.

Shri Daji: Even before the reopen-
ing of the mills will Government do
something Immediately to see that the
8000 workers who have not been pald
their wages are given their wages and

are not allowed to starve on the
sireets?
Shri Manubhal Shah: As far as

the present conditions are concerned,
the mill is under such financial strin-
gency. I canmot promise anything at
the moment. But we shall see to it
that as soon as it starts, all these
dues are settled.

ft gew wx wgEr ;o F &
T B W &7 W AT ? o aw-
frarft & wron g o gt @ W
feirern g ?
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Shri 5. V. Ramaswamy: It started
with 150 winders not doing their work
properly and then striking work.
Thon the indiseipline spread to other
auxilinry departments. Then it had
to be locked-out.

Shri Warlor: May 1 know whether
the Goernment cannot allow gsome
advamce from the loans which will
be given to the mills so that the dues
of the workers could be given?

Shri Manubhai Shah: All these
issues will be taken into aceount but
the deficit is s huge that I cannot
priveise anvthing at the moment.

st & qvdg oA fAa A @
§av fear o T @ ATEAiTdew & fay
frar o Ter & o el o ww R
fru 7

st ek sy - 3w dfrre & A
wlrmmar

Shrl  Tridib Komar Chavdhuri:
Which is the particular agency of the
Central Government from which this
Ioan is bemg advanced?

Shri 8. V. Ramaswamy: It may be
through some financial institution like
the LF.C. and so on.

WRITTEN ANSWERS TO
QUESTIONS
Indo-Yugoslavy ¥entures

*g20. Shri Surendra Pal Singh: Will
the Minister of Commerce be pleased
to state:

(a) whether it is o fact that the
Government of India have made a
proposal to the Government of Yugo-
slavia for joint Indo-Yugoslav wven-
turcs to set up industrial and other
projestg in the countrieg of Asia and
Afrien;

(b} if so. the broad outlines of this
pronasal; and

{c) the reaction of the Yugoslav
Government thereto?

The Minister of Commerce (Shri
Manubhal Shah): (a) te (e). The

idea of Indo-Yugoslav co-operation
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in setling up Joint industrial projects
in third countries emerged during the
recent discussions held in Yugoslavia.
This proposal is still in the formative
stage and no details have so far been
worked out.
Pig Iron Plant im Hissar (Punjab)
*822, Shrimatl Maimoona Sultan:
Will the Minister of Steel and Mines
be pleased to state:

(a) whether Government have
sanctioned the establishment of a pig
iron plant in Hissar, Punjab;

(b) if so, its estimated cost and
proposed production capacity;

(c) the number of pig iron plants
sanctioned for being set up in other
purts of the country thig year so far;
and

(d) the details of the projects?

The Minisier of Steel and Mines
{Shrl N, Sanjiva Reddy): (a) and
(b). A letter of intent was issued
in September 1963 in favour of the
Government of Punjab for establish-
ing a pig iron plant at Hissar with
an annual capacity of 100,000 tonnes.
Total cost of the project is estimated
at around Rs. 4 crores.

(c) So far, this year, no pig iron
plant has been approved by the Gav-
ernment.

(d) Does not arise in view of (e¢)
above,

Detention of Trala at Mogalhat (East
Pakistan)

*823. Shri Vishwa Nath Pandey:
Will the Minister of Railways be
pleased to state:

{a) whether it is a fact that an
Indian Passenger Train bound for
Mogalhat, Easi Pakistan, wag detained
by a Pakistan! mob at Mogalhat on
the 6th September, 1963;

(B) it so.
dent; and

the details of this ine-



7357

(c) the action taken by Govern-
ment ig the matier?

The Minister of State in the Minls-
try of Rallways (Dr. Ram Subhag
Singh): (a) 1o (c¢). 205 Up Gitaldaha-
Mogalhat mixed train with Indian
Railways' Rolling Stock, crew and
guard which left Gitaldoha at 13.00
hours on 6th September, 1985 for
Mbogalhat (East Pakistan) and was
scheduled to work back as 206 Dn.
mixed from Mogalhat to Gitaldaha
the same day with the same set of
loco crew, guard and stock has not
yet returned to India.

Negotiations hove been initiated at
the diplomatic level for repatriation
of Indian staff detained in Pakistan.
The International Red Cross Society
have also been approached for assist-
ance.

National Secientific Laboralories

*R23-A. Shri §. N. Chaturvedi: Will
the Minister of Indastry and Supply
be pleased to state:

(2} whether Government are aware
that fullest yse is not being made of
thr produrte and processeg developed
by the National Scientific Labora-
tories,

(kY whether the lieensing policy of
Government ha= been in some mea-
surc responsible for il and in & num-
ber of eaze; the licensed firms have
either completely failed to manufac-
ture the indigenoug products or their
manufactures have been of poor
quality;

(e whether it is also a fact that
even Gavernmment undertakings con-
tinue ta chow o preference for forelgn
manufacturd 1o our own; and

(d) if an, the sfent Government pro-
pose tn take in the matter?

The Deputy Minister in the Minks-
try of Indusiry and Kupply (Bhri
Bibudhendra Misra): (a) to 1), A
statement is laid on the Table of the
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House. [Placed in Library, See No.

LT-4987/65].
Import of Electric Lecomotives

*824. Shri Madhu Limaye: Will the
Minis'er of Railways be pleasad to
refer to the reply given to Starred
Question No. 541 on the 10th Septem-
ber, 1965 and state:

f{a) whether the Ministry  have
made any comparative study of the
prices of electric and diesel locy=
motives produced by the leading
industrial countries of the world;

(b} if so, whether the Third and
Fourth Plan policy with regard to the
import of thesc locomotives is or wilt
be governed by price considerations
or other factors such as, long term
credits or aid allocation, and

(c) it so, the broad details of thia
proposaly

The Minister of Stats in the Minis-
try of Rallways (Shri Ram Subhag
Singh): (a) Yes.

(b) and (c). Prices paid for clec-
tric locomotives and Narrow Gauge
dicsel locomctives imported during
the Third Plan have been based on
International competitive bids. The
prices for other diesel locomotives
obtained from the United States and
financed under that country's aid. on
the basis of competitive bids within
the USA, are in gencral found to
compare favourably with priees for
similar locomotives from other coun-
tries

Thus, during the Third Plan, the
import of the locomotives was govern-
ed by considerations of ‘echniral
suitability, - manufacturers’ capahility
delivery and prices, but also taking
into account, in certain cases, the
source of foreign exchange made
available by Government for such
import with due consideration for the
price factor.

In regard to the Fourth Plan period,
it is at preseni anticipated that the
requirements of Broad Gauce loco-
motives—Electric and Diescl—would
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be met by indigenous manufacture at
Chittaranjan and Varanasi. No pro-
posals for import of Metre Gauge
andlor Narrow Gauge locomotives
have yet been formulated.

farerer (it arfreaTa Wimn) o T
w1 Cher wTAT
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Jari Units and Art Silk Factories in
Burat

[ Shrl Sham Lal Saraf:
-m..g Shri Tridib Knmay
| Chamdhuri:

‘Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that due to
inadequate supply of copper and
non-availability of art silk yarn, more
than 1,000 Jari units and 50 art silk
factories have closed down and more
are likely to be closed in Surag
Gujarat State;

(b) whether this state of affairs has
rendered thousands of workers un-
employed and jeopardised the export
drive for the end products of these
two industries; and

(e) it so, the steps being taken to
restore normal conditions in the gaid
two industries in Surat?

The Deputy Minister in the Minis-
try of Commerce (Shri §. V. Rama-
swamy): (a) and (b). Repoits have
been received about closure of some
art silk factories due to several rea-
suns resulting in unemployment of
some workirs, but this does not affech
our exports. Regarding Jur: industry
which concerng the Depit, of Social
Security the information may be
sought frora that Depaitment,

(¢) The Export Promction Scheme
for Art Silk has been revised from
1st September, 1965 as o result of
which the supply positicn o! yarn is
expected to improve. Copper is also
allowed to be imported under the
Export Promotion Scheme for Jarl
goods.

Export Houses

og31 Shri P. C. Borooah:
1 Shri P B Chakravesid

Will the Minister of Industry and
Bupply be pleased to state:

(a) whether the official working
group on small-scale industries has
suggested that gxport houses and pack-
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ing units for forwarding services
should be set up in each State on a
co-operative basis;

(b) if so, Government's reaction

thereto; and

(e) what other supggestions have
been made by the working group?

The Deputy Minister in the Minis-
try of Industry and Supply (Shrl
Blbudhendra Misra): (a) Yes. Sir.

(b) The matter is under considera-
tion of the Government,

(c) The Report of the Working
Group covers various aspectz of small
industry development and the Group
has made a large number o* recom-
mendations. The Group's report s
being printed and as soun asy printed
copies become available, they will be
placei in the Perliament’s Library.

Foreigners Employed In  Durgapar
Steel Plant

*828 Dr. L M. Singhvl: Will the
Minister of Steel and Mines b pleas-
ed to state:

(a) the total number of fureigners
employed in the Durgapur Steel
Flant;

(b) whether the agreemunt for set-
ting up the Durgapur Sicel Plant
containg any provision regaraing the
employment of lop technical person-
nel;

(c) if not, how long and how many
foreign personnel are proposed to be
continued on the plant; and

(d) the annual expendituTe incur-
red on thejr salaries, allowarces and
essential amenitiesy

The Minister of Bteel ang Mines
(Shri I.n.njlv? Reddy): (a) 31.

(b) No, Sir.

{c) Efforts are being made to re-
duce the number of foreign technl-
cians progressively but it is difficult
to say precisely how long er.d how
many technicians will be continued.
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The number at the and of 1981, 1962,

1963 and 1964 was 81, 71, 57 and 43

respectively as comparej to 31 at

present,

(d) The expenditure incurred dur-
ing 1963-64 was Rs. 3'35 million and
during 1964-65 Rs. 2-58 million, Ex-
penditure during 1963-66 was esti-
mated at Rs. 1'® million but is ex-
pected to be less as the number of
foreign technicians actually employed
is now likely to be even less than the
number anticipated earljer.

Scarcity of Powdered Milk in Delld

*829. Shri Bagri: Will the Minister
of Imdustry and Supply be pleased to
state:

(a) whefher it is a fact that there
is an acute scarcity of powdered milk
for children in Delhi;

(b) whether it is being sold in the
black market; and

(c) if s0, the action being taken by
Government in this regard?

The Deputy Minister in the Minls-
try of Indasiry and Bupply (Shri
Bibudhendra Misra): (a) The
availability of powdered milk for
children in Delhi, as In the country
generally, is not adequate to meet the
increasing demand.

(b) and (c). Suitable action is
taken on any specific complaint
received regording the sale of pow-
dered milk above the fair selling
prices fixed by the manufacturers.
Apart from this, additional capacity
for the production of 5000 tonnes per
annum of milk foods has been licens-
ed and it is expected that production
in the year 1865 will be about 1000
tonnes higher than in the previous
year.

Plant for Manufacturing Bpecial Stesl
*§30. Shri Warlor: Will the Minis-
ter of Steel and Mines be pleased to
state:
(a) whether the proposal submitted
by Tatas to set up a plant for manu-
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facturing special steel in India has
been approved by Government;

(b) if so, the broad details thereof;
(c) the estimated cost the-eof;

(d) whether any foreign firm has
been asked to collaborate with the
Tatay in setting up the proposed plant;
and

(e) if so, the name of the collabo-

rating firm and the terms of collabo-
ration?

The Minister of Steel and Mines
{Shri Sanjiva Reddy): (u) and (b).
A letter of Intent has been issued to
Tata Iron and Steel Co. on 25-8-1965
for the establishment of new indus-
trial undertaking in Bihar for the
manufacture of 50,000 tonnes of alloy
and :pecial steel per annum.

(e) Rs. 21 crores.

td) and (¢). Government have not
agsked any firm to collaborate with
Tata Tron & Sterl Co. in this project
No proposals have so far been receiv-
ed by Government in this rega~d from
the party.
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Export Promotion Schemes

*332. Shri P. C. Borocah: Will the
Minister of Commerce be pleased to
slute:

(a) whether Government have re-
cently tightened the general rules
governing export promotion schemes
‘in order to prevent fraudulent
practices of over=invoicing and under-
invoicing of imports and exports; and

(b) it so, the modifications made in
the rules?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). A
statement is laid on the Table of the
Houe. [Placed in Library See No.
LT-4981'65].

Al-lndis Handicrafts Board

*833. Dr. L. M. Singhvi: Will the
Minister of Commerce be pleased to
state:

fa) whether it is a fact that there
have been several complaints of
rregularities in the working of the
export promotion aclivities of the All-
India Handicrafts Board, New Delhi;

(b) whether it is a fact that several
firma which have no export earnings
have not been deregistered or that
their deregistration has been inordi-
nately delayed by the All-India Handi-
crafts Board, New Delhi in grder to
enable them to obtain import licences
and import entitlements;

(c) whether action has been taken
to deregister any firms during the last
vear and whether the names o such
deregistered firms have been sent to
various authorities; and

(d) if a0, the names o’ such firms
snd the causes which delayed their de-
registration?

The Minister of Commerce
Manubhai Shah): (a) No, Sir.

(b) Deregistration has to be done
earefully after making necessary
enquiries and giving the firms con-
cerned &n opportunity to explain
their position. There is no case where

(Shri
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dercgistration or penal action was
delayed at all. Promn: i-lon is being
taken in each pase.

(e) and (d). Four firms were
dercgistered in 1964 and 186 firms
were deregistered in 1965 up-to-date
by the All India Handicrafts Bouard
and their names weie intimated by
the All India Handicrafts Board to
the various authorities concerned,
The dercgistration was on account of
several rcasons that the firms were
reported to buve been responsible for
compluints of bad quality, or wrong
declaration or failing to fulfil  legal
export and other obligations or late
receipts or default in receipts of export
carnings or several other reasoms
sufficient to disqualify and deregis-
ter. The Chief Controller of Imports
and Expoits has aiso  black-listed
some of these firms. As final penal
action can only be taken after due
process of cautioning, show cause
notice, hearing and issuing orders for
black-listing ete., which is under pro-
eecs, it will not be posidble to give
eny npames.  Thes:  firms  have
already been pu' on aheyance list
i.e, no wasistance or imports are
allowed to those firms on any account.

It may be stated here that as eom-
pared to thousands and thousands of
good expoiters (the total number of
exporters participating in all exporis
of numerous products ¢f the country
being about 3 to 4 lakhs), the number
of firms which are deregistered or
black-listed  ix only a small number
of defaulters and ail defaulters on
any uccount are dealt with and pena-
lised most severcly and promptly.

FOre Tod T TRATS ¥
wITHT wE

o1 gFT W ERATY
T 9 FITTC |
o1 AT qAW -
ot wnTi :
T E
| ot wwirw feg fagrat ;.

*834,
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o gun feg) : (%) dr gty
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(&) i g1 1 7% amEl § wfas
waifEl &7 A w2mfa & fau T
% ar man § | faw afte winfal &
am ¥Aw § AE R, & g ¥ W A
s wTEw ¥

(m) < 7@
(v) W& (¥). =ara 7Y 9zam

Loading of Paddy

2739. 8hri A. K. Gopalan: Wil] the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that paddy
movements had to be stopped or
slowed down due to wagon shortage
in many Zones in India;

(b) it so, the Zones which have
been affecteg most;

(¢} the position of rice movement
from Tadepalligudam to Kerala;, and

(d) whether there are enough
wagons for movement of paddy?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) No.

(b) Does not arise,

(c) During the period from January,
1965 to 20th September 1965, a total
of 1858 broad gauge wagons of Tice
were loaded from Tadepalligudam to
Kerala State leaving un outstanding
of only 12 wapgons which were regis-
tered with the Railways on or after
10th September, 1065,

(d) Yes,

Passenger and Parce] Traffic on
8. E, Rallway
2740. Shri S, C. Samanta: Will the
Minister of Rallways be pleased to
lay on the Table of the House u state-
ment showing:

(a) the comparative figures for

passenger and parcel traffic at
Machada and Panchkura Railway
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Stationg on the South Bastern Rail-
way from 1847 to 1964 year-wise
{both inward and outward); and

(b) the number of employees (cate-
gory-wise) who were working there
to deal with the traffic in 1847 and in
19647

The Minister of State in the Minis-
try of Rallways (Dr., Ram Subhag
Singh): (a) and (b). The information
is being collected and will be laid on
the Table of the Sabha. It is doubt-
ful whether any statistics of as far &
date backwardg as 1047 would be
available,

wgrog & fardt i wie et o v

S ot Ro fivo afem:
27412 ot farerfrere sie e :

T 90 A9 GFAT Hdl a4
T K FAT G F

(%) w1 ag 7= ¥ fr mpramg
qIETL A 9T & I 97§ & adarq
wan # 3fg fed 9 & e #
ST T H AT #Y § ; WI

(w) afe gt, at 99 9¢ w1 w1d-
st ?

AT AT AEATH WwTeg F Iow AT
(f fopr few) o (v) e
(=) gt % e w1 a=rw § W
TG T & WOAT ¥ @ & fag
T ¥ 1 wfem @i @ st
w1 ¥ Fwy gu v gOETT AT anda
®Y @FTT w T wrea At § ) e fw
3 femae, 1965 § g g
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() mame 7 sear
Allotment of Non-ferrvus Metals

2744, Shrl Eswara Roddy: Will the
Minister of Industry and Supply be
pleased to state:

(o) the broad details of the pro-
cedure laid down by the Central
Government in the matter of allot-
ment of non-ferrous metals to the
Small-scale Industries;

(b) whether the Directorates of
Industries in the States have laid
down their own procedure in this
behalf and whether any Advisory
Committees have been constituted
for this purpose by them; and

(e} the control which is exercised
by the Controller of Non-ferrous
Metals over the distribution and uti-
lization thercof in order (o secure
unjformity?

The Deputy Minister in the Minis-

try of Industry and Supply (Shri
Bibudhendra  Misra): (a) Bulk
allocation  of  nonferrous  metals,
vir.  copper.  zine, lead. tin,
aleminium  and  npickel for the
amall scale sector is made hy the

Ministry of Steel and Mjnes (Depart-
ment of Mines and Metals) to the
Development  Consmissioner,  Smal!
Scale Industries, New Delhi every
haif-year. After ascertaining the
demands of each State and based on
the past allocations and the avail-
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ability’ of each metal, the Develop-
ment Commissioner makes  allot-
ments of the metals to the States
Directors of Industries, who make
further distribution of the allotment
among the small-scale units in their
respective States,

(b) Each State Government has its
own procedure for the distribution
of non-ferrous metals to the units in
its territory. The Government of
India are not aware of the details of
these procedures. As far as the Gov-
ernment of India are aware, there
are no advisory committees in the
States for distribution of non-ferrous
metals.

te) Till recently, ie. till the issue
of the Scarce Industrial Materials
(Control) Order, 1965, the non-ferrous
metaly Conlroller exercised control
only in respect of allotment of im-
ported copper (unwrought), In issu-
ing permits to small scale indwstrial
units for acquisition of such copper,
the non-{erroug Metalg Controller was
guided by the recommendations of the
Statc: Directors of Industries, keep-
ing in ming the policy laid down from
time to lime by the Central Govern-
ment in regard to the use of copper
for industrial and non-industria] pur-
poses, ¢.g. it wag laid down that ullot-
ment of copper for utensil ‘manu-
facturers should be restricted to those
only who had reccived allotment be-
fore or in the period April-September,
1962 and vven in respect of such units
a cul of 30 pey cent in allotment was
to be made as compared to their allot-
ment for April-September, 1962, In
order to ensure proper utilisation, the
States Directors of Industries obtained
regulay utilisution statements from the
industrial units concerned and these
are checked and  wverified by the
officere under them,

With the issue of the Scarce Indus-
t:ia] Materials (Control) Order, 1965,
the “Contreller™  under the OQrder,
wil! rxercise control over the ecopper,
lead, tin and zinc (both imported and
indigenous) as described in  the
Schedule to the Order. ‘The entire
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procedure to be followed by the “Con-
troller” is under review of the Gov-

ernmen..
Allotment of Copper

2745. Shri Eswara Reddy: Will the
Minister of Indusiry and Supply be
pleased to state:

(a) whether uny procedure has been
worked out for allotting copper which
in routine weighments is saved for
want of piece weights; and

(by whether it is  necessary to
obtain a permit from the Controller of
Non-ferrous Metals in order to get
such copper?

The Minister of Supply and Tech-
nical Development in the Ministry of
Industry and Supply (Shri Raghuo-
ramalah): (a) Yes. Copper saved in
routine weighments is required to be
reporied to the Controller of Non-
Ferrous Metaulg for allotment.

(b) Y=4 it is necessary to obtain a
permi! from the Controller of Non-
Ferrous Metals for salelacquisition of
such residual stocks of copper,

Pension Scheme for Railway Em-

ployees

2746, Shri Siddiah: Will the Minis-
ter nf Railways be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1817 on the 26th March, 1985
and state:

fa} whether the question of grant-
ing pension to the railway employ2es
who retired on or before lst April,
1957 is being reconsidered: and

(b) if so, the decision taken there-
on?

The Minister of State in the Minis-
try of Railways (Dr. Ram Sobhag
Singh): (a) No.

(b} Does not arise.
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Chamarajanagar-Sathyamangalam
Rallway Line

2747, Shry Siddiah: Will the Minis-
ter of Railwayg be plcased to state:

(a) whether the Government of
Mysore have recommended thut the
Chamarajanagar . Sathyamangalam
Railway line on the Southern Rail-
way should be includeq in the Fourth
Five Year Plan; and

(b} if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of Rallwavys (Shri Sham Nath):
(a) Yes.

(b) The main justification originally
for this line was as a link between the

North and South metre goupe sys-
fem. Subsequent examinationg ree
vealed that the purpose would he

better served by the Salem. Banpa.
lore metre gauge link and construc-
tion of thi: has already been taken
up. ‘This earlicy justification, {here-
fore. no more remnins for the Chama-
rajanogar-Satvamunpalam link, With
the very limited funds and resources
for new lines in the Fourth Plan it
may not he possible to include this
proposal therein.

Mineral Deposits in Bankora and
MMnapore Districts In West Bengal

{ Shri 8. C. Bamanta;
Shrimati Ravitrl Nigams:
¥144 { Bhri Subodh Hansda:
1 Dr. P. N. Khan:
| Shri M. L. Dwivedi:

Wil the Minister of Steel and Mines
be pleased to state:

(a) whether the Indian Bureau of
Mines has made an extensive survey
for mineral deposits in the districts of
Bankura and Midnapore in West
Bengal;

(b) if so, the result of the survey;

(¢) whether any mineral is being
exploited in those areas:

(d) if 50, which are the exploiting
agencies; and
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(e) the terms Yor this exploitation?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
The Indian Bureau of Mines is car-
rying out Investigations on the tun-
gsten bearing quartz veins in a few
sclected areas on the border of
Bunkura and Midnapore Distriets in
West Bengal. The investigations are
at a preliminary stage.

(c) Yes,

(d) There are 60 private agencies
and one Government of India Under-
taking (viz. Hindustan Steel Ltd.)
which are engaged in mining of
different minerals in the above dis-
tricts.

(e) The exploiting =agencies are
lease'licence holders according to
the terms and conditions prescribed
under the Minecral Concession Rules,
1860, in the ecase of major minerals
and under the West Bengal Minor
Mincrals Rules, 1958, in the case of
Minor minerals.

Besides these, therc are Jeases
which were granted by ex-inter-
mediaries whose interests have
vested in the State Government
under the West Bengal Estates
Acquisition Act, 1953. The terms and
conditions of such leases are as laid
down in the lease deeds. The lessecs
now pay royalty to the State Gov-
ernment.
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Senlority of Clerks Grade I working
In N.E. Rallway

2752. Shrl Vishwa Nath Pandey:
Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that his
Ministry have finalised the question of
seniority of clerks grade II working in
the North Eastern Railway;

{b) whether it Is also a fact that
the claims of seniority of the Scheduled
Castes and Scheduled Tribes candi-
dates according to the roster posi-
tions have been denied; and

(c) if so, the reasons therefor?

The Minister of State In the Minis-
try of Rallways (Dr, Ram Subhag
Singh): (a) Yes.

(b) No.
() Does not arise.
Irom and Steel for U.P.

2753. Shrl Vishwa Nath Pandey:
Will the Minister of Sieel and Mines
be pleased to refer to the reply
given to TUnstarred Question No.
2130 on the 8th April, 1865 and
state:

(a) whether the decision regarding
the allotment of iron and stee] guota
to UP. has been finalised; and

(b) if so, the details thereof?

The Minisier of Steel and Mines
(Shri Banjlva Reddy): (a) Yes, Sir.

(b) The quantity of iron and steel
aliotted to Uttar Pradesh during
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1965-86 is as follows.—

Prime Steel (Controlled categories)
19,280 tonnes.

Defectives
wagons.

(non-agri, quota), 354

Defectives (Agro. quota), 78 wagons,

Pig Iron  (before
62,084 tonnes.(*)

M.S. Billets, 43,200 tonnes.

Indentors can place orders for
decontrolled categories of iron @and
steel without restrictions.

*Includeg 8,250 tonnes of imported

Pig Iron and 16,640 tonnes of Ingot
Moulds.

de-contral).

Geological Survey of U.P.
2754, Shri Vishwa Nath Pandey:
Will the Minister of Steel and Mines
be plea ed 1o state:

(a) whether the Geological Survey
of India has surveyed the whole
S'ate of Uttar Pradesh;

(b) if so, the mineral resources dis-
covered;

(e) the names of places where dis-
covered; and

(d) the nature of schemes formu-
lated to exploit them?

The Minister of Steel and Mines
(Shri Saniiva Reddy): (a) Yes, Sir.

(b) and (c). Ag a result of survey
carricd out by the Geological Survey
of India deposits of limestone in Al-
mora, Dehra Dun and Mirzapur, mag-
nesite in Almora, gypsum in Garhwal,
Glasg sand in Allahabad and Banda,
ashes‘os in Chamoli, pyrophyllite in
Jhansi,
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moli coal and fire clays in Mirzapur
have been recorded.

(d) The limestone deposits in Dehra
Dun and Mirzapur District and g'ass-
sand in Allahabad and Banda are al-
ready being worked.

Schemes for the mining of magne-
site deposits in Almora and mining
of Mirzapur limestone deposits for
fluxgrade limestone have been formu-
lated. It is- proposed to supp’'y mog-
nesi‘e to a refractory plant  while
limestone from the Mirzapur ares is
being supplied to the cement factory
at Churk and high qualit blast fur-
nac: grade limestone will  he sup-
plied to the stee] plan's These are
beine implemented by the State Gov-
crnment.

Allotment of Cement to U.P.

2785. Shri Vishwa Nath Pandey:
Will the Minister of Ind and
Supply be plea:ed to siate:

{a) the requirement of Uttar Pra-
desh for cement during 1964-85 and
1965-606;

(b) the quantity of cement aup-
plicd to Uttar Pradesh during 1064-85;
and

(c) the quantity likely to be sup-
plied during 1965-067

The Deputy Minister in the Minis-
try of Ind and Supply (Shri Bi-
budhendra Misra): (a) to (c). The
following filgures indicate the require-
ment of cement indented by the UP.
Government, allo'ment made and sup-
plies effectedlto be effected to them
{under the state quu!.a]'—

Year Requi: All Supplics
indented
1064-6% 17,09,137 6,57.450 4,96,367
1965-66% 13,1’3 953 S 25,150 . 240497
(April (April 10

Deoem'bel, 1965) Deoemlm 65)

Aumm. :965]

*Quotag are allotted on a quantity basiz and the q'uo_n- to be anutted fm
the period January|/March, 1966 and supplie; to be made from September

to onwards will depend on the
ton,

then prevailing demand and supply posi-
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Dehradun-Dak Pathar Raill Line

Shri Bagri:
z156. { Shri Surendra Pal Singh:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the

of the 30-mile railway line

from Dehradun to the Yamuna Hydel

Project at Dak Pathar has been com-
pleted; and

(b) if so, when the construction of
the railway line will be completed?

The Deputy Minister in the Minls-
try of Rallways (Shri Sham Nath):
(a) and (b). The U.P. State Govern-
ment had requested for a railway line
from Dehra Dun to Kalsi via Dak
Pathar mainly for the transport of
construction materials for the Yamuna
Hydel Project. They had also sug-
gested that the area promised consi-
derable potentia] for industria] deve-
lopment and, as such, the railway line
should be built as a branch line. The
engineering and trafflc surveys were
undertaken at the cost of the UP.
Btate Government making it clear 1o
them that the line can only be con-
gldered as a Private Siding, to be
built at the cost of the State Govern-
ment, leaving it open for the Centre
to take over the line later, if traffic
developments in the area justify such
a course. The engineering survey has
been completed by the Northern Rail-
way while the traffic survey ig still in
progress. The question of construction
of the line arises only after the sur-
vey reports are examined by the
Railway Board and the cost of cons-
truction is accepted by the UP, State
Government. 1t is, therefore, prema-
ture to think of the completion date
at this stage.

Textile Pollcy

2757, Bhri P. C. Borooah: Will the
Minister of Commerce be pleased to
state:

(a) whether the Indian Cotton Mills
Federation at their Seventh Annual

1454 (ai) LS—3.
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Genera] Meeting demanded & re-ori-
entation of the Government's textile
policy;

{b) if so, the specific modifications
In the Government's policy which
were demanded; ‘and

() Government's reaction thereto?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) to (c). The Chairman of
the Federation in his speech delivered
at the Tth Annua] General Meeting
of the Federation held on 1Tth June,
1965 appealad to Governmoent fo “re-
orient their entire textile policy with
a view to enabling India to reach a
position of world leadership in ex-
porta of cotton textiles in the next §

to 10 years."”

The specific suggestions made in
the speech were:—

(a) Raising of the targets of cloth
production for the mill indus-
try instead of pegging miil
cloth production and alloting
the increased demand for
cloth to the de-centralised
sector of handlooms and pow-

erlooms,
(b) Remova] of qualitative and
quantitative restrictions on

production of particular types
of mill-cloth llke printed fah-
rics,

(c) Remowal of the disparity in
excise duty leviable on small
sized powerloom  factories
vig-vis mills.

(d) Removal of the partial sia-
tutory  price-and-production
control on mill cloth and ex-
tension of the rates of excise
duty applicable to controlled
categories to the entire cloth
production by the mill indus-
try.

(e} Retention of the Managing
Agency system of manage-
ment for the Cotton Textile
Industry.



7383 Written Answers

(f) Inclusion of textile Industry
along with certain new in-
dustries of national impori-
ance to which a rebate of 10
per cent in tax is available
and also in the list of indus-
tries to which development
rebate has been allowed at
the rate of 25 per cent.

The suggestion have been taken
note of by the Government. The tex-
tile policies of the Government have
been evolved in best national interest
after considering all these and other
aspects continously from time to time.

Re-organisation of N.C.D.C.

2758. Shri Yashpal Singh: Will the
Minister of Steel and Mineg be pleascd
to state:

(a) whether Government propose to
re-organise the National Coal Deve-
lopment Corporation;

(by if so, the reasons therefor; and

(e) the lines an which it will be re.
organised?

The Minister of Steel and Mines
(Shri Sanjlva Reddy): (a) to (c).
Some re-organisation of the adminis-
trative set up of the Corporation was
made in July last. This was done in
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order to effect better cooramation in
the formulation of plan: and their iin-
plementation. The Area General
Managers have been delegated wide:
powers in their respective spheres and
they, in their turn, have sub-dele-
gated adequate powers to senior sub-
ordinate officers under them so that
at the colliery level, decisions can
be taken quickly and work executed
smoothly and efficiently.

Export of Dried Chillies to Ceylon

2759. Shri Kolla Venkalah: Will the
Minister of Commerce be pleated to
state:

(a) the quantities of dried chillies
exported to Ceylon during the years
1963-64 and 1964-65;

(b) the cost of exported chillies r»-
alised during the respective years; and

(c) the reasons for the difference nt
costs realised, if any?

The Minister of Commerce (Surl
Manubhai Shah); (a) and (b). The
quanlity and value of chillies; expor:-
ed to Ceylon during 1063-64 and 1564-
65 are as follows:—

Quantity (Kilograms)  Value (in Rupees)

1963-64
1964-65

119 million
118 million

Rs. 275 crores
Rs. 2°48 crores

(¢) From November, 1864 onwards
the Cooperative Wholesale Establish-

Manutacture of nla;-hincty for
Stee] Plants

2760. Shrimatl Tarkeshwarl Sinha:

ment, an organisation owned by :h* i) the Minister of Industry and

Ceylon Government has assumed 1he
role of monopoly importer displacing
the individual importers in Ceylom;
this Organisation did not purchasa
chillieg from any country between
January-Apri] 1965 managing their
requirements from the purchases mad'c
prior to December, 1964. Moreover,
internal ag well as expo:t prices wie
generally lower in 1064-85 as com-
pared with the previous year.

Supply be pleased to stale:

(a) the portion of machinery for the
Steel Plants being manufactured in
India at present; and

(b) the time by which India is likely
to be self-sufficient in this respect?

The Deputy Minister in th, Minis.
try of Indusiry and Supply (Shri Bi-
budhendra Misra): (a) About one-
fourth to one-third of the tota] equip-
ments at present needed for steel
plants ig available from indigenous

sources.
(b) By the Fifth Plan period.
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Fruit Preservation Industry

Shri Surendra Pa] Singh:
Shri Yashpal Singh:
Shri 5. C, Samanta:
Shri Subodh Hansda;
Shri M. L. Dwivedl:

Will the Minister of Commerce be
pleased to state:

(a) the export turgets of vegetable
and fruit products in the Fourth Five
Year Plan;

2763.

(b) whether any recommendations
have been made by the Centra] Fruit
Products Advisory Committee to im-
prove the conditiong of fruit preser-
vation industry and to introduce com-
pulsory pre-shipment inspection for
exportable fruit and vegetable pro-
ducts in order to enhance our export
of these food articles; and

(e) if so, whether any steps have
been taken by Government to implc-
ment these recommendations?

The Minister of Commerce (Shrl
Manubha! Shah): (a) No export tar-
gets for vegetable and fruit products
have been fixed by the Government
in the Fourth Five Year Planm

(b) Yes, ,Sir. The Central Fruit Pro-
ductg Advisory Committee has recom-
mended the introduction of compul-
sory preshipment inspection of fruit
and vegetable products before ex-
port, within the framework of Fruit
Products Order, 1955.

(c) The Directorate of Marketing
and Inspection under the Agricultural
Marketing Adviser is preparing &
scheme for this purpose on the basis
of the above recommendation and the
scheme will be finalised in consulta-
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tion with the Processed Foods Export
Promotion Council.

Bokaro Coalfield

(Bhri 8, C. Samanta:
2764, { Shri Subodh Hansda:
(_ Shri M. L. Dwivedi:

Will the Minister of Steel
Mines be pleased to state:

(a) whether Assessment of Resour-
ces Commitee of the Coal Council has
submitted its fourth report about the
Bokaro coalfield; and

and

(b) if so, the quantitative and qua-
litative pattern of resources of coal
found in the coalfield?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) No, Sir.

(b) Does not arise.

Mysore Iron and Sieel Works

2765. Maharajkumar Vijaya Ananda:
Will the Minister of Steel and Mines
be pleased to state:

(a) whether the entire expansion
programme of Mysore Iron and Steel
Works has been completed;

(b) if not, the reasons therefor; and

{c) the steps taken to keep pace
with the expansion work?

The Minisier of Steel and Mines
(Shri Sanjiva Reddy): (a) The ex-

pansion programme to increase the
production of mild eteel has been
completed, The conversion to alloy

steel making, which wag a later deve-
lopment is stil] going on.

(b) and (c). Do not orise.

Copper Ore
Shri P. C. Borooah:
“"*{ Shri P. R. Chakraverti:
Will the Minister of Stee|
Mines be pleased to state:

(a) whether prospecting for copper
is on in different regions;

and
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lIh_) it so, the details of the pros-
pecting programme; and

(c) the estimated reserve of copper
ore in different regions as assessed on
the basis of the explorations done so
far?

The Minister of Steel and Mines
(S8hri Sanjiva Reddy): (a) Yes, Sir.

(b) About 43 investigations for
prospecting reserves of copper ore
are to be taken up by the Geological
Survey of India during October, 1965
to Sepiember, 1088 while the Indian
Bureau of Mines will concentrate its
activities on exploration at the Koli-
han and Akwali sections of the Khe-
tri copper belt and the Bhagoni de-
posit of the Dariba belt in Rajasthan
and at the Rakha, Roam-Sideshwar
and Tamapahar blocks in Singhbhum
(Bihar).

(c) The reserves of copper ore esti-
mated in the various regions are as
under;—

{i) Madhan-Kudhan
Section of Khetri

286.2 million ton-
nes with 0.8% 1o

belt in Rajasthan  1.27% copper.
(ii) Dariba Nals Blo- 0.2 million tonnes
ck Rajasthan with 2.6% copper.
(iii) D:n;:,Mm Blo- I:l'}gl million tonnes
ck (Rajasthan) with 2°4% copper.
(iv) ’I::Em Sigu.hw 21 hmiﬁion tonnes
bhum with 1 0 2% cop-
(Bﬂ:gh per.
(v) Tamapahar in
Singhbhum 3 million toones
(Bihar) with  above 1%
copper.

(vi) Mamandur in
South Arcot
(Madras)

0.9 millicn tonnes
with 0.63%, copper.

Expert of Pepper

2787. Shri Heda: Will the Minister
of Commerce be pleased to state the
reaction of Governmen: to the main
recommendations made by the Na-
tiona] Council of Applied Economic
Research in their report on the pros-
pects of export of Pepper?

The Minister of Commerce (Shri
Munubhai Shah): The Government are
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examining the wvarious suggestions
contained in the Report in consulla-
tion with the authorities concerned.

Export of Iron Ore to Poland

2768. Shri Raghunath Singh: Will
the Minister of Commerce be pleased
to state:

(a) whether it is a fact that Poland
has proposed to buy 400,000 tons of
Indian iron-ore; and

(b) if so, the details of the propo-
=al?

The Minister of Commerce (Shri
Manobhal Shah): (a) Contract for
supply of 400,000 tons of iron ore has
already been concluded by the Mine-
rals and Metalg Trading Corporation.

(b) It will not be in the business
interest of the M.M.T.C. to disclose the
detalls,

Derailment of Wagors Containing
Kerosene Oll near Baraani

2769, J Shri Kindar Lal:
| Bbri Vishwanath Pandey:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that 7 tank
wagons containing Kerosene Qil were
derailed near village Bihat (Barauni)
on the 10th July, 1985 resulting in
damage to all the wagons and the
leakage of oil contents therefrom;

(by if so, the causes therefor; and

(¢) the action taken by Govern-
ment in the matter?

The Deputy Minister in the Minks-
try of Rallways (Shri Sham Nath):
(a) Of the 7 deralled wagons 2 con-
tained Kerosene Oil, 3 light diese] oil
and 1 furnace oil. The Tth wagon was
empty. The contenty of 5 wagons leak-
ed.

(b) The accident was caused by
sinkage of track.
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(c) Increasingly greater stress is
being laid on the maintenance of
track.
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Import Sobstitotion

2771, Shrl Harish Chandra Mathur:
Will the Minister of Industry and
Bupply be pleased to state:

(a) what is our maintenance im-
ports for different sectors during the
last 5 years;

(b) what positive efforts have been
made for import substitution; and

(¢) whether Government are gware
that many items which are manufac-
tured or could easily be manufactur-
ed in India continue to be imported?
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The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra); (a) A Statement
is laid on the Table of the House.

[Placed in Library. See No. LT=
4984 /65.)

(b) Positive efforts for ,import
substitution so far made broadly

include (1) production of machinery
and components from indigenous raw
material, (2) Production of guch raw
materials indigenously, (3) produc-
tion of components from imported
raw materials wherever raw materials
are not indigenously available, (4)
production of basic chemicals from
indigenous raw materials or wher-
ever raw materials are not available
from imports and (5) changes in
production process or in manufactur-
ing standards to make use of indi-
genous materials instead of imported
raw materials, to the extent possible.

(e} The import policy of the Gov-
ernment is designed to reduce im-
ports of items to the barest minimum
wherever such items are available
indigenously in adequate quantity
and of reasonable quality, If specific
instances where imports can be
stopped or curtmiled are brought to
Government's notice, these will be
carefuly examined,

Smali-Scale Units

2772. Shri Raghunpath Singh: Will
the Minister of Industry and Supply
be pleased to state:

(a) the number of industrial en-
terprises registered as small-scale
units ms on the 31st December, 1064
and the main categories of these
univs; and

(b) whether mining vunits have
also been registered g3 small-scale
units?

The Deputy Minister in the Min-
istry of Indusiry and Supply (Shri
Bibudhendra Misra); (a) Ag on the
31st December, 1964, 91,052 industrisl
enterprises, pertaining to the main
categories listed below, were regis-
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tered as small-scale units by the
State Directors of Industries:—

1. Genera] Engincering Industries.
2. Electrical Engineering Indus-

tries,

3. Electronies  such as | radio
components, bulbs, conden-
sors etc.

4. Chemical Industries.

5. Plastics,

6. Ceramics.

7. Food Processing Industries.
B. Leather based Industries.
9. Wood based Industries.
10. Rubber based Industries.

11. Miscellaneous groups such as
stationery, printing press,
cardboards ete,

(b) Mining units have not been
registered as small-scale units.
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(%) o g = wrs gErT A
Passes for Crossing Rallway Bridges
at Balasore

2775. Shri Jena: Will the Minister
of Railways be pleased to state:

(a) whether it is a fact that Passes
are required to be shown to the Rail-
way Protection Force at certain
places particularly at Balasore town
to cross Bridge Nos. 263 and 264 on
the South Eastern Railway by the
villagers who cross them several
times g day for their daily transac-
tion of business;

(b) if so, the reasons therefor;

(c) whether Government have re-
ceived any request from these villa-
gers for finding a permanent solu-
tion of the matter; and

(d) if so, Government's reaction
thereto?

The Minister of State in the Minks-
try of Rallways (Dr. Ram Subhayg
Singh): (a) to (d). No. Railway
Protection Force are not guarding
the Bridges, However, the correct

position is that during Chinese ag-
gression, State Police armed guards
were mounted on bridge Nos. 263 and
264 and they did not allow the
villagers to cross the bridges with-
out authority. Thercupon, the
villagers approached the District
authorities when passes were issued
to bona fide villagers. Similarly, in
the present emergency, the BState
Government Rallway  Police are
guarding Bridge No. 283 only. Similar
practice, as adopted during Chinese
aggression, is being followed now
also, Passeg are being issued on
request to bona fide villagers by the
District authorities of the State
Government.

Double Platforms en 8. E. Rallway

2776. Bhrl Jema: Wil] the Minister
of Rallways be pleased to state:

(a) whether there iy a proposal to
provide certain Railway stations
with double platforms on the Suuth
Bustern Railway;
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(b) if so, the names of
stations;

those

(¢) the number of stations on the
said Railway which have got RM.S.
offices at present and the number of
RM.S. offices which are going to be
constructed or are in the process of
being constructed;

(d) whether repeated requests have
been made by the D.P.T. of Orissa to
the Railway authorities for provid-
ing a building at the Bhadrak Rail-
way Station, South Eastern Railway
for opening 3 RM.S. office; and

(e) if so, the reaction of the Rall-
way Authorities to such a request?

The Minisier of State in the Min-
istry of Rallways (Dr. Ram Subhag
Singh): (a) Yes, there are proposals
for providing certain Railway sta-

lions with additional platform on
S.E. Railway.

(b) A statement is placed in the
Table of the House. [Placed in

Library. See No. LT-4085/65).

(e) 5 stations are already provid-
ed with RM.S. building and 3 more
stations are proposed to be provided
with the same.

(d) Yes.

(e) The request for providing a
R.M.S. building at Bhadrak has al-
ready been accepted and neces-
sary estimatehas been sanctioned.
The work is however linked up with
the remodelling of the Bhadrak sta-
tion and will be taken as soon as
possible.

Retrenchment of Staff under DB.K.
Rallway Administration

2171, Shrl 8. M. Banerjee: Will the
Minister of Rallways be pleased to
state:

(a) whether it is g fact that the
staff who were locally recruited
under DBK. Railway ' Administra-
tion are being retrenched,

(b) if so, the number of such staff
and the reasons for their retrench-
ment; and

(c) the steps taken to absorb them
against permanent vacancies?
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The Minister of State in the Min-
istry of Railways (Dr. RBam Subhag
Singh); (a) Yes, except staff who
subsequently got selected by Rail-
way Service Commission.

(b) The total] number of ckass III
staff liable for retrenchment is 652
The reason for retrenchment is that
they have not qualified through Rail-
way Service Commission for appoint-
ment on the open line Railways as
required under the extant rules.

(c) All locally recruited staff have
been told that they should apply to
Railway Service Commissions in
reference o advertisements and such
of them who are selected will be
absorbed against regular vacancies
in due course in their turn,

Ealmassery Machine Tool Factory In
Kerala

— | Shri Warior:
L Shri Vasudevan Nalr:

Will the Minister of Industry and
Supply be pleased to refer to the reply
given to Unstarred Question No. 838
on the 27th August, 1965 and state:

(a) the nature of action being taken
to expand the Kalmassery Machine
Tool factory in Kerala State; and

(b) by what date production will
start as a result of such expansion?

The Deputy Minister in the Minis-
try of Indusiry and Supply (Shri
Bibudhendra Misra): (a) The cost
estimates are under examination with
particular reference to the foreign
exchange required for import of capi-
tal equipment.

(b) About two years from the date
the scheme is finally cleared and for-
eign exchange released,

House Rent Allowance to Rallway Em-
ployees in Olavakkot Divisiom,
Southern Rallway

Shri Vasudevan Nair:

TS, {sm Warlor:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
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Railway employees in Olavakkot
Division, Southern Railway are not
getting House Rent Allowance;

(b) it so, the reasons therefor;

(c) whether Government have re-
ceived any representation from the
employees in this regard; and

(d) if so, the action taken thereon?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No. All Railway em-
ployees working within the qualified
cities of Olavakkot Division, South-
ern Railway, are getting House Rent
Allowance,

(b) Does not arise.

(c) A representation from certain
staff working outside the municipal
limits of the qualified city of Palghat
has been received.

(d) The matter is under the exami-
nation of the Railway Administration.
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Expansion of Durgapur Steel Plant

2782, Shri Yashpal Singh: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) whether it is a fact that the
Heavy Engineering Corporation offer-
ed to supply 25,000 tonnes of equip-
ment required for the expansion of
the Durgapur Steel Works but orders
for only 14,500 tonnes were placed
with them; and

{(b) if so, the reasons therefor?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
Certain  discussions were held be-
iween representatives of the Bri-
tish Consortium which is going to
assist the Government ol India in
the IV Plan expansion of the Durga-
pur Steel Plant and ropresentatives
of the Heavy Engineering Corpora-
tion, Ranchi, earlier this year re-
garding the quantity of equipment
that Corporation could supply for the
Durgapur expansion during the IV
Plan. These discussions were of a
preliminary nature and apparenfly the
Corporation offereq to supply a larger
quantity of equipment than was
thought possible by the Dritish Con-
sortium. No firm decision, however,
has been taken yet about the actual
tonnage which will be supplied by the
equipment which can be supplied in
any event, it will be ensured that any
equipment which can be supp’led in
time by the Heavy Engineering Cor-
poration or other Indian manufac-
turers is not imported.

Enquiry into Affairs of a Mill im
EKanpur

2783, Shri Yashpal Singh: Will the

SEPTEMBER 24, 1965

Written Answerg 7400

Minister of Commerce be pleased to
state:

(a) whether the Government of
Uttar Pradesh have requested the
Union Government to institute an
inguiry into the affairs of a mill in
Kanpur and to run the Company by
appointing a Controller; and

(b) it so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V., Rama-
swamy): (a) and (b). An Investiga-
tion Committee has been appointed
on 7-8-1865 under the Industries (De-
velopment & Regulation) Act, 1851
for the purpose of making an enguiry
into the affairg of the Muir Mills Co.
Ltd., Kanpur, in consultation with the
Government of Uttar Pradesh,

Production of Cinema Arc Carbon

2784. Shri S. N, Chaturvedi: Will
the Minister of Indusiry and Supply
be pleased to state:

(a) whether it is a fact that the
National Physical Laboratory has
been able to fabricate cinema arc car-
bon by a new method and with in-
digenous raw material; and

(b) it so, the reasons for giving a
licence to a foreign firm to supply
almost the entire requirements of this
article of the country instead of get-
ting it manufactured by this new
process through an Indian firm?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b). The
Council of Scientific & Industrial Re-
search have, np doubt, developad a
process on laboratory scale, for manu-
facturing cinema are carbons. Nego-
tiationg with Indian parties for the
commercis] utilization of this process
have not yet been finalised.

In the meantime considerable im-
ports f this item have to be allowed
to meet the country’s requirements
estimated at 12 million pairs requir-
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ing a capacity of 18 million pairs by
1965-66. Six flrms have been licensed
for manufacturing cinema are carbens
among whom only one firm ie M/s.
Union Carbide India Ltd., who are
licensed for a capacity of 6 million
pairs have progres.ed to establish the
unit. This amounts to 25 per cent of
the estimated demand at the end of
the 4th plan. Their scheme was ap-
proved at a time when C.SIR. had
not established even pilot production.
The other firms have been advised to
manufacture the item with C.S.LR.
know=-how.

Railway Co-operative Soclety at
Bangalore

2785. Shri H. C. Linga Reddy: Will
the Minister of Rallways be pleased
lo gtate:

(a) when the Railway Co-operative
Society started functioning st Banga-
lore for the use of the rallway
employees; and

(b) the financial assistance given w
this society by Government?

The Minister of State in the Minis-
try of Raflways (Dr. Ram Subhag
Singh): (a) There are two Railway
Employees' Consumers Cooperative
Societies in Bangalore—one at Banga-
lore City and the other at Bangalore
Cantonment. These two Societies
started functioning from 17-10-1853
and 28-10-1964 respectively.

(b) Information is being collected.

Marshalling Yard of Balappanahalll

27186, Shri H. C. Linga Reddy: Will
the Minister of Rallways be pleased
to state:

(a) the amount so far spent on the
Marshalling Yard of Baiappanahalli
on the Southern Railway;

(b) the extent of damage caused
to the said yard due to the recent
heavy rains; and

{¢) the action taken to repair the
said damage?
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The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) An amount of Rs. 42.6 lakhs had
been spent on the Marshalling Yard
at Baiappanshalli up to end of
June, 1865.

(b) ang (c). No damage was caused
to the Marshalling Yard ot Baiap-
panahalli during the recent heavy
raing. Some damage, however, was
caused to the tranghipment yard at
thig station during the 1864 monsoons.
About Rs. 18,000 were spent in repair-
ing these rain damages.

Manufacture of Heavy Plaies and
Vessels

2787. Shri Balkrishna Wasnik:
Will the Minister of Industry and
Supply be pleased to state:

(a) whether Government propose
to set up a Plant for the manufac-
ture of Heavy Plates and Vessels at
Wardha (Maharashtra); and

(b) if so, the proposed out-lay of
the project and the time-schedule
thereof?

The Deputy Minister in the Minis-
try of Indusiry and Supply (Shrd
Bibudhendra Misra): (a) and (b).
Government have a proposa] to set up
a plant for the manufacture of Heavy
Plates and Vessels, but the details re-
garding the location of the project, its
capital out-lay, etc. have not been
finnlised so far.

qutere ted ¥ R wved W
agraw 2eA Wt wr s

2788. ot fihwex seTy ;W
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(%) wavaz &= } fr qafew =3
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F o wfvew ¥ sgwedr G §;

(w) ofe &, AT § T
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DBK. Rallway Line

Shri Chandak:
2791, { Shri Radhelal Vyas:
| Shri Bhanu Prakash Simgh:

Will the Minister of Rallways be
pleased to state:

(a) whether the D.BX. railway
line has been constructed keeping in
view the heavier load of carrying

equipment for the steel plant at
Bailadilla;
(b) if so, whether this fact was

brought to the notice of the Anglo-
American Consortium; and

(¢) if not, the reasons therefor?
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The Deputy Minister in the Minisiry
of Rallways (Shri Sham Nath): (a)
to (c). The primary object of con-
struction of the D.BK. Railway line
{Bailadilla-Kotlavalasa) is the trans-
port of ore from Bailadilla for export
through Visakhapatnam. Main line
standard has been adopted for this
which is adequate for this heavy
ore movement, The equipment for the
Stee] Plantg at Bhilai and Rourkela.
ete., were carried from the ports
over the existing Main Lines and as
such the Bailadilla-Kottavalasa line,
built to the same standard should also
be adequate for such movement of
stee] plant equipment, if required. AN
relevant data with regard to the Baila-
dilla-Kottavalasa new line had been
furnished to the Anglo-American

Consortium.
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Report of Indlan Trade Delegation on
Basic Chemicals

27197, Bhri Shree Narayan Das: Will
the Minister of Commerce be pleased
to state:

(a) whether the Indian Trade De-
legation sponsored by the Basic Che-
micals, Pharmaceuticals and Soaps
Export Promotion Council has submit-
ted any report after visiting some of
the Eastern and South Eastern coun-
iries;

(b) if so, the important suggestions
and recommendations made therein;
and

(¢) whether the suggestion to esta-
blish show rooms in places like Tokyo
and Osaka has been accepted?

The Minister of Commerce (Shri
Manubhal Shah): (a) Yes, Sir.

(b) A summary of the recommenda-
tions of the Delegation is given below:
SuMMARY

1. Indian Exporters should utilise

the presence of Indian over-
seas for the purpose of step-
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Ping up export to countries
like  Thailand  Hongkong,
Japan, Malaysia, Australia &
Ceylon,

2. Facilitles for long-term credit
should be given to exporters.

Indian Exporters should pool
their resources & appoint one
sole agent for each of the
areas visited by the Delega-
tion,

4. Indian exporters should en-
sure that the quality of their
exports is good, the priceg are
reasonable and the delivery is
according to schedule.

|

5. Technical representatives
should be appointeq in for-
cign countries.

6. Steps should be taken for quick
remittance of commission to
foreign importers.

7. Joint ventures should be set up
in Thailand, Malaysia, Aus-
tralin & Ceylon.

Hongkong should be considered
as the principal target for our
export-activities in view of
its suitability as a storage &
distribution centre, as also its
being a free market,

9. Possibilities of supplying goods
with brand names of foreign
importers ghould be consi-
dered,

10. Necessary relaxaiions should
be sought in Australian Tariff
regulations, which are in
some cases detrimental to
the entry of Indian goods.

11. Packaging of Indian export
goods should be improved,

12. Various media of publicity
should be utilised.

(c) The Delegation did not suggest
the setting up of show-rooms in
Tokyo and Osaka.
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11.03 hrs.

RE: CALLING ATTENTION NOTICE
(Query)

Shri S. M. Banerjee (Kanpur): Sir,
I have a submission to make. Today
is the last day  Therefore, 1 submit
to you that many horh.  Members,
about fifty Members, belonging to the
Ruling Party and the Opposition sub-
mitted a call attention notice and we
wanted to know from the hon. Defence
Minister why the captured tank which
was kept in the LIC groung had been
removed, Our suspicion is...

Mr. Speaker: 1 have read that. 1
have seen it and I will answer it.

Shri § M. Banerjee: It was done
because of pressure,

Mr. Speaker: I have read that
notice; I will answer it. The allega-
tion, or rather the assertion is that it
was done on acocunt of some pressure
from the Uniled States Embassy. 1
have read that and I will reply to
that.

it 7y fawd (FT) : weww AE-
7W, AU OF SEeqT & TF § )

SR WEAT : {H T4T squEar &
oA AEY IEAT R |
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faqr amar & 7

weaw wgYay ¢ gEr 7 oo g §,
FA% fAaT AT AT AT AT AT
fs gt Y AT ¢ WY o ardw #
A gw w1 9vT graee fear amen @
faet gat o 1 oY 2gf  wer g
§ x0T oA @ g ¥ amge A
Agf foar wm &
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Lo

Bhri Hem Barua (Gauhati): 1 sub-
mitted, not one but, two cal] attention
notices; on Chinese intrusion into our
territory. But somehow or other you
have withheld your permission. But
if you say that since we are going to
have a discussion today it is not neces-
sary, I would say that the scope of
the discussion does not embrace China,
Secondly, if you say that the Prime
Minister"s statement wag there. 1
would say that after the Prime Minis-
ter has made that statement, there
were subsequent developments, Thia
is the last day. China being intrans-
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[Shri Hem Barua]

igent all the time and using bellicose
language, it would be meet and proper
on your part to admit. May I still
plead that you kindly reconsider your
decigion snd allow it.

ot T gww gw ;o (qTOEEY)
AN "l T A qi, IEF faadr of
W@, ga it ¥ o At e ot ¥
agi A aF A T uF W mreg 9w
Fott wear wdY, Ry qomr o og o
WL 7T Wt Arrardt g€ | a7 T aw g
a% g7 faTw & mar ar | eufag &
frdzr wem e sfocn w& w@a
%t w1 wfafwrr B, wa® ot & gaer
s fagr amw

Shri Sivamurthi Swamy (Koppal):
Mr. Speaker, Sir, I have given two

call attention notices. Taking into
consideration the emergency the
workers and the labour unmion of

Khadi Board in the Regal building
and also the workers of Hospet sugar
factory run by our friend Mr. Morarka
withdrew their movement, But after
that their offices were illegally and
criminally acquired by the manage-
ment, Alsv a continuous fast is going
on since the two months and over 15
labourers are taking part and two
labourers are taking part and two
have to bring these things before you.

Shri Harl Vishno Kamath (Hoshan-
gabad): May I earnestly request you
to make an effort to encourage Minis-
ters to acoept questions at short
notice. Most ministers, I would not
say all, are in the habit of refusing
to accept questions at short notice
on vital matters. For instance there
was a report in all the papers, a froat
paged report, that a submarine—I
presume It was Indonesian,—was seen
off the coast of Kerala. T had sent the
notice on Monday. They could have
told us whether a submarine was zeen
off the coast at all. They have re-
fused,

SEFTEMBER 24, 1085

Attention T412

One more point, and that is about
the special audit report on the Orissa
affairs, the transactions of the Orissa
Government with Orissa Agents,
Kalinga Tubes and Kalinga Industries.
It appeared in all the papers. We
also gave & Calling Attention Notice
about it today, but it has not been
admitted.

Shri A. P. Sharma (Buxar): I had
given a Calling Attention Notice
about the withdrawal of the Press
Attache from Indonesia and requested
the Minister of External Affairs to
make a statement upon it. But
nothing has been heard of it.

Shri Buta Singh (Moga): 1 want to
make & submission, It is about the
bombing of Ferozepur area after the
declaration of cease-fire. It was wit-
nessed by four Members of Parlia-
ment, but it did not find a place in
the news bulletin relayed by All India
Radio.

Mr. Speaker: These are not things
which can be taken up now.

Shri Buta Singh: I request that this
matter should be taken up.

Mr. Speaker: Order, order. Because
it, was the last day, 1 allowed hon.
Members to mention about their Cal-
ling Attention Notices that had been
refused. But it is not every question,
whatever might be its importance,
that can be raised at this moment
That was clso a departure that T made
because usually T do not like that.
But because today is the last day, I
allowed such a procedure,

Shri Harl Vishon Kamath: It is &
welcome and salutary departure

Mr. Speaker: Yes; it was a depar-
ture.

Shri Harl Vishnu EKamath: 1 seid it
is @ salutary angd welcome departure.

Shri Daji (Indore): Had we known
this, we would slso have given notice
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of the points which we wanted to
raise. We did not know it. It is only
good boy: that always suffer.

Mr. Spcaker; That should in itself
be an adequate satisfaction that he is
a good boy!

Shri Surendranath Dwivedy (Ken-
drapara): Sir, you gave a ruling that
on the last doy of the session, hon.
Members may speak about public
grievances, about their constituencies
and other problems and that half an
hour or an hour could be allotted for
that subject. It was your ruling.

Mr, Speaker: That was not a ruling
as such. I made that suggestion and
the experiment was tried and 1 was
disappointed that some of the Mem-
bers did remark—though 1 felt that
it was going on very well—that it
was o waste of time; it was useless.
My intention was that those who have
very seldom the occasion to speak or
who have very few opportunities to
speak, might just voice their griev-
ances. That was mv objective, but at
that time also, those who usually
speak began to take that opportunity
and they wanted to usurp all that
time as well. Therefore, 1 discontinued
that practice.

Shri Ranga (Chittoor): Let us not
discontinue it but only postpone it

Mr., Speaker: So far as these mo-
tions are concerned, about which
notice were pgiven to me, the first
thing is, all of them are very import-
ant, and therefore it is very difficult
1o take up anyone of them Secondly,
T will allow a discussion today which
would be all prehensive, includ
ing the tcpic about the Patton tanks
and the rest. They can be discussed
today and the Members who get the
chance might refer to them. I would
not rule them out.

Shri Vasudevan Nair (Ambala-
puzha): Even Members of Parliament
could not see the Patton tanks; they
wanted to see them; they were taken
away.

1454 (A1) LS—4.
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Mr. Speaker: I will arrange a team
50 that they can see them.

Shri Hari Vishnu Kamath: The
audit report on the Orissa affairs and
the facts about the submarine may
also be touched upon,

Mr, Speaker; I had already a talk
with the leaders and explained to
them the difficulties. We should pro-
ceed with the discussion that is com-
ing up and we have all the time for
that discussion, which will be all-
comprehensive, instead of having any
other thing.

st wy fawd gy WA, 77
o favqrfeere o1 we7 §

Shri Ranga: Yesterday, iny hon
friend Shri Surendranath Dwivedy
made a suggestion to the Prime Minis-
ter and to you also, and then we
thought that the Prime Minister would
be able to give us some details as to
how he would keep himself in touch
with the leaders of the various groups
in this House. [ hope thai if not now,
at least leter on, when he mauakes his
reply to the debate, he would be able
to give some information about it.
Otherwise, it will be difficult for us to
hold ourselves in readiness all the
time here in Delhi. We would like
to have same notice so that we would
make ourselves avallable in time,

The other point which I would like
to menlion is,—I hope this would not
encroach or entrench upon the dis-
cussion we are going to have now,—
but let us have some assurance that
though there is cease-fire, we
not give room for the Pakistanj forces
to play the same kind of mischief that
they played after the UN resolution.

Mr. Speaker: That he can say dur-
ing the reply.

Shri Ranga: We should see that not
oniy we are vigilant, but we are also
ready to prevent any mischlef that
they would try to make.
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11,17 hrs,
PAPERS LAID ON THE TABLE

KEroSENE SuppLy IN DELHI

The Minister of Petroleum and Che-
micals (Shri IInmayun Kabir): I beg
to lay on the Table a statement re-
garding supply of Kerosene in Delhi.
[Placed in Library. See No. LT-
4966/65].

Report or CenTRAL WaGE BOARD FOR
COFFEE PLANTATION

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): I beg
to lay on the Table g copy of Report
of the Central Wage Board for coffee
plantation industry, [Placed in Lib-
rary. See No. LT-4867/65).

Derur MiLk ScHEME

The Deputy Minister in the Minls-
try of Food and Agriculture (Shri
Shahnawaz Khan): On behalf of Shri
C. Subramuniam, I beg to lay on the
Table a Note on the present working
of the Dclhi Milk Scheme. [Placed
in Librury., See No. LT-4968/65),

AnNuAL REpPORT AND AcCCOUNTS oOF
Nartional Co-OpEHATIVE DEVE-
LOPMENT CORPORATION

The Minister of Community Deve-
lop t and Cooperation (Shri B. K.
Dey): I beg to lay on the Table a
copy each of the following papers:—

(i) Annual Report of the National
Co-operative Development
Corporation New Delhl, for
the year 1964-065, under sub-
section (3) of section 14 of
the National Co-operative
Development Corporation
Act, 1962, [Placed in Lib-
rary. See No. LT-4968/65].

(ii) Annual Accounts of the Na-
tional Co-operative Develop-
ment Corporation, New Delhi,
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for the year 1863-84, together
with the Audit Report there-
on, under sub-section (4) of
section 17 of the National
Cooperative Development Cor-

poration Act, 1862, [Placed
in Library. See No. LT-4870/
65).

ALL Inoia Services Rures ano Notri-
cATION UNDER KEmALA Service Com-
M1ss10N (CoNsULTATION) REGULA-
TIONS 1857

The Deputy Minisier in the Minis-
try of Home Affalrs (Shrdi L. N.
Mishra): On behulf of Shri Jai Sukh
Lal Hathi I beg to lay on the Table—

(1) a copy each of the following
Rules under sub-section (2) of
sertinn 3 of the All India Ser-
wices Act, 1051:—

(i) The All India Services (Pro-
viden! Fund) Second (Am-
endment) Rules, 1085, pub-
lished in Notification Nao.
G. 8. R. 1175 dated the
215t August, 1065,

(ii) The All  India Services
(Death - cum - Retirement
Benefits)  Fifth  Amend-
ety Hules, 1965, published

in N.tification No, G. 8. R.

1176 dated the 21st August,

1365,

The All India Services
(Death - cum - Retirement
Benefits) Sixth, Amendment
Rules, 1805, published in
Notifleation No. G. S. R, 1308
dated the 11th September,
1965,

[Pla~ed in Library.
4071/65].

(2) a copy of Notification No.
G O.(P) Xo. 565 published in
Kerala Gazette dated the 17th
August, 1965, making certain

(iniy

Se¢ No. LT-

amendment. to the Kerala
Public Serviee Commission
(Consultation) Regulations,

1957, under clause (5) of arti-
cle 320 of the Constitution
read with clause (c) (iv) of
the proclamation dated the
24th March, 1965, iswed by
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[Shri L. N. Mishra]

the Vice-President discharg-
ing the functions of the Pre-
sident, in relation to the
State of Kcrala together with
an explanatory memorandum
thereon. [Placed in Library.
See No. LT-4972/65).

NOTIFICATION UNDER ESSENTIAL COM-
MODITIES AcT, AND REpORT ON COTTON
TEXTILES EXPORT PROMOTION COUNCIL

The Depuiy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): I bey to lay on the Table—

(1) u copy each of the following
Notifications under sub-sec-

tion (6) of section 3 of the
Essential Commeoditieg Act,
1955:—
(1) 8.0 1039 dated the 18th
March, 1965,
(i) 8.0. 1040 dated the 18th

March, 1965.

(ii') The Colton Textiles (Con-
trol) Second Amendment
Order 1965, published in
Notification No, S 0. 2712

Jiotad the 4th  September,
1865.
[Placed in Library. See No. LT-
4073/65].
(2) a copy of Report on Cotton
Textiles Export Promotion
Council. [Placed in Library.

Sec No. LT-4874/65).

Law Commission REpORT

The Minlstey of Law ana Social
Security (Shri A, K. Sen): On behalf
of Shri Jaganath Rao 1 beg to lay
on the Table n copy of Twenty-seven-
ith Report of the Law Commission on

the Code of Civil Procedure, 1908.
[Placess in Library. See No. LT-
4975/65].
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11187 hrs,

REPLIES TO ESTIMATES COMMIT-
TEE'S RECOMMENDATIONS

Shri Subodh Hansda (Jhargram): 1
teg to lay on the Table Two state-
ments stowing replies to the recom-
mendations noled in Chapter V of he
Fifty-trurth Reporl of the Estrmates
Commitiee on Neyveli Lignite Cor-
poration Limited, Neyveli and Seventh
Report of the Committee on Public
Undertakings on National Coal Deve-
lopment Corporation Limited, Ranchi,
which were not furnished by Govern-
ment in time for inclusion in the Re-
POTts.

1119 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
MimnuTEs

Shri Krishnamoorthy Rae (Shimo-
ga): I heg to Jay on the Table the
Minutes of Sittings (67th to Tlst) of
the Committee on Private Members’
Billz and Resclutiong held during the
current Session.

COMMITTEE ON ABSENCE OF
MEMBERS

MmuTes

Shri Khadilkar (Khed): I beg to lay
en the Table the Minutes of the Four-
teenth Sitting of the Committee on
Absence nf Memters from the Sittings
of the House held during the current
Session.

COMMITTFE ON GOVERNMENT
ASSURANCES

MiNuTES

Shri Siddamanjappa (Hassan): I beg
ro lay on the Talv the Minutles of the
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Twelfth and Thirteenth Sittings of
the Committee on Government As-
surances held guring the current Ses-
sion.

11.20 hrs,
MESSAGE FROM RAJYA SABHA

Secretary: Sir, 1 have to report the
following mersage received from the
Secretary cf Rajya Sabha:

‘In accordance with the provi-
sions of rule 127 of the Rules of
Procedure and Conduct of Buginess
in tre Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajra Sabha, at its sitting held on
the 22nd Septe:nber, 1965, agreed
without any amendment to the
Payment of Bonus Bill, 1965, which
wag pasred by the Lok Sabha at
ity sitting held cn the 9th Septem-
ber, 1965,

Shri 5 M. Banerjee (Kanpur): 1
want o clarification,  arising out of
what has heen laid by Mr. Siddanan-
jappa on the Table. Yesterday when
1 raised this question, the Minister of
Planning, Shri Bheagat, said that he
would collect 're information as to
what amount was spent on the tours
abroad by the ministers, deputy-mini-
sters and the officials during the
summes. Actun'ly we got that infor-
mation for 1964. You, in your wis-
dom, Sir, ssked the hon. Minister to
furnish this information. 1 would like
to know whether that information is
avaikable; if so, may 1 know whether
it will be placed on the Table or what
time it will take them to do so?

Mr. Speaker: Is it available now?
I will enquire from the Minister.

ot wy frd (w7) : oo
g, ettt & X F R gAY
T q¥eq &7 aTH 4 |
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Mr, Speaker: Order, order. Letl us
proceed now.

11.21 hrs,

PRIORITY OF NOTICE OF
QUESTIONS

Mr. Speaker: 1 have to inform the
Members that I have received a sug-
gestion from Shri Madhu Limaye that
equul opportunities should be given to
Members who are residing in Delhi
and those who are residing outside
Delhi during inter-session periods to
send their Notices of Questions after
the summons for a Session have been
#sued, and that such Notices should
begin 1z be received seven days afte:
the date on which summons have
been issned. Similar suggestions in
different forms have been received by
me from other Members m the past.
I have considered these suggestions.
Avcording to the present  practice,
nntices of guestions are received in the
Parliamentary Notice Office one day
after the issue of Summons and Bu-
lletin showing allotment of days for
answiring guesthong by Ministers, and
their priority is arranged according to
the date ang time of receipt, With a
view to remove the difficulty exper-
ienced by membere who are not  ir
Delhi at the time of issue of Summons,
I have decided that Members may give
notices of questions as at present, but
all notices received between the date
after the issue of Summons and the
seventh day thercofter ghall be dexm-
ed to have Tteen received at the com-
mencement of the seventy day. The
inter se priority of such notices shall
be determined by ballot as in the
case of notices received on the same
doy angd time.

11,25 hrs,

RAIIWAYS (EMPLOYMENT OF
MEMBERS OF THE ARMED
FORCES) BILL*

The Deputy Minkster in the Minks
try of Defence (Dr. D. 8. Raju): Mr.
Speaker, Sir, on behalf of Shri Y. B.
Chavan, I beg to move for leava to

“Published in Gazette of India Extrsordinary,

dated 24-9-1965.

Part II. Bection 2,

.
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introduce a Bill to make certain provi-
sions relating 1o the employment of
members of the Armeq Forceg of the
Union in the working and manage-
ment of railways.

Mr. Speaker: Thé question is:

“That leave be granted to in-
troduce a Bill to make certain
provisions relating to the employ-
ment of members of the Armed
Faorces of the Union in the working
and managcment of railways."

The motion was adopted,

Dr, D, S. Raju: Sir, 1 introduce ‘he
Bill.

1123} hrs.

COAL MINES LABOUR WELFARE
FUND BILL*

The Minister of Labour (Shri D.
Sanjivayya): Sir, I beg to move for
leave to introduce a Bil] to amend
and consolidate the law relating to the
financing of measures for promoting
the we!fare of labour employed in the
coal-mining indusiry.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Eill! ¢ amend and con-
golidate the law relating to  the
financing of measures for promot-
ing (he welfare of labour em-
ployed in the coal-mining indus-
try.”

The motion was adopted.

Shrl D. Sanjlvayya: Sir, I intro-

duce} the Bill.

—
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11.24 urs.

DISCUSSION ON UN. SECURITY
COUNCIL HESOLUTION RE:
CEASE-FIRE BETWEEN INDIA
AND PAKISTAN AND RESOLU-
TION RE: INDIA QUITTING THE
COMMONWEALTH

Mr. Speaker: The House will now
take vp the dizcussion under Rule 103,

Shrl Bhagwat Jha Aszad (Bhagal-
pur): Sir, I submit that the Resolu-
tion I have tabled has got a specific
purpose. It was said yesterday that
both this discussion and my resolu-
tion would be taken up together. I
submit for your consideration, Sir,
that 2} hours may be kept separately
and it may be taken over to the next
session.

Shri K. D. Malaviya (Basti): Sir, I
alsn made the suggestion yesterday,
but it wag curlly suppressed. I wish
to submit again for your econsidera-
tion and fur the consideration of the
Government that this discussion should
be separately treated and not mixed
up with a1l those matters which have
sprung up {oday. because when Lne
resolution was tabled it was a diffe-
rent situation snd the Government
accepled the recond part of it ofter
the statement cf the Prime Minister
was made, I, thercfore, sulrmit for
your cunsideration that these two
should be sepurated and time shyuld
be allotted separately for the two.

Shri Surendranath Dwivedy (Ken-
drapara): Sur, this matter was ratied
yesterday and it was ultimately decid-
ed that when we discuss the cease-fire
all those things also could be covered
in that, Therefore, in the bulletin it
was put down that the non-official
business will not be taken up today.

Shri K. D. Malaviya: Nothing pre-
ventg this House from re-considering
the matter.

*Published in Gazette of India Extraordinary, Part II, Section 2,

dated 24-9-1985.
Matrodirad

“*h the recommends tion of the President.
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Shri 5, M, Banerjee (Kanpur): 1
would only request, though it has
been put down in the bulletin, that
this resolution be at least moved <o
that we can have it first in the next
session,

Shri Vidya Charan Shukla (Mana-
samund): 1 Theartily support the
demand made by Shri Bhagwat Jha
Azad and Shri K. D. Malaviya because
the imporiance of this Private Mem-
ber's Resolution would be completely
lost if it is merged with the general
discussion. In view of the situationin
the country und the feelings here it
is but appropriate that it should be
discussed scparstely. You may not be
able to give full two and a half hours
for wunt of time but whatever lime
you may be able to offer it is nec:is-
sary that it ¢heuld be given separately
for thig Resolulion,

Shri Ranga (Chittoor): Yesterday I
thougnt the P:ime Minister also gave
us to undersiand that there need be
no special resciution in regard to that
parlicular guestion because that ques-

ticn ai: well ax other gquestions ver- -

taining to the present situalion can
be discussed together.... (Interrup-
tions),

Shri H. N. Mokerjee (Calcutta Con-
tral): I have to differ from my hoen
friond, Professur Ranga. When a pri-
vate Men:ber gives notice of a Resolu-
tion by wvirtue of balloting it comes
up and there is a right to discuss that
matler.  But the idea that we had
yesterday was that only in view ol
the rush of time we perhaps would
not be able to take it up. But vou
could easily find out a via media so
that at least that Resolution could
be moved today so that it can go over
to the next session.

st ay fasrdr (%iv) : worw wE-
=4, & wrody g ) frdeT s g
¢ f& s w1 dar e ey famdr
At AT HT WTAT W A UG 3T
TPt AT § IAN A AE WA
fmm amiy
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Mr. Speaker: There is not much (o
be discussed.

Shri U. M, Trivedi (Mandsaur):
The point is that we have got limited
trme.

Mr. Speaker: If hon. Members allow
me to speak for a couple of minules
perhaps the problem will be solv:d.
My suggestion iz that we might allow
Shri Bhagwat Jha Azad also to move
hig Resolution. Those who want to
refer to it might do so. It would
be considered u» part of the discus:ion
ang it would te taken up next ‘ine
plso. Government need not reply o
that part toduy Government can
hitve their time tc reoly to those points
subsequently.  So, they might not
refer to [y at all today; only other
points would ke referred to.

Shri Surendranath Dwivedy: But
what happens {c other Resolutioas?
It is only the third one? There are
two Resolutions preceding that,

Mr. Speaker: That would crante
another :itfizulty, Unless those Men-
bers who have got priority ag first
and second ngree to it, how can [ do
it? ‘That woulg be my difficulty.
Whose Resoluticns ore these? [ 7ind
the first one ig by Shri B. K. Das and
the other by Shri Gauri Shankar
Kakkar. Would they agree?

Shrl Gaurl Shankar Kakkar (Fatsh-
pur): I may be allowed to move my
Resolution.

Mr. Speaker: That would not be pos-
sible, Does Skri Das agree to the
third reso'ution being taken up? He
agrees to it. Shri Kakkar might also
agree as that is the wish of the Mem-
bers. So, now thig Resolution would
be allowed to be moved, Now Shri
Alvares.

oft qurqrw fog (drm) o erere
wgred, & ow am e A g fe
A v woY € g § fr 2 dy v oy
At 8w fad g9
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Bhri Alvares (Panjim): 1 beg to
raise a discustion on the statement
made by the Prime Minister in the
House on the 22nd September, 1965

¢t on the resclution passed by the UMN.

i Security Council on the 20th Septem-
ber, 1965, calling for a cease-fire Let-
ween India and Pakistan,

Mr. speaker: He has to make his
speech also.  Hut before that, 1 want
to fix the time limit. Hon. Mem-
bers would appreciate that a large
number of Members want to partici-
pate in this discussion. I would allow
Shri Alvarcs 25 minutes.

Shri Hari Vishou Kamath (Hozhan-

gabad}: MHail an hour.
Mr., Speaker: All right, half an
hour. Othey members should not ‘ake

more than 20 minutes.

Shri Hari Vishnu Kamath: Is the
House sitting beyond 4 O'Clock?

Mr. Speaker:
desires,

If the House so
1 cannot say anything now.

Shri Harl Vishna XKamath: We
should sit up to 6 O'Clock,

Shri Shree Namayan Das
bhanga):

(Dar-
Sir, T have ap amendment.

Mr. Speaker: When it is placed
before the House, I will allow him.

SEPTEMBER 4, 1985 and Indic Quitting 7428
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Shri Alvares: Mr. Speaker, Sir, if
ever there was a conflict between
iwo countries that was doomed to
failure beforehand, it was this war
that Pakisten unleashed upon India for
the infirmous purpose of disintegrating
our nation anj of upsetting the secu-
lar basis ol cur policy. Now that the
cease-firc has become a matter of
fact, it is proper for us to join the
deserved iribute to our armed forces
who, with their signal courage, fero-
cious galiantry and unprecedented
valour. have torn apart the foreign
armour of the Pakistan armed forces—
an armour that was loaned to them
for an ideological war against Com-
munism bat one that ill-fitted the reli-
gious fanatics who leashed a religious
war ngainst India,

1If there 1= one lessop that arises
from this wsr that hag now happily
ended, it is that the wil] and the
courage of the Indian people, the mi-
tiative of our armed forces, the volour
shown by our jowans and generalship
have outwitted infinitely superior
mechanical arrour and, I hope, in the
years o come this lesson  will be
taken to heary by our people to meet
any contingency that may arise in
the future.

As the cease-firc has
place the emphasis will shift from
military moves to the chesshoard of
political manceuvre. The cease-fire is
only a preliminary step to ensure that
the retaliation of a defensive measure
that this country undertook in
meeting the appression by Pakistan
will have served its purpose. If we
lose sight of this cardinal fact, the
many sacrifices that have been made by
the people and the armed forces will
have been in vain. 1f we do not keep
in mind the lessons of past years, this
war will have been fought in wvain,

now taken

We undertock this war, in the words
of the Prime Minister, as a war of
attrition to weaken the defence poten-
tial @1 Pakistan so that the harassment
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that she has been subjecting us to
during the past 18 years shall never
occur again. If we have to do this,
we have to ensure that in all the man-
ners that Pakistan has committed
aggression against this country, either
in the garb of infilitrators, by harass-
ment, by other methods or by open
armed aggression subsequently, will be
made impossible. How this possibility
has to be ensured is a matter that we
have to work out. But, I am sure that
none of us will rely upon mere verbal
guarantees for the future, For
the last many years we have
been  accustomed to platitudes
paid to India’s secular democracy. No-
body has ever thought it necessary in
order to guarantee us against this war
of hate. Therefore if the cease-fire is
to be consolidated into an enduring
peace, it is necessary that countervail-
ing measures must be undertaken to
the satisfaction of our military ex-
peris.

Asg I eaid, verbal guarantees are of
no use. It must be physically impos-
sible in military terms for Pakistan
ever tp harass us in the manner she
has done during the past 18 years and
particularly since last month. There-
fare after the cease-fire, when n dis-
engagement will be taking place
sooner or later, no such disengagement
must take place or shall take place
until militarily we are assured against
thi= aggression from Pakistan.

Infiltrators have been sent and,
though Pakistan did not admit its res-
ponsibility for them, nevertheless, ithe
Secretary-General's report made it
quite clear that these were armed %ik=
istani forces sent in a guise in order
that they should gather in this country
and in a concerned attempt, at a subse-
quent opportunity, iry to separate
Kashmir from India for the purposs
of physically annexing it. Therefore,
as far #s 1 am concerned, and as far
Aas this House should be concerned,
there shall be no withdrawal to the
ceasefire line of the 5th August. Mili-
tarily, it shoulg be put beyond all
doubt whatsoever that Pakistan cannot
use either her infiuence or her war
potential in order to commit aggres-

ASVINA 2, 1887 (SAKA)
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sion on India, in order to annex Kash-
mir, once again.

In order to discuss the cease-fire
agreement, it would be necessary to
understang whether Pakistan really
puts faith in cease-fire. The hurried
telephone conversation between Pre-
sident Ayub Khan and the President
Johnson during the past two days has
confirmed that there are some serious
move underground, on some assurance
to Pakistan, if the dis-engagement
between the two forces is to take place,
The Foreign Minister of Pakistan has
already stated that if the political solu-
tion of this problem is not found by
the United Nations, Pakistan will leave
the United Nations Organisation. If
this happens—I am not much concern-
ed—the United Nations will lose
one physical member and perhaps
China will gain another. It is possible
thot Pakistan may join the new anti-
Indian axis of Pakistan, China and
Indonesia ang may also set up n paral-
Jel United Nations organisation of the
new emerging forces that Indonesia
has been propagating for so lony. But
whatever it is, it is obvious that Pukis-
tan has not taken the cease-fire agrre-
ment in the same spirit in which India
has taken and, therefore, we musi be
wary. we must be cautious, in our
political moves.

Sir, whatever the discussion that has
investeq the moves in the United
Nations, while the Resolution was be-
ing adopted, gives currency to the
doubt that all is not well in the United
Nations or all is not well with the
friends that Indin is supposed to have.
The Prime Minister said yesterday that
we have 10 meke the assessm~nt as to
who our {riends are. From the dis-
cussions of the United Natlons, it is
poasible to make a brief assessment.
We have the attitude of the United
States on the issue of Kashmir. It is
necessary to recard that the United
Btates has never supported India's
position that the accession of Kashmir
is final and irrevocable. Every time,
there has been an attempt to ~aise this
izsue. During the present conflict,
various threats have been sent out
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#bout the suspension of arms aid, ete.
in order that our defence initiative
may be crippled. I do not know what
would have happened if that had
materialised—certainly, 1 am not at all
worried about it. But for any country,
that is supposed to be friendly to us,
to suggest that military and other aid
will be su-n atd ie like o grown-up
person tryi.g to lell the children that
the toys with which they are
playing are likely to damage
each other and that the. will
be withdrawn. Such a suggestion
which has been made by a responsible
opinion in America which is humiliat-
ing to the country. V' should tell
American opinion, at lea:. those who
.are responsible for it, that, a5 India's
Permanent Representalive 21 the
Uniteq Nations has said, all the arms
that we deployed in the present coaflict
are the arms paid for by the sweal of
our brow and that the profits of the
armament industry both in the United
States and in the United Kingdom have
swelled up.

Nobady has the right to tell us that
we should usg the arms or should not.
The Defenee Minister, in making &
statement the other day in the House,
saig catezorically that any arms given
to us for defence against China would
not be used against Pakistan. In spite
of that sacred statement made by the
Defrnce Minister, some American
opinion still has the temerity Lo say
that they would stop arms aid, etc., so
that this war can come to an automatic
stop by our defence being crippled.

Let us take the guestion of the atti-
tude of UK. It is a senior member
of the Commonwealth; it is its Leader.
Like the United States, the United
Kingdam has always shown a partla=
lity for Pakistan, It has, like the
United States, never accepted India's
position in regard to Kashmir's final
and irrevocable accession to India. In
every dispute it has ralseq this ques-
tion. Therefore, in this present conflict
it is surprising that it has shown its
attitude of partiality towards Pakistan;
nol merely that, there was also a feel-
ing which was growing freely that,
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if the ultimatum of the Chinese grew
in dimensions against India, that threat
of China to India would automatically
put a stop to the war and thus save
Pakistan. ‘This cynical attitude of
wanting the Chinese threat against
India to grow in dimensions in order to
make India divert her armed forces
from the Pakistani war is cynical, if T
may say the least. Therefore, we have
to find out whether the United King-
dom is a real friend of India and when
it can really remain at least impartial
in its attitude. As our representative,
8Shri Chagla, saig in the United
Nations, there cannot be impartiality
in accepting the guilt of an aggressor;
a judge has taken sides to make a
decision. In this war, the report of
Gen. Nimmo ang the report of the U.N.
Secrctary-General, Mr. U Thant, made
it clear that Pakistan was an aggressor
and Pakistan is the aggressor during
the last eighteen years for the third
time now. What has the United King-
dom, in whose Commonwealth of
Nations we are today supposed to
grow and flourish and provided oppor-
tunities for growth, if not peace, done
to put an end to this conflict? The
United Kingdom could at least make
an impartial assessment and on the
basis of the Secretary-General’s report
name Pakistan an oggressor, There-
fore, with all this background of the
United Kingdom and its relations with
India, particularly in the context of
Indo-Pakistan relations, the question
that arises is; what is the sdvantage
or the relavance of our membership of
the Commonwealth. If it means some-
thing, it must be of advantage to us.
If we are members, and it means our
not having any advantage at the time
of crisis, then it is relevant to qucstion
the continuance of our membue:ship,
In the alternative, we may wvose this
question; if Britain, because of its
attitude of partiality in the last
eighteen years and in other sespects,
is not in a position to maintain its
leadership of the Commonwealth, why
not the Asian and African aations be
given the opportunity to ask Britain to
step down from the hereditary leader-
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ship of this Commonwealth and for
any of the new nations of Asia and
Africa, who are members of the Com-
monwealth, to take on the !cudership
of this great body. These two sugges-
tions are for the consideration of the
Housc. Tt is relevant to  -uestion to
advantages of our continued .nember-
ship in the Commonwealth; or in the
alternatiye that Britain should be ask-
ed to step down because of her in-
competence in dealing with imporiant
matters, and any other member from
the Asian or African region should be
asked to assume the leadership of the
Commonwealth. T am sure that if
this latter sugpestion at least js ac-
cepted it will bring a new dimension
and a new orientation to the spirit of
the Commonwealth. Therefore, 1
hope that the Prime Minister and his
Government will give this suggestion
their utmost consideration.

There is also the attitude of Soviet
Russia, It has been a painful surprise
that the Soviet Government have
shifted their attitude from one of
unconditional support to India in the
Kashmir dispute and have now co-
operated wi'h the other great Powers
in de-freezing this issue at the United
Nations level. The House remembers
very well that on every single occa-
sion when the issue of Kashmir's
accession fo India was raised the
Soviet Government or the Soviet
representative vetoed all such resolu-
tions on the ground that that acces-
sion was final and irrevocable. But,
for some time now, and particularly
during the discussion on the UN reso-
lution ecalling for the cease-fire, the
Russian Government have registered
& distinct shift in their policy and
agreed that on the issue of Kashmir,
the political ijssue underlying the
present conflict shal] be settled final-
ly. Does it not mean that where once
Russia vetoed all references to Kash-
mir, she has now de-freezed that
issue and brought it up as a live
problem for discussion?

Shri Sham Lal Saraf (Jammu and
Kashmir): How can my hon friend
say thaty
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Shri Alvares: Mr. hon. friend will
have his chance to reply. Let him
not interrupt me now. Russia has
now de-freczed that issue and made it
live for solution in the context of the
present conflict.

1887 (SAKA)

We are indebted to all the main
Powers for their generosily and co=-
operation in this very international
context that we live in, but we can-
not help feeling pain and surprise
that Russin whose friendship with
India has stood the test of time should
at this hour of crisis make a shift in
her policy and co-operate with the
greal Powers in hedging this entire
resolution with a solution of the
Kashmir dispute on which we have
said to the world loudly and often
before that the accession of Kashmir
to India is fina] and frrevocable.

There are then, if not in the
United Nations, ithe moves made by
China in this context. We cannot und
should not at any stage in the fiutvre
make a wrong assessment ol the
danger of Chinese aggression on India.
I have no doubt in my own mind
that this danger is ever present. I
have no doubt that China at some
slage, brcause of the compulsions of
communist philosophy, will be led to
commit aggression on India once
again. But in this present context, in
the context of the Indo-Pakistan con-
flict, China, I, think, like the other
Europran powers was mainly concern-
ed with saving Pakistan, for who can
deny that whalever the great Powers
did, particularly the USA, the UK and
Russia was similar to what the
Chinese did in their own particular
way by giving an ult!matum to India,
and thereby stampeding the UN in
the resolution on cease-fire before the
datc and time of that wul'imatum
expired? I think that it was the
cleverest move of the whole episode
where along with the USA, the UK
and Russia, China also came forward
to save Pakistan from an ignominjous
defeat.

We are grateful also to sume of the
countries of the Middle East who
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supported India and thereby proved
that our friendship with them is
nothing which is merely altruistic but
one of a common endeavour in inter-
national relations. But at this stage,
the House should convey its greetings
to the small and brave nation,
Malaysia, which, in spite of being con-
fronted by China and Indonesia,
bruved the entire castern world and
stood by India in this hour of trial
Malaysia is a small nation, but of the
courage of its conviction, of its cour-
age to stand by India in this hour of
trial, there can be no question, and
1 am sure the House will join me in
emphasising that our relations with
Malaysia, that our friendship with
Malaysia, requires special considera-
tion.

It is now time lo ask one guestion:
why are the great powers interested
in saving Pakistan? Ig there an
attempt to play the game of balance
of power in Asia, as they had played
it in Europe for the past many cen-
turics? Are the US UK and Russia
at the present moment interested in
some now alignment or  balanee so
that they can get Pukistan along with
them, and in the proccss if they have
to incur the ire of India, it does not
matter? All the moves made by the
US, UK nond Russia suggest that in
their cfforts to save Pakistan from
defeat, they want to draw Pakistan
into their own orbit, wean away
Pakistan from China which is endan-
gering their own interest in this arca.
As far os my assessment goes, it is
curious that both the US and UK
have now agreed to let Russia handle
this dispute on their behalf. Having
failv) in the past 18 years to convince
cither Indin oy Pakistan and bring
about a settlement of the dispute,
they have now agreed to let Russia
take the initiative. That is the only
meaning of the invitation of the
Russian Prime Minister to the Gov-
ernments of India and Pakistan to
come to Tashkent to discuss this issue
in Russian territory. 1 understand
that thge Prime Minister of our coun-
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try has agreed. There is no harm In
discussing issues 10 come to a final
settlement. But let us repeal, once
again that in whatever discussion
that iake; place hereafter, as far as
cease-fire is concerned as far as the
question of subsequent withdrawal is
concerncd, there shall not be any
scttlement of this issue, there must be
no discngagement at all from our
positions so long as our military
experts are not satisfied that physi-
cally we have made it impossible for
Puakistan to send its inflitrators and
armed personne] for the nefarious
purpose for which it did last time.

The question is often asked: are
not international guarantees sufficient?
What has the United Nations, the
highest tribunal in this world, done
about international guarantees? Twice
before, the UN had characterised
Pakistan as the aggressor. When
characterising Pakistan as the aggres-
sor in 1949, did the UN make

any
move to make Pakistan vacate the
aggression in  occupieq Kashmir?

Again, when the report of Gen, Nimmeo
and the Report of the UN Secretary-
General, U Thant, once again charac-
terised Pakistan as the aggressor this
time, what did the UN do to get the
aggression vacated except to equate
the aggressor, and the aggressed (that
i India) and to ask them lo cease
fire? ‘There is no further solution.
Are international guarantecs of any
value in this context? Why has India
not the right in this cease-firc agree-
ment 1o demand military guarantces
which are the only final sanction
against intervention? Does not America
invoke the Monroe Doctrine in the
western hemisphere and say that no
nation omtside that hemisphere, shall
intervene or interfere with the uffairs
of the Americasy Did not Russia
intervene in Hungary on the ground
of her security? If Russia and the
US con go so far as to prevent 1ibe
intervention or interference of nations
in their hemisphere or sphere of influ-
ence in order to safeguard thekr ownm
security, surely this country has the
right to ask for military guarantees
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as far as the security and inviolability
of its own frontiers are concerned.

‘Therefore, we have come to a
position where the UN cannot give us
any guarantee, where international
guarantees are nol of much relevance.
‘Therefore, in this cease-fire, it is only
military security that in the last
analysis can give us that security for
which our armed forces fought so
well,

Hence, 1 suggest that in all these
issues there is need to be vigilant,
vigilant not merely in military mat-
ters, bul vigilant on the international
fronl and on the home {front. On
military matlers, as 1 said, the lesson
has been learnt that unless we are
self-sufficient, unless our indigenous
production can give us al] that we
need, there is no final guarantee.

Secondly, as far as international re-
lations are concerned, today they mre
in the melting pot. Our diplomatic
initiative has been weak and faulty.
1t is necessary to apply the corrective.
I do not know what the committee
which was appointed by the Foreign
Minister to go into the working of our
foreign service has done or is going to
do. But this is certain, that both at
the UN and in diplomacy elsewhere,
we have miserably faileq both in pre-
senting our case and in ¢xposing the
vile ambitions of Pakistan. At least,
it could have been possible for us to
present our case creditably. Why is it
that prestigious papers like the New
Statesman have misunderstood our
decision not to take Lahore and Sial-
kot in order to save the civilian popu-
lation. They characterise this decision
as an indication of military weaknass,
seeking shelter on  humanitarian
grounds to cover up our military
weakness. Cannot our diplomats have
presented this case squarely to who=
ever needs to be informed about our
objectives? Cannot our diplomats
have, with the sense of fairness, with
the sense of reasonableness of foreign
observers, impressed on them ~hat our
decision not to invest these cities with
military rule was not due to our mili-
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tary weakness but was born out of our
desire to save the civilian population
from the ravages of war? We are not
like Pakistan. In the grey hours bet-
ween the acceptance of the cease-fire
and gctual implementation, the Pakis-
tani armed forces had sneasked across
the border ang rained destruction
upon our civilian population.

Shri P. K. Deo (Kalahandi):
after that,

Even

Shri Alvares: Such an act of in-
humanness has never been witnessed
anywhere in history. But our desirc
not to invest civilian populations with
military rule has been misunderstood
as a sign of mililary weakness. What
have our diplomats done in the foreign
capitals to convince those people about
our ideas and attitudes? What have
they done to convey these things to
foreign observers?

Therefore, I want to ask the Prime
Minister to pay special attention to
this problem, so that at least on thr
international level our case does not
go by default,

There remains the question of the
home front. 1 will not fake much
time on that. [ have faid in my in-
troductory remarks that it is the in-
domitable will of this nation to pre-
serve Kazhmir that has finally acced-
ed to India, and it is the secular basis
of our policy that have impelled us to
make the sacrifice. But this will not
be sufficient if the Government is not
aware of, and does not implement, the
policy that people want. You cannnt
ask the people to make sacrifice for a
war of defence and st the same time
neglect the home front on the plea
that the country's effort must he de-
fence-oricnted. On the food front, on
the front of security, om the front of
egalitarianiam, it is a cataclysm like
a war that must set about processes
that bring about new changes in so-
clety, and if we have 1o win the peace
as we have to win the war, the Gov-
ernment must pay as much as
attention to military matters as
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to internal matters, matters on the
bome and civilian front.

12 hrs.

Mr, Speaker: Shri Azad may also

move his resolution.

Shri Bhagwat Jha Aszad:

move:

I beg tn

“This House is of opinion that
India should quit the Common-
wealth of Nations."

I am fully conscious of the import of
the resolution that T am introducing
in the Iiouse, but before speaking on
it, I would make some remarks on the
discussion raised by Shri Alvares,

1 congratulate the Prime Minister on
calling the Pakistani bluff and decid-
ing to meet the aggression. We are
proud today that we can walk with
our heads high ang chest out, because
of the glorious part that our jawans,
army and airmen have played in the
hostility with Pakistan. Though the
guns have been silenced and the
plancs have returned to their bases,
yet the rattling of the Pakistani poli-
ticians is still heard all round. Even
this morning. Pakistan Radio, under
the pscudo name of Azad Kashmir
Radin, said that they would rontinue
their fight, that their infiltrators would
continue to invade Kashmir, India's
part of Kashmir. Therefore, 1 fecl
that though the Security Council has
asked us, and we have ceased fire, the
oiher parly, the aggressor, has not yet
censed fire; actually, they are still on
with the fight. You have seen in this
House, after the Question Hour, the
anxiety of Members at Pakiztan still
making aggression on our country.
They are firing rockets in  Jodhpur,
boming, after cease-fire, Amritsar,
Ferozepur ete, and all through the
border they are threatening us, There-

fore. it is vory clear that in  this
hour we must tell them  very
pointedly our stand: we should

also remind the Security Council that
the effort that it has made for the last
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17 years has been only to imprison
justice, to put the aggressor and the
aggressed then and even now on the
same footing. Though we have ag-
reed to a cease-fire, I remind them
of the nation's will. The Prime
Minister conveyed to U Thant in
Delhi the two conditions, namely that
Kashmir is an integral part of India
and that there can be no question of
our going back to the old cease-fire
line in our own country.

Dr. M. S Aney

cease-fire line.

(Nagpur): No

Shri Bhagwat Jha Aszad: There-
fore, there is no question of our go-
ing back to 5th August or anything
like that.

Sccondly, 1 put emphasis on the
date 5th August, Fifth August is the
date when Pakistan started aggres-
sion, aggression with armed person-
nel, net in army dress but in plain
dress. It was an aggression  much
worse than the aggression of an army
because that can be seen by the nak-
ed eye by all the world. This aggres-
sion may for some time befool the
world. but I wonder how long it can
fool the USA; it will befool the UK
for all time to come, 1 am sure.

Therefore, I say on that part of the
discussion, that come what may, this
nation, now aroused to defend s
sovereignty, dignity and honour, shall
not be bound by the other part of the
Security Councll's resolution. The
only pelitical decision that has to be
made now is this, that Pakistan must
vacate aggression in occupied Kash-
mir. Therefore, if there is any poli-
tical question to be discussed in the
Sccurity Councll, it is only this. The
Security Council, if it has the ruts or
the strength must force Pakistan,
the aggresser, to quit that part of
Kashmir where it committed aggres-
sion ecighteen years back. These are
my comments on that part of the dis-
cussion.

Coming to my resolution, I am
sorry that 1 have to move it. 1
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would be happy if some of my friends
move & substitute resolution to =say
that the UK should be expelled from
the Commonwealth. That will be the
only thing that I shall ac.opt.

Mr. Speaker: | have received one.

Shri Bhagwat Jha Azad: That is
fine. ‘That will be the only thing
that I can accept as an amendment to
my resolution.

We remember with what aspira-
tions, with what dreams, with what
hopes, our late beloved Prime Minis-
ter, Pandit Jawaharlal Nehru, want-
ed & comity of nations, an ideal one
in which countries could forget and
forgive their past and sit together
for the common good. I do nnt want
to remind the House of all the ex=
ploitations, zulum, loot, plunder and
what not that the British imperialists
committed in this country. The late
lender, Pandit Jawaharlal Nehru, and
Mahatma Gandhi, the father of the
nation, asked us to forget, and we
forgot them, we forgot all that zulum
and plunder in our country. We
wanted to write a new chapter in
history in our country after 1947, but
what happened after 19477

The Britishers went out of India,
but they divided this country into
Pakistan and Hindustan.

An hon, Member: We accepted it.

Shri . Bhagwat Jha Azad: Even
for a moment they were not impelled
by good motives, but let us presume

that they were impelled by  good
motives, but what have we seen
afterwards® We have seen after-

wards that it was only a convenient
stick that the then Labour Govern-
ment made in the shape of Pakistan
alwavs to beat India, whenever the
occasion eame. 1 ran show how in
the last 18 years the British imperia-
lists—whether it iz the blue-eved
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conservatives, whether it is Labour
ui whether it is Liberal—have all
alike been hostile to this country,
have always supported Pakistan
against us. Both of us are Members
of the Commonwealth, both of us
have aspirations about the Common=
we.u'th, but why did the Britishers on
all occasions try their best to beat us
and help Pakistan? The reasons are
very obvious. Therefore, for the pre-
sent I do not go into the past and am
only coming to what has happened
just now.

It is known to the wide world that
Pakistun started aggression on India
on 5th August. Day in and day out
that aggression continued, and India
war forced to move in self-defence
when on 1st September naked aggres-
sion was committed in the Chhamb=
Jaurion part of our country. I ask
Mr. Wilson and the Labour Govern=-
ment, the Conservatives and the
Libera’s, I ask the British people. the
British press, the so-called indepen-
dent press, 1 ask the BBC, whether
they did not know thal naked aggres-
sion on India had been committed on
1st ¢ ptember, and in a dubious form
from 5th August. I ask Mr. Wilson:
even though he is not a military man,
did he not know that rockels were
fired on Amritsar, that on 2nd Sep=-
tember, 3rd, 4th and 5th September,
the Pakistan army, coupled with the
o colled invineible Pattons, which
have now proved thelr usclesancss,
entered our country? Why? to cut
oft Akhnur and Knshmir from the
rest of India. Nothing happened.
Mr. Wilson did not denounce the og-
gression. Mr, Wilson did not even
say a word of caution, warning or
advice to Pakistan. But when on 6th
September, the Indian army in self-
defence moved, the paralysed cons-

_clence of Mr. Wilson and his tied

tonzue were suddenly roused and he
said that India had committed naked
aggression.

Who is Mr. Wilson, is he our boss
to may this to India which has given



7443 Cease-fire (Dis)

{Shri Bhagwat Jha Azad)

prestige to the Commonwealth?
for India what was the Common-
wealth? The late Jawaharlal Nehru
gave birth 1o this Commonwealth,
the late Jawaharlal Nehru made this
Comunonwealth what it is, and this
British nation of shopkeepers got all
the prestige from us and used this
prestige against us every time, to
beal us at the time of aggression.
Therefore, I ask Mr. Wilson, this
question: would he kindly reply to
this partner in the Commonwealth?
Hy has no voice, He could not send
a moessage to the Prime Minister con=
gratulating him that he has done a
good thing in agrecing to the cease-
fire, President Johnson did it, Mr.
Kosygin did it, all the nations have
done it, but Mr. Wilson had no voice.
Mr. Speaker, I would say tha{ Mr.
Wilson did not stop  there. The
Labour government did not stop there,
They proceeded further and imme-
diately the next gay they put an em-
bargo on war materials which we
needed so badly for the defence of this
land. Not only did the government
put an embargo. Mr. Wilson forced
the private Brilish companies not to
deliver the two squadrons of hunter
hawks which they were under an
cobligation to supply ug according to
signed contracts. Is it national honour
or national morality not to henour a
contract? The pettinesg and meanness
of the British Government stand more
exposed when it is found that a ship
on the high seas, in mid-ocean carry-
ing £2,000 worth of spare parts for
the radios was stopped and was not
allowed to proceed to India. I can
quote more  instances like that, I
have got an entire book here, which
shows the history of the British Press
and the Wilson pgovernment's policy:;
1 can show what they talked and how
they behaved during this war. The
agegressor Pakistan, was the blue eyed
boy of the Britith imperialists while
they called India the aggressor.
How petty and mean they are. They
did not stop with these things. Leave
aside the war materials. We know it
now. No nation including Pakistan and

But
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China had played so foul towards our
nation as Mr. Wilson and his labour

Government, I can understand China
and  Pakistan because they are
cnemies. I can face them. This

British imperialist government of Mr.
Wilson always tried to befriend India
and when the time came, when this
nation was engaged in repelling naked
aggression they stabbed us in the
back. Just as history will condemn
aggression, history wil] condemn this
naked betraval, this naked stabbing
of the Indian people in the hack when
they were in the thick of the war.

1 would now come to the other part
of the story. I have read much about
Mr. Wilson. He has written long
articleg and also made long speeches.
He says that he wants to befriend the
peoples of the ex-colonjes, British
empires. He says he is a democrat; he

is opposed to dictatorship and
religious bigotry angd theocratic
obscurantism. He has made long

speeches and 1 wasted my time on
reading some of them. Did he mean
what he said? If he really meant
them, if he really opposed dictatorship
and theocratic obscurantism, why did
he support Pakisten's theocratic
dictatorship? Is it anything else? Is it
not the anti-thesjy of what Mr. Wilson
has been trying to tell us all the time?
Why should he stand up against India

which stands for all thmt he stands
for, for a democracy, a socialist
democracy? Mr. Wilson leads a

socialist government in his country.
I want to remind Mr. Wilson and his
labour government what his teacher
Prof. Laski has said:

“The French revolution ended
an era of despotism and made the
right to vote as essential for a
very civilised society as air to
breaths and food to eat.”
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He condemned all societies where
such a right was denied as an out-
growth of decadent and moribund
mediavalism. I want Mr. Wilson and
hig friends in his cabinet to reply Is
there any right to vote today in
Pakistan, as Prof. Laski, his guru had
tolg him? No. Then why does he
defend the despotism of Rawalpindi
As if this was mo! enough, he mobilis-
ed the Press and all the other media
of publication to support the
Pakistani aggression and describe
Indian action ag invasion. All the BBC
broadcasts were invariably loaded
sgainst India. I have before me the
opinions of the British press and 1
could go on quoting their hostile
behaviour towa:ds India who is @
vietim of aggression and appreciation

of Pakistan who is an aggressor, 1
will give only two or three, Mr.
Speaker, and no more. The liberal

piper Guardian in its editorial on Tth
September, “India persists on the road
to ruin; Indians have again put
themselves in the wrong by crossing
the international bhoundary” and com-
pares the Pak aggression in Jammu
and Kashmir to our liberation of Goa
from Portugal tvranny. The Daily
Telegraph plead: for the concept of
restricted self-determination offering
the Kashmiris independence from
India under some form of international
or Commonwealih safeguards’ This
is what they really want. They want
Kashmir to be an international jump-
ing ground for those imperialists to
attack India or the USSR our friends
or others whomsoever they like, when-
ever they like. The British newspapers
have revived the old plea of inde-
pendent Kashmir, guaranteed by the
Uniteg Nations. They eadvocate that
Moslem Kashmir should go to Islamie
Pakistan although the first preference
is for an independent Kashmir Now,
I would come to ons more such
British paper, that is the left wing
liberal British paper known as the
New Statesman of which the present
British High Commissioner in India,
Mr. Freeman was editor for a long
time. I am sorry 1 cannot bring that
book where they have pointed 2
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cartoon telling us about non-violence
and all that. I wish I could have
shown that cartoon showing maked
children. But their idea is clear from-
what they have written.

“Praising the migh: of Pakistan
Victor Anand explained the
reasons for its rise and wrote—
first, the total support that Presi-
dent Ayub hag been given by his
armed forces, the morale of the
ranks has risen consistently and
if this is any criterion then the
claims that one Pakistan soldier

is worth three Indians is no
exaggeration.”
I ask the ex-editor, the present

editor and Mr. Wilson to see what has
been the result.

Shri Daji (Indore): Even one
Patton tank is not equal tp three
soldiers.

Bhri Bhagwat Jha Azad: It goes
an:

“From what | can find out here
it js my belief that it is upto
Britaln and Americans to have a
fresh look at the Kashmir dispute
—not India or Pakistan. So far
India has been given a fair
innings, and, on the available
evidence, has made a pretty poor
Job of it. Is it too much to ask
that Pakistan be allowed a say?"

They have given us a long innings
and we huve done badly; This is what
the New Statesman says, a liberal
paper, of which the present fligh
Commissioner way the editor and the
great Prime Minlster, Wilson,
supporter. He wants America and
Britain  to have a fresh look at
Kashmir. What would he say if we
say this abouy Wales, Scotland, Ulster
and North Ireland? I now come to the

more sordid story of the Wilson
government and the British Press.
Not satisfled with this, they have

systematically and methodically tried
to minimise the Chinese danger on
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the Sino-Indian frontier. 1 would
have ltked to quote the kind of
things the British people, their press
had said. They say that the danger of
China is not much. That is what they
plead with the USA. It is just possible
that China wants to straighten up its
frontier near Sikkim. That is what
they say. They suggest to America
that this danger is not much. Maybe,
there may be a minor skirmish! In
small matters, small gkirmishes, India
will take care of itself. Now, this is
what they say. Our Frime Minister hus
said very clearly, come what may,
this nation shall fight for its honour.
We are not holding and we cannot
hold, a begging bowl for Washington
or London or anywhere. Whatever
we have asked, supersonics and other
things, they never gave them [ree;
we did not beg from them. Whatever
we have got we have got after due
payment, Thanks to our Gnats, thanks
to our ordnance factories, hranks to our
Jawans who have now shown how
worthless the Patton tanks are, how
worthless the Sabre Jets are, the
imperialist eountries must have known
by now how these mightiest weapons
in the imperialisy war are so worthless
and how our nation has fought.

Now, the British Foreign Secretary,
Mr. Stewart, when asked by Press-
men, “how do you fee] about the
Chinese danger? replied—I should
rather quote him. He wanted the
Chinese to pressurise India or to put
India on her knees to gurrender its
sovereignty to Pakistan, the blue-
boys of the British. In answer 10 a
question, he said: "It is possible that
the realisation of the danger in this
development may make people more
eager, more anxious, to get a settle-
ment.”  This is the reply of the
British Forelgn Secretary, to a ques-
tion. *how do you feel about the
Chinese danger?”

It is not only Indisms, but a Sino-
logist, Mr. Victor Zorsa, who sald
*“that Hritain's stlence and Mr. Rusk's
off-the-cuffs remark hawve given
Peking the Impression that the
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western powers do not want to get
involved in the Indo-Pakistani

con-
flict even in the event of Chinese
intervention.” That is how the

British Government and the British
people have systematically tried to
see that the Chinese invasion should
be there and we should be forced on
our knees to surrénder  our
sovereignty to Pakistan, the aggressor,
This is the behaviour of the
Commonwealth's senior partner, who
is supposed to be the Head of the
Commonwealth. Everytime I go there,
they ask us to drink to the toast
which is proposed, not to our i’resi-
dent, but to their Head, the Head of
the Commonweaith. Ewverytime, we
go there that is what is happening;
we are a junior partner; we are sub-
ject to them; we are under them; we
are subordinate to them!

Secondly, I will say that this atti-
tude of the British towards Pakistan
is not only for Pakistan but for
itself too. It is very well known to
the world that Americans are anti-
Chinese. It is known o the
world that the British and the
British Government are pro-
Chinese. Why? Because their eyes
are on the wvast potentialities of
trade in the big Chinese land. Nothing
more can be expected from a nation
of this sort, a nation of shopkeepers.
I have just a word for my United
States  friends too.r We have seen
that they have tried to dissociate
themselves from this. But I want to
tell them. Let the two nations, Indie
and the United States, have their
own relations and independent
relation on independent level. Why
do you want to route your foreigm
relations with India through the
dublous and selfish foreign office of
petty islanders? Therefore, try to have
your own independent foreign rela-
tions with this country and not try
to route them through the eelfish
islanders. Hence, I would say that in
the Security Council itself, they tried
to put such e nasty and bad draft. I
hope Shri Chagla could speak that
out—how the British tried to have a
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big draft, invoking article 39 and 40,
and trying to gag us. But I ‘should
like to point out that the Soviet
Union did not use the veto; it is true.
But it certainly said that they
(Russians) shall not allow this distin-
ction to be made, when the British
and others wanted this distinction—
“that the attack on West Punjab is
an aggression from India and the
attack from Pakistan on Kashmir is
not an aggression”. This was the
distinction to be made in the Security
Council. I hope that my hon. friends
would realise how the Soviet TInion,
at that critical juncture, did not allow
that draft to go through, and there-
fore they are our friends. I thank the
Prime Minister—this House also
agrees—for having accepted the good
offices offered to us by Mr. Kosygin.
Let Mr. Kosygin persuade this worst
child of the United Nations, Pakistan,
to go and sit round the table. We
would. be too willing to gu there and
do that.

1 thank them. ! should also thank
wholeheartedly the country of
Malaysia, a nation that is small, bLut
yet large in its heart. Malaysia is
now facing the Indonesian para-
troopers. Nine months before, 1 was
in Malaysia, in Kuala Lumpur, and
I knew how these Indonesian im-
perialists were trying to destroy that
beautiful nation. 1 thank Malavsia,
which out of her own experience,
has offered us support in our cause.

1 now beg of our Prime Minister—
1 hope he knows the mind of the
House, and this House, by clappings
says that India should sever its con-
nection with the Commonwealth. This
House says it. Let the Prime Minister
take courage, ask the friends in the
Commonwealth, to expel this naughty
member of the Commonwealth, Britain,
from the Commonwealth of Nations. If
he can do that, 1 am prepared to
withdraw my resolution, but let him
promise that he would try to expel it
This is the time to do that. Of course,
our agonies are there. We feel very
much distressed by their manner.
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As I said, 1 moverl this resolution on
the ground thst circumstances have
proved beyond doubt that this artifi-
cial link must go. The circumstances
have proved beyond doubt that they
are hostile to us, the British. The
British divided India; divided lreland,
they tried to divide the United States
of America in Lincoln's war; it en-
courages racialism in British Guiana
and in South Africa angd she tried to
impose white rule on South Rhodesia
and tried racialism in its own country.
It should now be decided to go out of
the Commonwealth, and you cthould:
say, “Thank you very much; nothing
doing with you.”

Mr. Speaker:
time is up.

The hon. Member's

Shr! Nhagwat Jha Arad: 1 shall
finish in two minutes. I want to re-
mind this House of ong thing. The
British, who have divided all these
countries and have till now also played
this racialism in its own country, have
now done ong thing: their number
here has gone two and & half times
more, but they have put a restriction
on our en'ry there. It is, therefore,
timg that the Prime Minister took
courage like Nasser to nationalise all
the British assets in this country. We
should start with the nationalisation of
the tea plantations, the jute plantations
and Burmah-Shell. 1 ask the Prime
Minister to tup that agency—Reuters
—to whom the All India Radio is giv-
ing a big c¢hunk, and have our own
organisation—PTI and oth-..——to have
a free and impartial eollection and dis=
semlnation of news ang olther matters.
1 ask the Prime Minister to take us
out of the shameful association of an
imperialist nation which has outraged
us and is still all around us,

1 therefore beg of the House to
asccept this resolution, with only one
hope—if they want, let them uccept a
sultable substitute motion—that the
Britishers, the British people and the
British Government should be sxpelled
from the comity of nations of the
Commonwealth.
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Mr. Bpeaker: Resolution moved: India to continue to be a member

of the Commonwealth of Nations,

“This Houss iz of opinion that che should quit the Commonwealth
India should quit the Cc i diately.” ' (4).

wealth of Nations.”

. Shrimati Tarkeshwari Sinha
Shri Karnl Binghjl (Bikaner): Sir, I  (Barh): I beg to move:
have my resolution, but it has not

been circulated. That for the original resolution,
the following be substituted,

Mr. Speaker: He may move it in namely:—
due course. The substitute motions . i
may now be moved. “This House deplores the atti-

tude taken by the Government of
Shri Shree Narayan Das: I beg to UK., in regard to Pakistan's

move: apgression on India and considers
that the time has come to review
That for the original resolution, the India's position in the Common-
following be substituted, namely:— wcalth and the advisability of con=
tinuing as a partner of this asso-
“This House is of opinion that in ciation of nations" (5)
view of the present international
situation the Government should Shri Frank Anthony (Nominated-

immediately review the desirabi-

€ des Anglo-Indians): T beg to move:
lity or otherwise of continuing to

be a member ?f the Common- That for the original resolution, the
wealth of Nations.”. (1) following be substituted, namely:—
Shri Yashpal Singh: I beg to move: “This House is of the opinion

_ i that Government should rcconsider
That in the resolution,— India’s membership of the Com-

I " monwealth when a calmer simos-
before “This House" insert— phere prevails.” (6).
“In view of Britain's attitude in Shrl Karni Singhji: That for the
the present Indo-Pak conflict,”. (2) original resolution, the following be

Shri A. C. Guha (Barasat): I beg substituted, namely:—

1o move:
“This House is of opinion that

That for the original resolution, the in view of Britain isan

following be substituted, namely:— attitude towards Pakistan in the
“This House is of opinion that present Indo-Pakistan conflict in
the Government should reconsider the face of obvious facts, it is high
the question of the desirability time India considered the sever-
and the utility of India continuing ance uf'her ties with the Common-
to be & member of the Common= wealth.” (7)

wealth of Nations." (3). Shri D. C. § (Gurd ) I
Shri Bibhuti Mishra (Motihari): 1 beg to move:
beg to move:
That in the resolution,—
That for the original resolution, the
following be substituted, namely: — add at the end—

"l‘hi., House is of opinion that “or alternatively recommends to
ag it iz against the interests of the British Commonwealth to ex-
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pel the UK. Government
the Commonwealth".

Shri P. K. Deo: Mr. Speaker, Sir,
we, the Members of the Swatantra
Party, welcome the cessation of hosti-
lities. I congratulate the Prime Minis-
ter on his unique determination and
his statesmanship in accepting the pro-
posals of the Security Council and for
having ugreed to a simple cease-fire,
1 congratulate the Prime Minister on
his timely call to the various opposi-
tion parties for their support. The
way in which sponlaneous support
came from all sections of the people
is really unprecedented. The enlire
nation stood as a man behind him, be-
cause we know our objective is very
clear. We have no territorial ambi-
tion. We have no axe to grind. We
mean Pakistan all well. As pointed
out by my leader our objective is
limited. We do not want to conquer
Pakistan. We want to teach Pakistan
a very good lesson, how she should
behave with her neighbours.

from

Mr. Speaker; This discussion will
continue upte 4-30 pm. when the
Prime Minister will reply.

1231 hrs.
[Mgr. Deruty-SerEAKER in the Chair].

Shri P. K. Deo: Sir, I take this op-
portunity to congratulate Mr. Chagla
for having put up India's case very
ably and properly in the Security
Council.

It is a good thing that 22 days of
grim fight and full-scale war has come
to an end. We have seen that most
of the ground and air forces of both
the countries went into full operation.
Pakistan even useg its navy to bom-
bard our Saurashira coast and the
casualties were mostly civilian. We
saw many precious lives being lost.
Civilians, peasants, children, women,
sick and wounded have been very
barbarously bombed by the Pakistani
bombers. They used the Napalm bomb,
which iz most inhuman and barbarie.
They did not stop bombing even after
the cease-fire has been implemented.
All these go to prove the sinister
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designs of Pakistan against Indix I
deem it a privilege to join with the
entire nation to pay my (ribute for the
supreme sacrifice, devotion to duty,
courage ang determination and leader-
ship, shown by our jawans. The bra-
very and supreme sacrifice of persons
like Havildar Abdul Hamid, Lt. Col.
H, L. Mehta and Lt. Col. Ajit Singh
ang otherg will be wrilten in golden
letters in the annals of this country,

The Swatantra Party has all along
stood behind the Prime Minister. On
more than one occasion, we have sug-
gested that—and we still stand by it—
that the right to defend is the right to
retaliate, even if we may have to cross
the frontier and face the encmy in
his own land, whether it is Vivinam
or Punjab. High hopes had been rain-
ed in this country that this Kashmir
question will be solved once for all
and the nation wag preparcd for the
supreme sacrifice. Even though we did
not achicve, that objective, it is a fact
that our jawans have broken the teeth
of the Pakistan army and more or less
brought Pakistan to its knees. Today
the Indian tricolour is flying near the
Gate of Lahore and Sialkot. We have
captured wvery very strategic posts in
Kashmir. These are our significant
achievements. Regarding the clash of
tanks that took place, never in rcceat
years has such a thing happened, ex-
cept in El Alamein in the second
World War. Our jawans have proved
their mettle in Kasur, Pasrur and
Burki by their gignificant victory over
Pakistan.

In this regard, I would like to quote
what my leader the tallest living
Indian today—Rajaji—says:

“India’s commitment 1o peace is
unaltered ang frm. But the
cease-fire can be on a firm basis
only if there ig a frank and full
sdmission on the part of Pakis'an
of its offence besides restitution
for damsge done and a pledge of
non-repetition of the tactics and
activities that led to the nresent
unfortunite open conflict.”
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I stand by these words. We very
well know the sinister designs of
Pakistan. During the attack on Kuich,
Pakistan used the Patton tanks. At
that time, the United Kingdom used its
good officeg for a cease-fire. Before
the ink had dried on that cease-fire
agreement, there was thig further infll-
tration of armed Pakistanis into our
Kashmir border. I pay my tribute and
1 congratulate the patriotic Kashmiris
who stood by the side of India. It is
becauge of their timely help and co-
operation that we were able lo appre-
hend most of the inflltrators. This
goes to prove very well how the
Kaghmiris feel that Kashmir is a part
of India ang how they will always
fight and make sacrifices for the pre-
servation of their motherland. What
more cvidence is required?

Had the United States given a proper
warning to Pakistan when the Patton
tanks were used in Kutch, probably
the situation would not have been
aggravated. But they remained silent
spectators to it. When Pakistan's bid
to send infiltrators and create chaos in
Kashmir was folled by our timely in-
tervention, they escalateq the war to
the international border and they used
a full division of 70 Patton tanks in
Chhamb ang Jaurian sectors, This
compelled India to open a Iromt in
Lahore so that the pressure in Chhamb
and Jaurian could be relieved We
have no intention to capture Lahore.
We could have captured Lahore, in a
few hours, but we did not want to
create problems. We just wanted to
relieve the pressure in Chhamb and
Jaurian sectors and that objective has
been achieved.

We are very sorTy that in spite of
the assurances given by the successive
Presidents of the United States that on
no occasion the various arms supplied
to Pakistan by them would be used
against India, those arms have been
used. I am sorry to say that there has
not been a public genouncement up till
now from any responsible gquarter
elther in the State Department or in
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the Pentagon of the use of American
arms against India. Pakistan has been
armed to the tune of 20 billion dollars
of military hardware by America, be-
cause they thought that Pakistan is a
bulwark of democracy and it could
put a stop to the expansion of Chinese
communism in the world.

But, Sir, in spite of the flirting by
Pakistan with China, our American
friends did not open their cyes. We
are very sorry to say that they tried
to equate both the aggressor and the
aggresseq till the last minute. How-
ever, at the same time, I congratulate
our American friends, because when
there was a threat from China they
came out openly and sald that they
would come out openly with arms aid
if there was any Chinese aggression on
India, .

So far as USSR is concerned, 1 beg
to submit that USSR has been very
consistent in her approach towards the
Kashmir problem. But. Sir, lately we
are surprised at the soft-pedalling of
the Kashmir problem in the Security
Council debate by USSR

'My hon. friend, Shri Bhagwat Jha
Azad has made out a very gtrong case
that India should come out from the
Commonwealth of nations. In this re-
gard, I would like to point out that it
is not 'British Commonwealth of na-
tions' today, it is only ‘Commonwealth
of nations". Therefore, the character of
the British Commonwealth of nations
has completely changed. The present
Commonwealth of nations, whose main
architect is Pandit Jawaharlal Nehru,
is such that it is just a club where
every member has got equal rights. It
is not the sole property of the Briti-
shers (Interruptions). Now the entire
character of the Commonwealth has
been changed by the emerging African
and Asian free nations. So many
countrieg in Africa ang Asia have be-
come free and they are
equal partners in the Common-
wealth. “Therefore. I do not think that
we should feel small or think of com-
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ing out of the Commonwealth of
nations, Sir, to be isolated does not
help anybody. Has Indonesia gained
any point by coming out from the
United Nations? I do not think, Now
we should wutilise this international
forum to press our view point and try
to c.nverl other people to our side.

Sir, in this regard I would like to
submit that this aspect should be dis-
cussed in a sober mood. The cotire
country has been agitated now. We
are very unhappy at the unfriendly
attitude of the United Kingdom. The
attitude of the United Kingdom has
given a very rude shock to the entire
nation and we are not happy about it
But the solution is not that we should
go out from the Commonwealth of
nations. There should be a dispassio-
nate appraisal of the entire situation
in a cooler atmosphere.

Coming to the question of cease
fire, I make this earnest request that
we should not repeat the folly of 1948.
We should not accept a line which 1
utterly indefensible. This period has
unfolded, the experience of 18 years
has proved, that the line which we
considered to be a cease-fire line fis
actually an indefensible line. There
have been constant violations of ceage-
fire. There have been inflitrations
going on. We know how difficult it is
to stop them We know how many
times attempts have been made from
the Pakistan side to cut the vital life-
line to Ladakh in the Kargil border.
We know very well that the cease-fire
line can never function effectively if
we accept the 1940 line. Therefore, in
this regard. this is the unanimous de-
mand of this House, I  believe, that
there should be no becasion of with-
drawal from the position we have
gained in the Kashmir front. That
categorical answer is demanded from
the Prime Minister, I request the
Prime Minister to make a categorical
statement that under no circumstances
our jawans will be asked to withdraw
from these positions like Kishan-
Gangs, Uri Poonch, Titwal, Haji Pir
Paas and Kargll area.
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1 would like to submit, in this re-
gard, that we should be realistic. The
Prime Minister himself, in his state-
ment on the 16th, in this House, has
categorically stated “We could not
possibly revert to a situation in which
we may find ourselves once again un-
able to prevent infiltrations or to deal
effectively with those who had al-
ready come in." We have seen that in
spite of the guaraniee of the United
Nations, in spite of the posting of the
U.N. Observers, this inflitration has
been going on and it could not be pro-
perly dealt with. Therefore, we will
not be able to deal with it properly it
we accept this line of 1848.

Coming to our foreign policy, I think
it is high time now that we re-orient
our foreign policy. The experience of
this war has completely exploded the
myth of non-alignment, I would like
to ask, anybody who can convince me,
where our friends of non-alignment
have gone, where our friends of Afro-
Asian  solidarity have gone. Our
friends have vanished into thin air.
Not a single country, except Malaysia
and Singapore—we are grateful to
them—has come up. In this regard, 1
would like to  submit that when
Malaysia was in trouble, when Malay-
sia was being confronted by the
Indonesian expansionist deslgns, simi-
lar reciprocal gesture was not shown
from this side, I would like to point
out that our foreign policy should be
in the closest proximity to USA and
USSR, and we should fully take ad-
vantage of the anti-Chinese pollcy of
USA and USSR. If an understanding
could be reached, then T am sure there
would be peace for at least a hundred
years in this globe.

T want to take this opportunity to
point out some of the lacunae in our
publicity side. Even though we won
in the battle fleld, Pakistan has stolen
a merch ahead of us so far as publicity
in foreign countries js concerned. Sir,
there has been this dual fight golng on
between the publicity section of the
Defence Ministry end the Press In-
formation Bureau which is a pamper-
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ed child of the Ministry of Information
ang Broadcasting, There should be
better co-ordination. The way our
Indian correspondents and the foreign
correspondents were ill treated in the
front lines is not proper. I beg to sub-
mit, Sir, that India has got a very good
case. There should be a proper person
who can projert India's case properly
in foreign countries and draw sym-
pathy from them, It is most unfor-
tunate that we try to commit the same
blunder, we try to send such persons
to represent our case who make a mess
of it. We still send persons like Shri
Krishng Menon who instead of creat-
ing friends creates more enemies to
whichever rountry he goes. Sir, he was
the man for whom we lost the Chi-
nese battle, the hero of the Chinese
debacle, who betrayed our army. Such
people are being sent. It is our mis.
fortune. In this regard I beg to sub-
mit that truth and righteousness are
on our side. God is on that side
where there is truth and  righteous-
ness. I am reminded of a sloka from
the Bhagwat Gita, in fact the last sloka
which says:

oy Ay Fen’ T gt e
wx s whegn Aianfad o

Where there is truth and where there
is righteousness, there is God Himself.
Otherwise, how cbuld we believe that
our hang grenades could destroy the
Patton tanks or our Gnats could des-
troy the Sabre jets. It was possible
only because of the grace of God. As
God and truth are on our side, they
must prevail and we must win with
war brave fighting men. The result
eannot be anything other than victory.

Lastly. regarding Kashmir I will say
one sentence, Kashmir is not a debat-
ing point or a matter under litigation.
It is India's domestic problem. If there
are any difforences they could be easi-
1y i-omed out by the people of Kashmir
and our Government. There is no
question of any third party coming into
tha victure.
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We should not be complacent be-
cause the war is over. The enemy is
still bombing our civilian population.
We should be wvigilant on all fronts,
both on food and other domestic
fronts. In this regard I beg to submit
that the entire nation is behind the
Prime Minister. So, he should take
the entire nation into confidence and
try to build a more prosperous and
stronger India.

Shri H. N. Mukerjee: Mr. Deputy.
Speaker, Sir, it was g delight a little
while ago to listen to vur ardent Con-
gresg colleague, Shri Bhagwat Jha
Azad, flagellating the historic  hypo-
crisy of the British ruling clazs and
the present Labour Prime  Minister.
Mr. Wilson, though he puts on  the
sheep's skin of British Soe‘alism which
is a shadow of something that never
was, is still equally represzentative of
his prederessors of the British ruling
class. Shri Azad brought a whiff of
fresh air into the discussion in  this
House. But I was really a little per-
turbed when 1 heard my very able
triend, Shri Alvares, who made, I fear,
a somewhat funereal opening, as far
as this di was ned.

Here is a discussion which we need-
ed very badly, The Prime Minister
has made a statement the other day, &
dignified, restraineq but powerful
statement. But it needs to be spelt out
so that the country’s stand, the stand
of Parliament behind the Prime Minis-
ter, can be properly stressed.

Sir, our people have been roused
in unity, as never befnre, by  this
latest perfidious ageression from
Pakistan. Our heroic armed forces
on land and air have compelled Pakis-
tan, however unwillingly, to agree to
cessation of  Thostilities. President
Avub still scems to be letting out
bellicose yells but perhaps he top has
learnt a lesson. If aggression again
comes from Pakistan, or from  her
elly China, or it there is an attack
on our interests or on our Integrity
by Pakistan's wily patrons from the
West with their CENTO, SEATO
and other vile Instruments of inter-
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national banditry, this country, let
there be no mistake about it, will
meet their challenge and meet the
situation sgquarcly.

And we say this with confidence
because we can recall with  profit
the combinalion which was arrayed
against us till the  other day—
Pakistan, and of course China, and
even the Western allies of Pakistan,
all united in their objective of put-
ting pressute on India in order that
we may accept Pakistan's blackmail-
ing condilions for peace. But the
Indian fighting man and his walour
proved superior to the sophisticated
machines from imperialist countries.
Our jawang performed what ean be
called a literal massacre of the Patlon
tanks, “he much-vaunted Patton tanks,
on which Pakistan depended 1o give
us a telling blow, This reminds me
what a pity it is that the United
States, whose hands are soiled with
Indian blood, could persuade our Gov-
ernment tp withdraw from  public
exhibition the Patton tanks which
De'hi citizens were thronging to see.
I am told that the Defence Ministry
spokesman had announced in the
bepinning  that  the Patton tanks
would be exhibiteg not only in Delhi
buy in many other places in the
country, But, for some mysterious
reason, the tank has been taken away
and even the papers do not report the
fact of a tank having been on exhibi-
tion for a short while and then with-
drawn from public show.

Shri Bhagwat Jha Azad: We want
to see that Patton tank.

Shri 8. M_ Banerjee: It may be laid
on the Table,

Shri H. N. Mukerjee: The reasons
for such conduct can be guessed and
discussed but I am leaving it to the
Government to say something in this
regard.

This will help to tell ourselves, to
remind the country that on this oc-
casion all communities have combined,
joined hands together, In 184748
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when Pakistan had committed ag-
gression against Kashmir, the first
Indian martyr to get Param Vir Cha~
kra was Brigadier Usman, And on
this occasion Huvildar Abdul Hamid
Khan has been given the Faram Vir
Chakra, I am reminded of what I
heard sometime ago, and ] gquoted 1t
the other day in this House and I am
only repeating it, that the Muslim in
India belongs to this country, and on
behalp of a Muslim it was said once
in my hearing and it stuck to my
memory that when g Hindu dies his
body is burnt and the ashes are
thrown into the river to be ecarried
God knows where but when a Muslim
dies hp wants 6'x3' of Indian earth.
He belongs tg this coun'ry in life  as
we!l as death. The Muslim in India,
the Muslim in Kashmir and the Mus=
lim in other parts of the country have
shown that they belong to this couniry

in life as well as jn death.

Our people have shown courage.

e of our colleagues, whom I do
not see here, had shown characteris-
tically stoic courage. His only chid
was martvred during this war and he
comes to Parliament and performs his
duties like every other Member, Sorl
Hari Pada Chatterjee. These are
deeds which will be written with &
sun beam on the scrolls of Indian his-
tory and nothing will ever elface the
memory of this kind of thing.

Aa far as Pakistan is concerned,
she has commilted what I am cors-
trained to call cretain barbarous
deeds, Bombing by Pakistan has
taken place even after the ccase-flre
was (n operation Napalm bombs
secured from the United States, the
source of all recent International abo-
mination, have been used on Indian
civiliang by Pakistan. Attack on non-
eombatant passenger plane which woas
carrying Balwant Rai Mechtaji, that
was mounted by Pakistan. Bombs on
ho=pitals and places of worship have
been rained with impunity by Pakis-
tan. Apart from the treacherous ug-
gression which the United Nations has
not thought fit to gingle out to core
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«demn, all these things have been done
by Puakistan and we should tell the
world about it. The world do not
know many things, which is why per-
haps many of our friends even do
not understand what we are about.
We should meake a specia] effort in
order o be able to tell the world how
Pakistan has been behaving political-
ly, militarily, ethically, in every hu-
man sense, how the rulers of Pakis-
tan have been behaving in this most
egregious fashion and yet their pat-
rons in the UK and the United States
are standing by them in a way which
is go very patent.
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But there is another Pakistan, not
merely the Pakistan which js repre-
sented by Ayubshahi. My hon. friend,
the |Minister of Defence, made a
very statesmanlike statement tne
other day  refusing to extend tte
fighting 1o East Pakistan in spite of
Pakistan having bombed Barrackpore
near Calcutta and certaln other places
in West Benga] and Assam. That was
a very statesmanlike statement.

13 hrs.
We have to remember glso that
the people in Pakistan, the over-

whelming  majority of Muslims in
East Pakistan, also behaved wonder-
fully. President Ayub was ghouting:
“Islam is in danger”. That was the
historic war ecry of jehad. Yet, in
Enst Pakistan there was communal
peace; and, even more, there was open
disavowal of the war with India. On
the other side, far to the West, in
Pakhtoonistan also the jehad trick
did not work. There the movement ia
led by an indomitable hero of our
united freedom movement, Abdul
Ghaffar Khan. Let the Government of
my country extend our Thand of
friendship to these elements in Pak-
istan. They would come to the sur-
face; they are bound to come to the
surface, for a military dictatorship
like that of President Ayub can take
gnvthing but they can never take a
military defeat. They are heading for
disaster. This is only the beginning of
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the end of the kind of Ayubshahi
which is searing in such ugly fashion
the history of our sub-continent. To
that end the energies of our Govern-
ment in the proper diplomatic fashion
has got to be directed,

Meanwhile, of course, the image of
Ayub-led Pakistan shines brightly in
the eyes of its powerful and persis-
tent patrons from the West, the UK
and the United States. I have said
this before in this House and ! repeat
it that the United Kingdom has never
yet forgiven us our freedom. They
did not mind Pakistan being nomi-
nally independent, India has many
faults. Qur Governmeny has made
many mistakes and hag many weak-
nesses. But India, whoever sits on the
Treasury Benches, unlike present-day
Pakistan, will never consent to be put
in anybody's pocket, be it the UK or
the USA or anybody else. That is
why, knowing very well taat Indis
has a tradition to live up to, India has
some principles in conformity with
which her 5,000 years' life hae so far
been constructed,  that India will
never be in anybody's pocket, the
Indian freedom is a phenomenon
which has never been forgivem in
the West and that is why we find the
UK behaving in the egregious way it
has been,

Ever since 1847, ever since Imperial-
ism extracted from us the incaleul~
able price of partition before it trans-
ferred power, Kashmir has been sought
to be exploited against us. Keshmir
in our classical texts is bhooswargae, a
*“heaven on earth”; but that has been
sought to be turned into hell. If you
look up the history, which =~much too
sordid, of the UK-US combine in
regard to Kashmir ever since 1947-
48 —the role of Mountbatten, of Gene-
ral Auchinleck of a United States
Brigadier called Haight and others—it
js a dirty and dismal story vwhoss
hangover persicsts. That is why today
we have the problem in the shape
that it faces us. .
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The UK has shown—my hon
friend, Bhagwat Jha Azad showed in
. beautifully simple and lucid terms—
egregious, shameless partisanship, Mr.
Wilson has shown—he had the teme-
rity, I want to say, to show—a shab-
by attitude towards our High Com-
missioner, He puts on the cloak of
British socialism. That is why he be-
haves like this, If he has an idea, like
the burra sghibs of old whose mantle
he has inherited, that he can order
India about, let our Parliament teu
him that Mr., Wilson can put that In
his pipe and smoke it.

Cease-fire (Dis.)

The wonderful aid that comes from
the UK and the USA, that wonderful
aid they were going to stop; they had
. suspended that aid because we had
committed a crime, because we were
trying to defcnd ourselves against ag-
gression, The UK and the USA beha-
ved In this particular fashion, This
is the unstrung aid which they give
us! We had begged the US for some
F-104 fighter planes, but we were told
that our pilots were not good enmough
for such sophisticated stuff, We beg-
ged for a submarine, but we were
told that though we had a many=-
thousand mile coastline, we did not
need a Navy at all. And, all the time
Pakistan got those F-104 planes, Pat-
ton tanks, submarines and, God knows
what other enormity, These countries,
supposer to be our benefactors, were
thought to be  assisting us without
strings; but it needed the scaring
experience of the last few weeks for
us to learn that even their economic
aid for whatever it is worth was not
without strings, that in order to punish
us for our effrontery in wishing to
defend our honour and our integrity
as an independent country, we were
to be penalised most drastically. No
wonder that there is today a power-
ful clamour in al) patriotic circles that
we should no longer remain a mem-
ber of that mockery and make-believe,
the Commonwealth of Nations, With
men like Jomo Kenyatta and Julius
Nyerere we can be genuinely friendly
without having to go to St. James and
do a 1ot of bowing and scraping to
princes and queeds and performing sll
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the other ceremonial functions which
are pecessitateq by these Common-
wealth Conferences and that kind
of thing. This is an issue which has
been before the country for many
years and after what has happened it
becomes imperative that we quit the
Commonwealth. 1 need not say
more afier what Shri Bhagwat Jha
Azad has said

1 em glad also that Shri Azad re-
ferred tu the role of the press in the
United Kingdom and the United
States and the role of the British
Broadcasling Corporation which talked
about the Kashmir events as a "“peo-
ple’s revoll” against India. We have
noticed also the sanctimonious hypo-
crisy of papers like the London Times
the Manchester Guardian and such
professional  progressive periodicals
like the New Statesman and Nation
We have seen also the American
magazines like Time and Newsweek
1 defy any Member of Parliament to
g0 to our Library, a few paces away,
look up the available issues of Time
and Newsweek, and his blood would
boil to see the king of thing that is
written there. Our jawans fighting at
the front, some of them, read this kind
of magazine—they look so s'ick and so
good to the eye and that sort of
thing; they have all kinds of saucy
things to preseng to the rcader—but
they have felt like tearing up these
things and throwing them away.
We also feel that way.

We are a very patient and a  very
polite people. These pressmen from
the powerful western countries have
the run of the land. They sit there
and elsewhere as if they own our
country and send despatches that are
lies, and are immoral. I wish some-
thing is done go that in the name of
free reporting such enormities are not
allowed to be perpetrated, I think,
the Speaker of this House has certain
rights in this regard and he can see
to jt that our galleries are kept
clean of those pepple who report in
the wrongest posalble manner only be-
cause of certaln ulterior political
motives.
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The Security Counci] Resolution is
before us. It has a pumber of defects
which, 1 am sure, the Prime Minister
will take steps to rectify. It suffers
from the initial sin of not having done
its duty of cundemning Pakistan as
the aggressor in this case, India and
Pakistun, the victim of aggression and
the aggressor, have been almost equa-
ted, As far as the Resolution goes,
inflitration is not a matter which is
mentioned bug we are in danger be-
cause of the pressure of infiltration
which took place and which process
our Delence Minister has not yet been

able enlirely to climinate and wipe
out from our land.
There iy n refercnce to the 5th

Augus: line, The Prime Minister has
said in his letter of September 14—I
am quoting hig words—

“....when consequent upon
cease-fire becoming effective, fur-
ther details are  considered, we
shall not agree to any disposition
which will leave the door open
for further infiltrations or prevent
us from dealing with the infiltra-
tions that have taken place.”

This is something to which 1 wish to
pin down the Prime Minisier in a very
triendly fashion so that he gives us
a renewed assurance that he stands by
this categoric assurance, He has tol_d
us and the world that the Kashmir
Issue is not going to be allowed to be
re-opened. We are not going to have
a seitlement with Pakistan over Kash-
mir with 2 number of busy-bodies
about us from the United Nations of
the kind which the United Nations
has supplied previously, We shall
heve our own settlement and that is
why the Prime Minister is ready to
meet in Tashkent in order to  have
a setilement with Pokistan, We ran
settle it ourselves. That is why we can
meet {n Tashkent or in  any other
place, even in Tinbuctoo, whatever the
place might be—we are ready to meet
Pakistan—and discuss the matter and
come to @ settlement. Pakistan has
known that militarily it cannot get
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Kashmir. Pakistan hag got to have a
settlement in a civilised manner. That
setllement cannot come through the
instrumentality of the United Nations
ag it is, at present, constiiuted, and
that is why we shall have a settlement
on our own as far as our two countries
are concerned.

It is also necessary for us to intensify
our diplomatic fence. We have to
reach gut to the people of Pakistan
and explain the origin of India's cros-
sing into the plaing of West Punjab
and our intentions as to the future.
We have lo explain to people in Pakis-
tan and in other countries the solid
secular democratic policy which  we
have been trying to persue. Occa-
sionally, there have heen some de-
viations. In Wes: Bengal, I have heard
of some indiscriminate arresty of
Muslims and that sort of a thing. Sus-
picion is always a very uncertain quan-
tity and I do hope that on account of
mere suspicion Muslims are not made
to feel as if they are unwanted. They
have shown by their conduct, by and
large, that they stand by the country
as much as anybody else,

Shri Ramga: They are treated well
by us,

Shri H, N. Mukerjee: We have also
to tell the world about it and that is
why, in spite of what my friend Mr.
Deo said here. T am very glad that
Mr. Krishna Menon has been =ent to
Cairo in grder to convey whatever
points the Prime Minister wanted him
to convey to President Nasser. We
have also to tell the United Nations
and other forces that it Iz not merely
the legal case in regard to Kashmir
which is important The United Na-
tions is not a legal body however
much we present lega] arguments in
regarq to our position about Kashmir.
The tota] picture is more important
Our stand for decency versus dicta-
torship and all the concomitant evils
which Ayubshahi represents has to be
made clear,

Agaln we cannot spurn our friend
like the Indian Government sometimes
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seems 10 do. There ig the German
Democratic Republic which was the
first among the western countries in
Europe to support us against China.
But even today we treat the GD.R
rather ghabblly.

Then, again the finy] settlement bet-
ween India and Pakistan which we
want—the Prime Minister gaid the
<other day that ul:imatejy there has got
1o be a friendly gettlement between
our two countries—hag to be a solution
acceptable to both and it is good from
that poing of view we have accepted
the good offices of the Soviet Union.
The role of the U.SS.R. has heen
something which, T think. we can all
applaud, and the Prime Minis'er him=
sel! did so. but I am sorry that Shri
Alvarcs made a rather graceless re-
ference 1o this matter as he bracketed
quite unwarrantedlv, the Sowviet at-
titude olong  with the attitude
¢f cerinin  other powers, The
Soviet Union have piven us ald. They
have promised us more. In times of
erisis, they were  the only  friends
whom we had among the preat powers.
They have a principled s'and. That is
why We ean rely upon whatever help
they can give. But let me also say at
the same time that we ctannot expect
our chestnuts to be pulled put of the
fire by some other States. The lesson
wr have to learn is the lesson of self-
reliance, The Soviet Union iz our
friend no doubt, but we ghall rely on
ourselves. We shall continue to be
alert and always prepared. We should
build and strengthen our Acfence in-
dustry. Our Bangalere-manufactured
gnats have beaten the celebrated
sabre jets and we should remember
Jawaharlal Nehru, and why not?—
even Mr. Krishna Menon and Mr.
K. D. Malaviva for the econtribution
they made forwards the setting up of
the defence industry.

Tn the rear which is most important,
there has to be a check on the black-
guard elements which would come up:
communalist chauvirism has got to
be checked, gnd profiteers and hoard-
ers who even in thie critical time try
to dp some damage in regard
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to our food situation have to be
checked and the monopolista who
gloat over it when war comes
and shelve any attempt to give some
satisfaction to their working people
have also to be checked. Produc-
tion has got to be kept at & very high
level of efficiency. On the production
front our fight should continue, while
so long it was on the battle-front. The
Indians who toil in flelds and factories,
the Indian workers, who are the salt
of the Indian earth, must be first and
foremost in our thoughts, Let us
re-forge our links with our own
people. If we do that, if we satisfy
the aspira‘ions of our people, who are
not asking for the moon, who only
want g decent way of living, it we
satisfy our own people and keep in
check the blackguardiy elements, com-
munal and economic, who are distur-
bing the atmosphere, then and then
alone shall we gather the strength
and sav, as the Prime Minister has
said, “come the world against us, our
people shall win™.

Shri Ansar Harvanl (Bisauli): Mr.
Deputy-Speaker, Sir, at the very out-
get lot me congratulate the hon.
Prime Minister for the bold and dyna-
mic leadership that he gave to this
country at this hour of crisis. This
frail little man has proved the real
successor and heir of the liberater of
this country, Pandit Jawaharlal
Nehru. When history will be writ-
ten, the verdict of history will be that
India was liberated by Pandit
Jawaharlal Nehru but India's liberty
was defended bravely ang heroically
by Shri Lal Bahadur Shastrl

I have often pointed out on the
floor of this House that in spite of 18
years' frecdom, Pakisian has not
achieved nationhood. Pakistan's nati-
onalism, its  leadership, its history.
itg culture, etc. is nothing but hatred
for India. The retreating British
imperialists by leaving this country
divided have created a dagger on the
heart of India. We have to meet the
danger that we are facing from Pakis-
tan. That danger is there and that dan-
ger will continue. We know it very well
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that when India was partitioned
agains' the will of the Indian people,
we thought tha. when the two demo-
eratic and sovereign States have come
to stay, they will live in peace like
two good neighbours and will work
for the freedom, for the peace and
for the prosperity of the people. But
in a year or so, the Pakistani hordes
in the shape of the tribal raiders in=-
vaded the beautiful valley of Kash-
mir and our hercic army put them
away, Then, the United Nations came
In and the cease-fire was affected. We
thought that that cease-fire will he
honoured. But it was more dishono-
ured than honoured. From time to
time, they kept on commitling ag-
gression. We often say, it is Pakis-
tan's naked aggression against this
country. I say that Pakistan has been
continuing it< agression for the last
17 years—this aggression is not new.

It is often being reminded 1o us by
Great Britan and the United States of
America that we had promised ple-
biscite. We had promised it on the
basis that the aggression on the so-
called occupied Kashmir will be
vacated. The United Nationg has fail-
ed to get the aggression vacated. It
has been 17 years and within these
17 years we had three rounds of elec-
tions in the State of Jammu and
Kashmir where they elected the Gov-
ernment which was for the merger
with India. Today, Jammu and Kash-
mir is a part and parcel of India and
no power on earth, whether it may
be the entire United Nations, whether
it may be the United States of Ame-
rica. whether it may be the United
Kingdom, can take it away from us.
That iz what our Prims Minister has
already declared. The Kashmir ques-
tlom is closed and it cannot be opened.
This House, here and now, ehould
strengthen the hands of the Prime
Minidter by telling him that no talks
can be held on Kashmir. Kashmir ls
a8 much part of Indla as Madras or
Bombay or Maharashtra.
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We had a long-drawn fight. In this
fight, a number of our jawans and &
number of our officers have laid down
their lives. I pay my humble homage
to them. Pakistan had completely
miscalculated when they attacked this
great country of ours. They calculat-
ed that the moment 5000 armed sold-
fers will reach the beautiful valley of
Kashmir, the people of Kashmir will
rlse in their support. But what did
they find? The Indian people living
in Kashmir gave heroic fight to the
infiltrators from Pakistan. The Gov-
ernment headed by Mr. Sadig stood
solidly, like a rock, for the defence of
this country and for the defence of
the valley of Kashmir. As U. Thant
mentioned in his report, Pakistan cal-
culateq that there will be communal
troubleg in both the countries. But
what did we actually find?

The Hindus, the Muslims, the Sikhs,
the Parsies and all the communities
in this country stood like a rock for
the defence of this country. Pro-
bably the mad rulers of Pakistan
forgot that this coun'ry of ours is us
much of Muslims as it is of Hindus.
1 say here and now that this country
is as much of myself as il is of Shri
Lal Bahadur Shastri or Shri Nanda
or Shri Swaran Singh or Shri Frank
Anthony. In fact, you will forgive
me if T say that it is more of mine and
Frank Anthony's for we will claim
three yards in this holy land of ours
to consign our mortal remains. There-
fore. if Pakistan thought that the
Muslims, the Christians and the other
minoritles would not stand by this
country they were falsified In their
infil*rations.

This aggression of India has shaken
our faith in the Commonwealth. I do
not want to talk much on it; Mr. Azad
has strongly pleaded the case of with-
drawal of our membership from the
Commonwealth; he has been support-
ed very ably by Shri H. N. Mukerjee.
Let us tell the Uniteq Kingdom that
the days of Clives and Hastings are
over and that these are the days of
Nehru and Lal Bahadur Shastri We.
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are not going to be cowed down by
those people who lived in the days of
Curzon ang Willingdon. We suffered
enough humiliation in the last 300
Years and we are not prepared (o
suffer any more humiliation from
them. If they compel us, we will get
out of the Commonwealth: we will
not continue in that humilisting
condition In which they want us to
stay.

Militnri]y we have won against Pak-
istan. The cease-fire is there. Our
heroic jawans are coming back to
their hearth and homes. Our facto-
ries are producing for our people.
Now, a mightly diplomatic offensive
bas got to be launched, The Minister
of External Affairs is here and I shall
appeal to him that he should gear up
his Ministry; he should gear up his
diplomatic channels. Unfortunately,
in the past, most of. the diplomatic
assignment were given to those peo-
ple who were mostly file-pushers or
district magistrates. This gigontic
task cannot be carried on by those
ex-district magistrates and fille-push-
ers. People in public life should be
taken inty confidence and should be
sent ot various countries. I congratu-
late the hon. Minister of External
Affairs on his having sent Skri Krishna
Menon to the United Arab Republic.
There are other colleagues who can
be sent to Asian and African countries
to explain the Indian case to them.
The Indian case ig very sound; it only
needs to be explained ang it can be
explained by those who have faith in
India and by those who have faith in
Indian policies and programmes,
Therefore, the Minister of External
Affaire will do well to take this fact
into his notice.

For years together it has been
brought to our notice that the publi-
city of the Ministry of External Affairs
is very weak., This war has proved
that. Often in defence it has been
said: it is not what !s publicised, but
how the publicity is recelved that is
fmportant. T do not agree with that
viewpoint. T beHeve it is the person
who publicises who is more import-
ant, Therefore, persons with guts,
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persons with idealism, should be sent
abroad.

Once aguin before I conclude I want
to warn the rulers of Pakistan and
tell them that every Indian Muslim
man, woman and child is prepared to
lay down his or her life for the
defence of this gncient country of
ours,

Dr. L. M. Binghvi (Jodhpur): I
associate myself with the gentiments
expressed by the Movers of the two
Resolu'ions before us. But I would
confine myself, on account of paucity
of time, only to the U.N. Resolution
which, it seems to me, is a source of
great distress ang disillusionment.
The U.N. Resolution shows a complete
lack of appreciation of the facts of
the situation—either deliberate or
unwitting. It shows a complete dis-
regard of the compelling merits of the
Indian case. The U.NN. Resolution
chows a rare indifference to the prov-
ed fact of aggression by Pakistan, It
shows that our case over the vears
has not been adequately explained in
spi‘e of the very eloguent exposition
recently by Mr. Chagla. What we
are paying for iz the accumulated
indifference and neglect towards the
projection and presentation of our
case in an adequate and worthy man-
ner over the years. It seems tha: the
projection of our case has been al-
together ineffective and unimaginae-
tive. I have been told tlmes without

b by responsible legislatory in
different countries of the world as
well as by diplomats representing
warlous dountries that they have nnt
been told the facts of the case in an
adequa'es and persuasive manner.
Obviously we find that, in the whole
range of the United Nations, we have
no country other than Malaysia and’
Singapore outside the United Nations,
to ynderstand our point of view.
While we cannot but deplore the
situation, we must also do a bit of
introspection in regard to our exter-
nal publeity and our diplomacy. It
seemy that all the chanceries of the
world, and the foreign offices have
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shown a complete lack of undersind-
ing on this vital issue affecting Kash-
mir. While our jawans made decisive
thrusts at grave risks to their lives
during the Pakistani aggression, we
‘were not able to project their heroism,
their deeds of valour and their cons-
‘picuous successes to the worly at
large. While our Army and Air Force
vindicated the honour of our mother-
land and inflicted erushing strategic
defeats on the war-machine of Pakis-
tan, Pakistan gave out to the world
at large that they were a small,
embutticd but brave country, being
bullicd by a larger country. This is
an unfortunate s'ate of affairs and I
think those concerned with the state
of public opinion in the world must
take a gerious notice of this. While
we were really inflicting these defeats
militarily on them  they were giving
the impression that it was Pakistanis
who were chasing us around. Pakls-
tan has camouflaged 1ts aggression
‘against us by projecting an image of
injured innocence. We have—it is
qui‘c evident—a marvellous case on
Kashmir, but that case has been not
properly explained and publicized
‘before the bar of worlg public opi-
nion; that case has been lost in the
grooves of prejudice; not only pre-
judice, it has also been little under-
stood because of our omission
to publicise our case adequately.

1 welcome the statement made by
the hon. Prime Minister and supple-
mented by Mr. Chagla, that what we
‘have accepted is a simple cease-fire.
Evidently we have accepted to cease
hostilities in the interest of peace, but
we are not, and cannot be, in agree-
‘ment with what the great powers
might propose for us or the way in
which they propose to dispose of
‘Kashmir, This is welcome as far as
it goes, but there is deep anxiety for
‘we are agerieveq and baffled by the
UN. Resolution which runs counter
to the Indian position. Mr. Chair-
man, it seems to me that we must,
first of all, analyse what the United
‘Nations" Resolution seeks to do. Tts
-objectionable features mainly are:
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that it does not take into account Lt
General Nimmo's Report and the
Report of the Secretary-General in
which the fact of aggression by Pak-
istan is definitely noted; another
objectionable feature is that it links
a simple cessation of hostilities with
a withdrawal of armed personnel to
the positions occupied on the 5th of
August; another objectionable feature
is the omission—this is the most
objectionable of all—to record the
finding that Pakistan has been guilty
of aggression; the fourth objoction-
able feature is tha! it reiterates the
proposition that political settlement
would be sought to be devised by the
United Nations. Mr. Chairman, I
would like to refer to Art, 39 of the
Charter of the United Nations which
enjoins upon the Security Council to
give findings in malters where exist-
ence of a breach of peace or
external aggression is alleged. Such
is the case in Kashmir. Why is
it then that the United WNations and
the Security Council have scted in
clear disregard of article 39 of the
United Natlons Charter? Evidently,
they have also not cared to respect
article 2, which is the very founda-
tion of the United Nations structure.
In article 2 it is clearly laid down
that "“all Members shall settle their
internationa] disputes by peaceful
means jn such a manner that inter-
national peace and security, end jus-
tice, are not endangered; all members
shall refrain in their international re-
lations from the threat or use of force
against the territorial integrity or
political independence of sny state,
or in any other manner inconsistent
with the Purposes of the TUnited
Nations.”
1328 hre
[SHRI SONAVANE in the Chair]

The finding we would have expect-
ed the United Nations to give in the
first instance was whether there was
an act of aggression by Pakistan
This issue has been dodged very
deliberately by that august body.
Agein, it has not been made clear
that the breach of peace arose from
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the acts of aggression by Pakjstan.
This, again, was a deliberate evasion
of its responsibility by he Security
Council. It appears thercfore that
thig body operates as a political argan
of a consensus which was arrived at
among the great powers, without
proper regard for the facts of the
cage, of justice and the merits of the
case. This certainly, Sir, has been
the case in the matter of our com-
plaint before the Security Council.

Pakistan which is ruled by a dicta-
torship regards war as a continuation
of its politics and its diplomacy. It
has never hesitated to use war as an
instrument of national policy. We
have rightly desisted from waging a
war on our own Initiative, This
was, however, a situation in which we
found ourselves, this time, when
Pakistan attacked us first by intru-
slon and then by open, armed, massive
aggression in the Chhamb-Jaurian
region. The pattern was repeated
once again for our country; the
aggression that was committed by
Pakistan on Jammu and Kashmir in
1047-48 was duplicated. It 15 @
pattern with which we are not un-
familiar, a pattern of an outery of
boly war and religious fanaticism,6 =
pattern of bullying us into accepting
what they want, a pattern of forcing
upon us what they consider a politl-
cal settlement of the problem in
Kashmir, a pattern of defeating the
very mainsprings, the [fountain-head
of the ideclogy of secularism on which
our State js based.

1 should like to invite the attention
of this august House, and indeed of
the world body which has committed
this sin of omission to the fact that

Sir Owen Dixon, one of the UN.

medjators, had observel—

‘“When the frontier of the State
of Jammu and Kashmir was cross-
«d on, I believe, 20 October 1047,
by hostile elements, it was con-
trary to international ‘sw, and
when in May 1948, as I believe,
units of regular Pakistan forces
moved into the territory of the
State, that too was inconsistent
with international law.”

1454 (ai ) LSD—8.
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This was the finding of Sir Owen
Dixon. However, that finding has
been shelved and forgotten.

Once sgain, we find that Lieute-
nant-General Nimmo tendered a Hnd-
ing of aggression against Pgkistan.
But because it suited the great
powers, that finding has, again, been
shelved, This is something for which
Indian public opinion an{ Indian in-
telligentsia can never forgive the
United Nations. For, they have com-
promised the cause of justice, and the
cause of peace jtself

I should also like to make a refer-
ence to two resolutions adopted by
the United Natlong Commission on
India and Pakistan. This Commission
had proceeded to bring asbout an
agreement between India and Pakls-
tan on the terms for the settlement
of the Kashmir question, and
adopted a resolution un August 13,
1848, And in Part IT of that resolu-
tion Pakistan had agreed to withdraw
its troopg from Kashmir. In deflance
of that resolution Pakistan had con-
tinued to retain its ‘roops on a part
of Jammu and Kashmir,

Now, Sir, the operative parsgraph
of the United Nations resolution calls
upon us, indeed it decides &nd gives
us a peremptory order, to not only
cease hostilities—which Is what we
had also desirei—but also to with-
draw to the positions occupied by us
and Pakistan on the Sth of August
1945. This |s a clear case where the
international body has unwittingly
connived at aggression. It is a case
about which we feel greatly embit-
tered, becauge the United Nations has
allowed itself to be used as an instru-
ment of its nefarious diplomacy by
Pakistan.  First of all, they should
have given a finding of aggression
against Pakistan. What iz more, be-
fore they can ask us to do enything,
they must first of all cecure the with-
drawal of the Pakistanj forces in
termg of the resclution of Aupust 13,
1848, After all, Kashmir is an in-
tegral part of the Indian Uniop and
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we would not regard, we have never
regarded at any time, the sovereignty
of this country and tha territorial
integrity of this country to be nego-
tiable in any way. “

China today is working in close
concert and collusion with Indonesia
and Pakistan. There is a Visible axis
between these three couniries, What
we find is that the United Nations
resolution is likely to promote this
axis. If Pakistan is able {o achieve
certain advantage as a& consequence
of this intervention by the United
Nations, Pakistan is ilkely lo ascribe
it to the credit of Chinese interven-
tion or the threat of Chinese inter-
vention. Obviously this is something
that even the western powers are not
able to see in the proper perspective.

It gseems that the nlan as embodied
in the resolution is not likely to be
a successful plan and an effective
plan for securing peace and for secur-
ing the vacation of aggression, which
is what we went to the United
Nations for in the first irstance, and
now in the second instance.

We are unfortunately withcut a
friend today, and we have found that
the United Nations cperates, not in
consonance with its principies or its
Charter, but in consonance with the
exigencies of political situations. We
found that the Americans avaded the
jusse. We founq *hat the British
definitely aligned themselves with the
cause of Pakistan, and, indeed, in-
directly with the cause of Ch:na in
Asia, We found that America is try-
ing perhaps to follow our example on
the basis that in the decade of 1950
to 1860 we were able to act as a
bridge by our non-alignment and
neutrality; they are trylug to act as
non-aligned and neutral today and
are trying to follow our cxample, at
least to cite that example to us al-
though they have always been eriti-
cal of our non-alignment.
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This is a part of the pregsure poli-
tics which is the very basis, the very
bedrock of an understanding of inter-
national politics today. We have
been through the zchool of harsh
realities in the last two years. I
suppose we have to steel ourselves
against struggle and adversity. We
have to steel our psychology against
despair, because we find that in the
world today, by and large, nations do
not appreciate and understand our
standpoint. To put it at its most charit.
able, the British are today impelled by
their anxiety to keep Pakistan in the
Commonwealth, by their anxiety to
prevent the present flirtation of
Pakistan with China developing into
matrimony. It seems to me that this
might be & worthy motive from their
point of view. But they have al-
ready gone too far im their anxiety
to prevent Pakistan from getting into
the armg and embrace of China. It
seems to me that inexorably l’akistan
is being drawn into the embrace of
China and of Indonesia and that any
efforts on the part of Great Hritain
are bound to prove to be asolutely
erroneous, misconcelved and w:thout
any result. Tt seemg to me that the
British press has abetted the Pakis-
tani aggression in a manner which is
unworthy of the better traditions in
Great Britain, and it seems to me
that today they are too aligned and
too involved. But for the solitary
sane voice of Lord Atrincham who
wrote in the Manchester Guardian,
and wrote elogquently, exporunding the
case of India, we found no under-
standing in the British newspapers of
what is happening here. It has been
sajd by some very responsible spokes-
men among diplomats that this is
partly our fault because we were not
able to give the projeciion of what
we were doing on the front, of what
we were doing here, to the varlous
foreign correspondents who happened
to be here. I do not know what the
facts are. My hon. friend Shri H. N.
Mukerjee said that ctrict and strong
action should be taken against some
of these press correspondents, [
would ke Government to examine
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this closely and see whether it 15 be-
cause of their deliberate prejudice
which envelopes them or it 1s also
because of any lack of effort to pro-
ject our activities to the world at
large that this has been so. It seems
to me that the British press has acted
in a pre-meditated manner, the British
press has acted in o prejudiced
manner, and they had already made
up their mind and there was hardly
any hope for us to be able to per-
suade them.

T should like, nevertheless, to quote
this solitary sane voice in Great
Britain which said:

“Most of the comment during the
last two or three doys has sicken-
ad me. Politicians and other
opinion-formers in the West are
misjudging the jssue on a truly
Himalayan scale. At the best they
are viewing the combatants as
Tweedledum and Tweedledee;
at worst they are siding with
Pakistan. India is receiving wir-
tually no encouragement jr a
struggle which will decide the
fate of free Institutions in Asia".

Mr. John Grigg, the author cf this
brief article goes on to say:

“People seem  incnpable of
grasping the unigque importance of
Indian democracy, and even those
who do realise what a miracle jt
is—and what a measureless disas.
ter its destruction would be—
cannot gee the connection bet-
ween India's freedom and the
integrity of India’s federal union.
Yet the two are inseparable

Let no one doubt that thig is
the issue in the present war—an
issue, which as we now believe,
justified Abraham Lincon in
fighting one of the bloodiest wars
in history....The North's virtory
preserved American democrary to
be the salvation of the Western
world. India's victory would
have fhe same vital gignificance
for the East”.
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But this, as I said, is a solitery sane
voice in Great Britain. The whole
of that country, wteeped though it is
in freedom of speech and democratic
traditions, has been involved in pre-
judice against India and hostility
against India. This compels us to
make a more or less unanimous de-
mand in this country that the whole
question of our continued member-
ship of the Commonwealth shuwuld be
reviewed, and should be reviewed
with a view to consider the severance
of our link with the Commonwealth.

We are a secular democratic nation
We have an elected government. We
are a country which can show the
light to the rest of the world, cer-
tainly to the countries of Asix. We
are the most populous democracy in
this world, These are facts which
we do not have to advertise, but these
are facts which must be imprinted
and projected on the minds of the
West. They must be made to realise,
in fact, not only the West buy the
entire world must be made to reslise
what valuable contribution India is
makthg to the cause of freedom In
the world and to the cause of deve-
loping the lot of the under-dog and
the down-trodden in the world

T would like to say thot we ehould
either mend the Commonweaith or we
shnuld  herin the process which
would indeed end it

Regarding the role of France and
the Soviet Union, I have little to add.
The Soviet Union hasy rendered us
assistance at a time when it was most
needed.  Unfortunately she did rot
consider it appropriate to wuse her
veto this time in vindicaling and
supporting the position which she had
taken earlier for reasons best known
to herself. Now, she has offered her
good offices to mediate or her good
offices to bring Indla and Pakistan
closer. T only hope that an onxiety
to mediate and an anxiety to recon-
cile the two points of view does not
make them resile from the position
that they have taken so far.
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T need hardly point out that
national interestg in this worlg are
always the guidfng factor, and, there-
fore, we must be very vigilont about
retaining the friemlsh;p of the Sceviet
Union. ‘We must be careful pnd we
must assiduously [oster that friend-
rhip and we must try and see that
the Western world rcalises the gigni-
ficance of India for them and the sig-
nificonce of its friendship. No longer
should they be allowed to take us
for granted. For too long has this
happened, It must be made clear
by the Frime Minister when he rises
to reply to the debate that the lives
of our jawans were not laid down in
vain, that our blood was not shed cn
the battle-fleld aimlessly and without
cause., It ghould be made c'ear that
in no case would military viabliity of
our frontiers be sacriticed on the
altar of internationa] pressures and
prejudices. It should be made clear
that in no case would India resile
from the positions that it has come to
occupy ns a consequenee of Pakistani
aggression, as & <compulsion of stra-
tegy. That is all 1 have {o submit in
thiy momentous debale.

Shri A. C, Guha: Before I come to
explain the amendment (hat 1 have
moved to the resoluiion of Shn Azad,
1 have to say something about the
Security Council's resolution.

The Security Council's resulution
has been n great disappointment to
India, primarily due to some lapses.
The main lapse Is that it has failed
to indicate the ogzressor and it kas
practically deliberately cveided the
task of indicating the aggressor. Tt
is one o the fundamental 1asks of
the Security Council to say who the
aggressor ls and which country Is the
aggressed. It does not redound to its
credit to put the aggressor and the
aggressed more Or less on the same
footing.

Pakistan claims have not been con-
ceded on Kashmir; but there
hag been a mention in one para-
graph in that vesplutinon about the
peaceful settlement of the outstanding
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differences betwcen the iwo countr-
ies on Kashmir and other related
matters. What iz thig dispute on the
matter of asamir? Legally,
Kashmir accedad to India, and that
accession was legally wvalid according
to the Act passed by the Parliament
of Great Britain, nnd it was complate.
After that, there heve been three
general elections, and the people
there elected a popular pgovernment
which approved the accession of
Kashmir to India, It was not simply
the accession of tha Muaharaja, which,
of course also was & legally wulid
procedure, but that accession of the
Maharaja has been confirmed and op-
proved by the clect2i represenintives
of the people of Kashmir, not merely
on one occasion but on three oe-
casions.

Then, what are the other disputes
between India and Pakistan? If
there is any dispute between India
and Pakistan, it is between a seculer
State and a theocratic State, tetween
a ciVilised natlon and betweer. a
nation which may be said to belong
to the age of the uncivilised period
of the history of humanity,

The Western democracies profess
their anxiety for democracy and civi-
lised mode of fife. Is it because of
this anxiety that they have been sup-
porting Pakistan in her military die-
tatorship and also in her theocratic
method of government? Surely,
thess are not modern ideas. So, this
profession and y of the UK and
the USA about democracy and civi-
lisation and culture is only just a pre-
tence; they have been saving these
things, but they have been practising
something else which has also been
approved of by the UN.

One of the gravest charges against
the UN has been that it is dominated
by some big powers, particularly the
USA. This resolution of the Security
Council and the entire deliberation in
the UN has more or less confirmed
that suspicion and that charge. It is
a sad commentary on the performance
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of the UN, that they have avoided
mentioning anything about the re-
ports submitted by Gen. Nimmo who
is the military observer, about the
preservation of the cease-fire agree-
ment of 1948; they have avoided any
reference to the report of their own
Secretary.General. These two re-
ports have clearly mentioned that
Pakistan wag the aggressor, but
there has been no mention of that in
the resolution. That is the greatest
failure of the UNO anj this may lead
to the ultimate failure of the UNO as
an instrument of peace and civilisa-
tion. Just asg the League of Nations
in the earlier years failed to give
support to Abyssinia when it was
attacked by Italy and Aid not enforce
ita sanctions sgainst Italy properly,
similarly in thig case also when India
was attacked by Pakistan wantonly
and without any previoug notice or
warning, the UNO could not give any
protection to India, and could not
even indicate that Pakjstan was the
aggressor and India was the aggress-
ed country.

In connection with the deliberations
in the UNO, the attitudes of some of
the nations have to be particulariy
noticed. The attitude of Britain has
been most deplorable and blatantly
partisan—in favour of Pakistan. In
spita of the bitter struggle we have
haj to wage against Britain for so
many years, after the attainment of
independence, India decided to re-
main  within the Commonwealth of
nations. Personally, in spite of the
fact that I suffered under British
rule, apart from other sufferings and
privations, about a quarter of century
of detentlon without trial—with not
even the show of a trial—even then
I supported this decision of India to
remain within the Commonwealth
But the time has now come when we
should reconsider this issue. 1 do
not like to tie the hands of Govern-
ment by the adoption of the Resolu-
tion of Shri Bhagwat Jha Azad. But
the spirit of the country, the senti-
ments and feelings of the country will
support that Resolution that we
should immediately quit the Common-
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wealth of nations. I would like this
House to repcse guffizient confidence
in its own Government. It should be
left to Government to decide what
is the appropriate step to be taken
in the context of the happeningg of
these few weeks,

In the Commonwealth, apart from
the UK, there are other nations also.
I would particularly mention the
nations of Africa and some nations of
Asia. Before we terminate our con-
nection with the Commonweaith of
nations, we should have some consul-
tation with these Afro-Asian nations
ag to what steps they will take about
the future of the Commonwealth.
England should realise the import-
ance of India continuing or not contl-
nuing in the Commonwealth. India
was the corner-stone of the British
Empire As soon as India went out
of the British Empire, the whole im-
peria]l fabric of Britain crumbled
dowp like a house of cards.

13.52 hrs.
[Mr. DeruTy-SPEAKER in the Chair.]

If India decies to quite the Com-
monwealth, I am sure the structure
that is the Commonwealth will alsp
fall down and disintegrate, So
Britain should think seriously of the
importance of India’s continuing or
not continuing to be in the Common-
wealth of nations. I hope the Gov-
ernment will take the decision after
consideration of all the circumstances
ani also  consulting Afro-Asian
nations of the Commonwea'th who
have been helpful to us, who have
been with ug in &l1 our conflicts and
difficulties. Also we should take the
decision after giving proper warning
to the UK Government and also the
US Government as to what the con-
sequence of India quitting the Com-
monwealth would be.

I am glad there is no mention of
Kashmir in the operative part of the
Resolution of the Security Council
But there is mention of Kashmir In
the preamble, This is the redeeming
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feature, that this Resolution contains
no mention of Kashmir or plebicite in
its operative part But there is
mention of the “political problem
underlying the present confliet’. Will
they solve the political conflict in
Pakistan jtself? If there iy any poli-
tical conflict which should be solved,
it is in the wvery composition of
Pakistan itself which is ripe for dis-
integration. The Indian Army has
entered certain points of strategic im-
portance as defensive measures. The
Indiary Army has gone there not as
an army of conquest but as a protec-
tive measure for the sake of our own
defence; if necessary, it might have
been an army of liberation for the
people of Pakistan

But I should like to pose this pro-
blem before the House, before the
United Nations and before the world:
what is this Pakistan? 1t js a crea-
tion of Anglo-American combine. It
is a geographical absurdity, just as
another political structure, Indonesia,
is a geographical absurdity, which has
been stretched far and wide without
any cohesion of either language or
race or anything else. Pakistan ia
also divlded ints two parts thousand
miles apart. 1 can say this for East
Bengal that it is ripe for revolt, it
is Tipe for secession from the central
government of Pakistan, if it is given
the opportunity. When Pakistan Is
clamouring for a  plebiscite in
Kashmir, will it allow a plebscite in
East Bengal? Will it allow a plebia-
cite in Pakht ist
Baluchistan? Will it allow a p]ebis—
cite even in Sind? T know it that is
done, these three portions of Pakistan
will decide in favour of seceding
from Pakistan and leaving Pakistan
confined only to western Punjab
which has been the dominating part,
dominating over al] the other sectors
and reducing them to the status of
colonial vassaly of WesT Punjab

So. it uny political Settlement is to
be effected, it should be on the basis
of reconstituting Pakistan, leading
to its disintegration and giving East
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Bengal and Pakhtoonistan the free-
dom to decide their owpn form of
government, just as Indja has allow-
ed Kashmir the freedom to decide its
own system of Government, its own
constitution ang alse its own elected
government. Will Pakistan allow
these things to East Bengal to Pakh-
toonistan or even to Sind? Will the
United Natjons insist on these things
being forced on Pakistan?

Therefore, it is no use of talking
in terma of effecting a peaceful set-
tlement. An august body like the
UN should not indulge in sancti-
monious hypocricy. When they talk
of settling the dispute between India
and Pakistan in a peaceful manner, I
say it is sanctimonious hypocricy
They do not mean it. They in the
United Nations, the nations that have
been dominating the deliberations of
the UN, have always been siding with
Pakistan openly and shamelessly.

India is weak; surely, militarily it
is a weak country. Somehow or
other, we have not so far, al]l these
years developed our military power.
We have not developed our ordnance
factories for many years, We have
neglected the productive potential of
the ordnance factories. In the last
two or three years, some steps have
been taken to bring our ordnance fac-
tories upto some standard. It has now
been shown that our ordnance fae-
tories can produce armaments which
can challenge the best armaments In
the world.

Here 1 must pay my tribute to the
Indian fighting forces. So much sac-
rifice has been made by them. But
then, are we to ask them to vacate
those vantage points, thuse strategic
points, making India again liable to
further aggression? 1 do not think
the Government will agree to such &
proposal Just now. We have accept-
ed only a simple cease fire, nothing
more, nothing less. The 5th August
position is a debatable thing; the
withdrawal of forces is a debatable
thing, to be settled alter proper dis-
cussion, But even after proper dis-
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cussion, if it is decided that our fore-
es ought to withdraw from those
strategic positions they have conquer-
ed and occupied, it should not be felt
by them that the sacrifices made by
them have gone in vain. They bave
saved the country from an invasion of
barbarous hordes. An hon. Member
compared it to an invasion by tribal
hordes. 1 would like to say that our
fighting forces, both the army and
the ajr force, have saved the country
from the ravages to which we would
have been subjected if the invaders
were allowed to enter the terrain of
India. That is the greatest achieve-
ment. That is the military victory
we have won. Lt us hope that we
shall have vwictory also in peace.
Victory in war is not the final word;
victory in peace js the final word.
‘We hope we will also have victory in
peace.

Last night, the Prime Minister who
20 magnificiently guided the natjon
in this erisis, in his broadeast last
night referred to India's future. He
hag saig that ultimately we have to
be self-reliant. Qur only hope of be-
comijng self-reliant is by developing
the might of our nation. 1 hope we
are now on the march, on the way to
assert our might. We have shown to
the world that India js becoming 8
power to be co d, to be recl
with, which cannot be simply taken
for granted or ignored.

Before 1 conclude, I would also like
io pay my compliments to Shri Chagla
for his performance in the United
Nations. I hope it will be possible
for him slen to represent India in the
General Assembly of the United
Nautions,

Shri U. M. Trivedl: Beforc 1 com-
mence, 1 also pay my tribute to Shri
Chagla for the able manner in which
he presented our case, but. unfortu-
nately, he has been a Judge, an honest
man, a straight-forward man, talking
alwavs in a straicht language, he was
no mat-h for Bhutto. We have to
Jearn the language of the perfidious
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to defeat the perfidious, the hopeless
pecple who are always telling Llies
that Meerut has fallen, that Con-
naught Circus is burning, that this
House has been bombed and we have
all run away. These are the people
with whom we have to deal.

Il is a wrong approach on our part
of consider the United Nations a
legalistic body in which a legalistic
approach is possible. It is a dismal
story. If we look into the achieve-
ments of the United Nations vis-a-vis
India, from the time in 1847 when we
approached them till today not once
has the United Nations said that
Pakistan was the aggressor, although
Sir Owen Dixon did so. This main
issue has been lost sight of Con-
sistent effort was made by Shri
Chagla to ask the Security Council
to come to this conclusion and pin-
point this issue, whether or not on
this second occasion also Pakistan
Was an aggressor.

Unfortunately, our publicity in the
world has failed, and failed jn this
sense that although we are on the
side of truth, although we have been
invaded, our tase has not come out
in the true light before the world at
large. What are the reasons? Per-
haps the USA has acted in ignorance,
but can we accept this proposition
that the people in UK are ignorant
of the true condijtions in India? It
is the people of the UK who divided
our country. Do they not know the
meaning of the word “jehad"? Arc
they not aware of the fact that in
East Bengal genocide of Hindug has ¢
taken place? Do ‘they not know
that even todany Ballisfan and Gilgit
are under the feet of Pakistan? Are
the people of UK not aware of the
perfidiy of Pakistan® Dg they mnot
know that five crores of Muslimg are
still living peacefully in India? Do
they not know the histury of India
up to date? Do they believe, after
having lived in India for so many
years, that religion makes a nation?
Parsis are Indians, Christians are
Indians, Buddhists are Indians,
Hindus mre [ndians, Muslims are
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Indians. They know all these facts,
and yet they believe Mr. Bhutto when
he says that it is an inc nustent
statement to say that an Indian can
be a Muslim. What a perfidinus man
be is, and yet we allow him a long
rope.

I have added this preamble (o the
speech which I now make on this
point.

The new solution that has been
placed before us has set us thinking
that after all the sacrifices that our
army has made, after ail that the
whole country has done, after all that
we have felt, after all the promises
that our Government has made, after
all the efforts that our great men
have made, are we going to [all back
to the old so-called cease-fire line of
S5th August? 1 say empnaticully no.
The country is not prepared for that,
and no one shall dare talk of a
position where we have to go back
to that position of Sth August

Kashmir is ours legally, Kashmir is
ours morally, Kashmir is ours because
of all that we have done for Kashmir,
Kashmir is part and parcel of India
under our Constitution and by the wish
of the people of Kashmir expressed
through the representatives elected to
their legislative Assembly, If that is
the position, the area which we have
occupied in Occupied Kashmir belongs
to us and we are not going back from
that position. We shall remain where
we have reached.

We have no territorial ambitions so
far as Pakistan is concerned, but the
main issue to be determined between
Pakistan and India is: who is the
aggressor. Instead of deciding who
the aggressor i3, the point for determi-
nation before the Uniled Nations seems
to be: what about Kashmir? I would
like tn know from themm how many
times the United Nations has applied
its miad to Khurdistan, to the Pakh-
wonis.an. What about Bali, what
about the Shan States and the Kachin
State what about Tibet? But they
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want to apply their mind to this ques-
tion alone. Is the Security Council
meant only for this purpose, to decide
this question alone? We went to the
Couneil, made a complaint and asked
for a decision on the main issue as to
who the aggressor was. That issue
has been sidetracked. Why? I do not
want to recapitulate the mistakes that
have been committed in the past, I
need not dwell upon them, that is not
going to serve any purpose whatsoever
today, but we have to realise India's
standing as g nation. India now is
a growing nation, India will tomorrow
emerge as the fourth Power in the
world,. We cannot therefore accept
this position that India will bow down
before Pakistan.

It is an unfortunate fact that, going
to the rescue of Pakistan, China threat-
ened us. We used milder language.
I am told by big military officers
whom I had the good fortune of meet-
ing very recently that they were not
afraid of China, that we could have
faced China ag we faced Pakistan
The jawans and the officers whom T
had the good fortune of meeting only
yesterday were not difident in the
least about the outcome of this war
with Pakistan. They were only wait-
ing for an opportunity to give a com-
plete thrashing to Pakistan. There
was not one among them who showed
any difidence. We were also not
diffident at heart. The morale of the
country was very high. But we
wanted peace, we are people essential-
ly of peace, we are the most tolerant
people on the surface of the earth, and
we have remained so so long. Unfortu-
nately, because we have not been used
to telling lies, because we have not
made ourselves adopt in the art of
telling lies, because we have stuck to
truth, we have suffered in this world
of falsehoods, and on account of that
our country has been shown to have
done something wrong

The other day 1 was reading an
English paper, Yorkshire post, the
most conssrvative paper. T was simply
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ashamed to read the whole thing that
was put down there is unabashed lan-
guage about India being the invader.
What country have we invaded, where,
how did the invasion start, there was
nothing about these things except
running down India.  If Yorkshire
Post can talk in that language, I can
very well imagine what every
Britisher must be thinking. Having
lived in England for so many years, 1
have always felt that if you gcratch the
average English man, you will find
that he is a conservative, he cannot
be a liberal. This is an essential
feature of the Englishman. In 1983
February, I had occasion to talk about

this matter with our late Prime
Minister Pandit Jawaharlal Nehru.
I did enquire from him how it |is

that our publicity in England was
not working. He wag good enough
to tell me that unfortunalely the
14,000 and odd ICS and other pension-
ery who are there living in England,
for no reason whatsoever, carry on a
sort of propaganda against India. We
have to meet that, an{ meet that we
will. We have to exert ourselves; we
cannot sit tight in our country and talk
to our own satisfaction. It is not
enough to be satisfied in our own
mind that we are very goud people
but we should show to the people of
the world that we are good. Our
publicity must be geared to higher
levels and must not be confined to
the four corners of our country. It
is high time that we entered
into proper diplomacy, It 13 no
use sitting in the House and
patting ourselves on the back, we
are very good.

There is the letter which our
Prime Minister was pleased to write
and will read that out:

“As already communicated to
you in my letter of 15th Septem-
ber, 1965, I am willing to order
a aimple cease-fire.”

I ask the House to pay attention to
the words ‘simple caase-fire’, It goes

"« .and cessation of hostilities
on being informed of Pakistan's
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agreement to do likewise from
7 AM GMT on Wednesday 22-9-
1985 as provided in the Security
Council Resolution.”

On being informed of Pakistan's
agreement to dp likewise, means to
carry in'c effect such a cease-fire
referred to in the antecedent sent-
ence. The reference to the Security
Council is only to the time with refer-
ence to 22nd September and to
nothing else. To put in words in
the mouth of the Prime Minister and
to say that he did say something con-
trary to the wishes of the country, T
say, Sir, is not the meaning of this
letter. The plain and simple mean-
ing that can be attached to this letter
is this. We do have a ccase-fire from
a particular time. There is absolu-
tely no indication in this letter whate
soever that we go back to any other
place. The most perfidioug thing
that happened in Ferozcpur was that
upto 9.30 AM. firing across the line
was going on and one of our officers
and two of our jawans were hurt T
was still delivering a speech In
Ferozepur in a public meeting when
shells fired from across Paokistan fell
over Ferozepur. If we want excuses
for not ordering a cease-fire we have
sufficient excuses on that  ground.
Time and again we have been trying
to meet their wishes but thig is the
perfidious manner in which Pakistan
behaves sp that we find It very diMi-
cult to come to proper arrangements
with these people.

One thing that surprises meg is the
attitude of the United Kingdom In
that particular instance. 1 have been
noting since 1863 when China peed-
ed oil and petrol and aviation fuel
and Russia made up its mind not to
supply aviation fuel, the trading
community of the UK incrcased ite
supply through Hong Kong. That is
one reason why China does not want
to take Hong Kong. Insplte of its
cxpansionist policy, it keeps itself
content so far as Hong Kong and
Macao are concerned.  Through
Hong Kong the supply of oll from
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Commonwealth countries, particular-
ly from the United Kingdom was
raised to three times the previous
level in 1963 when China was in need
of aviation fuel. It was a disgraceful
act on the part of United Kingdom to
stab a brother in the back. Some of
my friends have talked of getting out
of the Commonweaith. I would sug-
gest that the Commonwealth coun-
tries should come together and drive
out England {from the Commcn-
wealth. Britain is not the master of
the Commonwealth. It is & concep-
tion of Co Ith of peopl
whp are placed in a particular mann-
er with a form of judiciary, rule of
law, etc. It is the coming togetner
of all these people, not because we
recognise Britain as & symbol for us.
So, efforts must be made to drive out
UK from the Commonwealth. That
would be the step for us next. Aas
the pecessary corollary to teach a
lesson, we have to break friendship;
but before that is done 1 would ask
that this House studies the aspect
that 1 had put before it. Let it be
considered by our Government

We have talked ebout infiltrators.
1 do not know what category those
who have transgressed into Kashmir
will form, but they are all armed
personnel. We should not wait to
drive them out. We must give an
ultimatum to Pakistan that within
seven days they order the inflltrators
to surrender and if after seven days
those people do not yield, they must
all be shot in our country. There
shall not be any cease-fire on that
account, We cannot tolerate this
position, that their armed personnel
are here and we are talking of cease-
fire. This is an intolerable position
and it must be made to them wvery
clear.

Thi- is also the opportune moment
when we have to take stock of those
in this world comity of nations eand
visualise who our friends are and
who our foes are, who have acted in
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a friendly manner towards us and
who will be prepared to act as
Iﬂ"lend.q. It is no use our acting in an
illogical manner. we ghould think
logically and come to logical cone
clusions as to what should be our
attitude towards those who have act
ed as our friends and who are likely
to act like that. I want no certificate
from the United Arab Republic, no
certificate from Turkey, or Iran or
Iraq. 1 want the certificate of our
own country as to who has been good
to us and kind to us and who was
prepared to help us and then go
forth to them and extend your hand
of friendship, and if they extend the
hand of friendship shake it well and
keep it well Do not discard the ex-
tended hand of friendship of those
who had extended it to us. I need
not name any particular country. It
is enough for me to say this and the
people and the Government know
it. E

Our diplomacy miserably failed in
this sense that it wag not able to set
out in a proper manner and make
use of Taiwan. Why have we failed?
We need not consider whether
Taiwan is richer or not we have not
gone there. The question for us to
consider is whether the enemy of our
enemy is not a good friend of ours
It is not one country with which
we are concerned. It is the whole
lot of the countriegs in the warious
parts of the world with whom we
could have extended our friendship.
But we have miserably failed to do
80,

1 will point out only one thing, and
then close this chapter. On the 1st
March, 1954, let us remember what
the late Prime Minister said then
This is about military aid which has
been the subject-matter »! cuntro-
versy in our country and to which we
drew pointed attention of the United
States of America and to no useful
purpose. 1 will draw the attention
of the House to that aspect. Why I
want to draw the attention of the
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House 1o that matter is particularly
because of this: when the Patton tank
seized from the enemy was brought
to Delhi for the purposes of exhibi-
tion, the American Embassy objected
to it and said it would set up people
agninst America and we yielded to
the wishes of America and we never
wanted to create bad blood. But will
this sentence open the eyes of the
United States of Amecrica, this sen-
tence which is not written by me and
mot written with my consent, but has
been written by a man, the Ilate
Pandit Jawaharlal Nehru, more than
whom, a man of peace, perhaps the
Americans never could imagine. The
Prime Minister said on the 1st March,
1954, as follows:

*....the President of the United
States has stated that if the aid
given to Pakistan ig misused and
directed against another in aggres-
«ton, he will undertake to thwart
such aggression. 1 have mno
doubt that the Presiden; is oppos-
ed to aggression. But we know
from past experience thal aggres-
sion takes place and nothing is
done to thwart it. Aggression
took place in Kashmir six and a
half years ago with dire conse-
quences. Neverthelcss, the
Unfted States have not thus far
condemned it and we are asked
not to press thiz point in the in-
terests of peace. Aggression may
sake place again and be denied
as the previous aggression was
denied till it could not be hidden
If conditions are created for such
an aggression to take place it may
well follow, in spite of the desire
of the United Stales to prevent it
Later, long arguments will be
earried oo as to whether it was
aggression or not The military
aid glven by the United States to
Pakistan it likely to create the
eonditions which facilitate and
encourag.: aggression. .."

- These words have come true. Let
the Government open  its eyes and
et the United States of America cpen
its eyes and see that this aggression

Commonwealth (Res.)

is the direct result of the military
aid that the United States of Americs
gave to Pakistan. There is time for
it to call & halt to this. I asgain
reiterate, come what may, this coun-
try is not prepared to go back to the
5th August line.

The Minister of Educatiom (Shri
M. C. Chagla): Mr. Deputy-Speaker,
Sir, in my opinion, the resolution of
the Security Council of the 20th Sep-
tember which we are discussing cons-
titutes 3 major diplomatic reverse for
Pakistan. 1 cannot say, and 1 would
not be fair to this House if I said, that
it is wholly favourable to India. But I
can say this: I will put it nagatively—
it iz not unfavourable to India. If the
drafting of this resolution was in our
hands, we would certainly have draft-
ed & better resolution, but the resolu-
tion was drafted by the Security Coun_
cil, mot by our representatives there.

But 1 should analyse this resolution
and satisfy this House that it consti-
tutes, ag I said, a serious diplomatic re-
verse for Pakistan. Let us look at the
resolution:

*The Security Council, having
considered the reports of the
Secretary-General on his consul-
tations with the Governments of
India and Pal istan—

I am reading the preamble to the
resolution—

“commending the Secretary-
General for his unrelenting c¢fforts
in furtherance of the objectives
of the Security Council's resolu-
tions of 4th and 6th September,

Having heard the statements of
the representatives of India and
Pakistan,

Nothing the differing replics
by the parties to an ppeal for a
ceasefire @5 sct out in the report
of the Secretary-General, hut
noting further with concern that
no ceascfire hag yel comge into
being, ....
Then. this is a very important ope-
rative part—what we wurged bef
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the Security Council. Look at the
difference between the attitude of
India and Pakistan. Our Prime Minis-
ter by his letter of the 15th Septem-
ber, accepled an unconditional cease-
fire. Contrast it with the reply of
President Ayub of the 17th and record
the fact that wherea: India had accept-
ed the cease-fire without conditions,
Pakistan had not done so. The Security
Council could not go to that length,
but I ask the House to see that by im-
plicalion this preamble makes clear
the position which I have just stated,
because it says: “.. .differing replies by
the parties to an appea] for cease-fire
as set out in the report of the Secre-
tary-General.” Anybody who looks at
the report of the Secretary-General
and looks at the letter of our Prime
Minister of the 15th, and the letier of
President Ayub of the 17th, will see
the thing. I ask you to note the differ-
ence between the two English expres-
sfons: it is not “different” replles but it
is "Aiffering” replies, which mepn- that
one reply is quite different in quality
and character from the other. There-
fore, in this preamble, it is clear that
the Security Council has accepted the
different attitude taken up by India
and Pakistan on the question of cease-
fire,

Then, coming to the next paragraph:

“Convinced that an early cessa-
tion of hostilities is essential as a
first gtep towards a peaceful settle-
ment of the outstanding differ-
ences between the two countries
on Kashmir and other related
matters.” -

Frankly, T am not very happy at the
expression in question and the word
“Kashmir" in this part of the pream-
ble. But may I point out to this House
that this expression “Kashmir and
other related matters” appears in the
joint declaration of the than Prime
Minister and President Ayub in 1982
May I also point out to this House that
nowhere in this resolution is the word
*plebiscite” used. Nowhere in this re-
solution are the old resolutions of the
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Security Council referred to. When
we talk of Kashmir, as I said, we must
not merely think of Pakistan's claim
for a plebiscite, Let us not forget that
we were the complainants before the
United Nations: that we went to the
United Nations complaining of Pakis~
tan’s aggression. That aggression still
continues, and we have every right to
say that if there is a Kashmir dispute,
the only dispute is about Pakistan's
agression and continuing aggression.
So, there is no reason why we should
look upon this part of the preamble
as prejudicial to us.

Shri 8. M, Banerjee: What is meant
by the “settlement of the political pro-
blem"?

Shri M. ©. Chagla: I will come to
that. I then come to the operative
part:

‘“Demands that a cease-fire should
take effect on Wednesday, 22nd
September, 1965, and calls upon
both Governments to issue orders
for a cease-fire at that moment
and a subsequent withdrawal of
all armed personnel back to the
po:itions held by them before 5th
August, 1965;"

Now, our argument before the Se-
curity Council was that the only
issue, as my hon. friend Shri U. M
Trivedi just now sald, was who
committed aggression, and it it
was gatisfled that Pakistan had com-
mitted aggression, condemn Pakis-
tan gg an aggressor. As I said, the
time hag come when the Sceurlty
Council should call g spade a spade.
Ti shoulqy not hesitate to do so, I
said, take the evidence; look at the
record and be setisfled. If you are
satigfled that Pakistan has committed
aggression, that is the only issue and
you decide that issue.

Security Council did not say so.
1 will gatlsfy the House how in this

operative part is implicit the conde-
mnation of Pakistan I also pointed
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out that really we are concerned with
cessation of hostilities and the resolu-
tion should be confined to the ques-
tion of cessation of hostilities; and, all
extraneous  matters should not be
brought in at this stage, The resolu-
tion says:

“ ..and calls upon both Gov-
ernments to issue orders for a
cease-fire at that moment and a
subsequent withdrawal of all arm-
ed personnel back to the posi-
tions held by them before 5Sth
August, 1965."

The most crucial date in this resolu-
tion is the 5th August, 1965, because
that is the date on which Pakistan
committed aggression on our country.
1 do not merely say that infiltrators
entered into our country, because I
think this was a naked and un-
sbashed invasion of India. The fact
that they entered Kashmir makes no
difference, because invasion of Kash-
mir is invasion of India. 5th August
is the date which is to be found in
the Secretary-General's report. This is
what the Secretary-General says in
his report:

“Gen. Nimmg has indicated to
me that the serles of wviolations
that began on the O6th August
werg to a considerable extent in
subsequent days in the form of
armed men generally not in uni-
form crossing the cease-fire line
from the Pakistan side for the
purpose of armed action on the
Indian side”

Thi= i= not our allegation, not our
view of the situation, but the report
of the most powerful most impartial
international  eivil servant in the
world today, the Secretary-Geasral
of the United Nations. This is his find-
ing. 1 ever there was a clear ex-
plict and unequivoca] finding about an
apgression, here it is. His finding is
that aggression was committed by
Pakistan on the %th  August 1965
Therefore, when vou look at this re-
solution and see the date 5th August,
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as 1 said, implicit in that is the con~
demnation of Pakistan for this ag-
gression because you cannot read the
date devoid of the repori of the See
retary-General. The date is taken
from his report and we have to ask
ourselves the question, what happen-
ed on the 5th August? Why g that
date mentioned in this resolution? The
only answer is that on §th August
took place aggression by Pakistan
upon our country, invasion by Pakis-
tan of our country. So, although there
is no explicit condemnation of Pakis-
tan as an  aggresaor, which this
country and this House would have
liked, implicit in thig operativ= part
is the condemnation of Pakistan.

8hri P. K. Deo: The aggression ls
there since the last 18 years. It did
not occur on the Gth August.

Shri M. C. Chagla: T hope my hon
friend appreciates that in view of the
fact that the Seeretary-General’s re-
port mentions the date Oth August
and says from that date a large num-
ber of armed people erossed over from
Pakistan Into Indian side, and this
date having been mentioned in the re-
solution, there iy implied condemns-
tion of Pakistan,

Shrl P. K. Deo: This is the second
aggression on Kashmir

Shri M. C. Chagla: As I pointed
out, Pakistan has invaded Ind'a obD
three occasions, First was in 1947-48
when ghe invaded Kashmir, Then
there was the Kutch invasion. This
is the third invaslon which is  wvery
gimilar to the first one into Kashmir,
when Pakistan sent armed raiders,
first denled any responsibility and
then Sir Mohammad Zafrullah Khan
sdmitted that Pakistan was behind it
But 1 will not deal with that now.
1 am dealing with this resolution.

Let me deal with the question of
the withdrawal of the armed fi L
1 have made the position  perfertly
clear before the Security Council =
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to what we mean by withdrawal of
the armed forces back to the positions
held by them before the 5th August.
May I read out that passage? It is in
the debate held in the  Security
Council on the 17th September—page
49. I do not know whether the offi-
cia] text has come yet. This is what
T said befere the Security Council on
that day:

“This deals with the modality
of the cease-fire, I do not want
to deal with this in detail, but
may | say this? All the invaders
who have invaded Kashmir must
leave. They must be withdrawn.
They must be called back. As
they were sent by Panistan, they
must be called back by Pakistan.
Second'y, it must be made impos-
sible for such infiltration to take
place again. Thirdly, Pakistan
must own its responsibility for
this inflltration ™

Therefore, I made it clear that by
withdrawal of the armed forces back
to the positions held by them on &th
August, what T understood is firstly
acknowledgment by Pakistan that she
had sent these infiltrators, secondly
withdrawal of these infilltrators and
thirdly, a gituation to be created when
such recurrence in future would be
made impossible I have not spelt out
what the situation would be, But I
will  presently point out how the
Prime Minister has taken up the same
position in the correspondence, name=
ly, that we do not ‘want to go on
from one cease-fire to another. We
want to be satisfied that such a situa-
tion will not arise in future. We do
not want to be put back in a position
where thousands of infiltrators can
enter our country and do what they
have been, doing there, create havoc,
devastation, practise brutalities and
cruelties, everything which T thought
belongeq to the past or the Hitler re-
gime and not to modern civilised
times.
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That is the position with regard te
the 5th August.

Then, the resolution says:

“Calls on all the States to refrain
from any action which might
aggravate the gituation there.”
Sir, this is a plea to all the States,

and I take it that China is included al-
though it iy not a member of the
United Nations, not to intervene
ang aggravate this conflict. Thea
comes this:

*Decidey to consider ag goon as
operative paragraph, 1 of the
Council's resolution 210 of 6 Sep-
temper has been implemented,
what steps could be taken to asist
towards a settlement of the poli-
tical problem underlying the pre-
sent conflict, and in the mean-
time calls on the two Govern-
ments to utilize all peac~ful
means, including those listed in
Article 33 of the Charter, to this
end:"

Now, you will notice here thai the
steps which  the Security Council
could take are many. Buy here
again there is no reference to Kash-
mir, there is no reference to plebis-
cite, and what we are called upon to
do is to utilize all pcaceful means in-
cluding those listed is Article 33 of
the Charter to thig end. This coun-
«try hag always belleved in peaceful
means. It has always believed in
debate and discussion. We are pre-
pareg to talk with anyvone including
the devil if necessary (Interruptions).
Well, I do not know in whose 1avour
the comparison is. But, Sir, you will



notice that no time limit is fixed. It
ig left to us. This js a purely recom-
mendatory part of the resolution. We
are asked to enter into discussiong in
order to bring about peaceful settle-
ment, and there is mention of Article
33 of the Charter. Article 33 of the
Charter, if you look at it, contains a
large number of methods by which
a peaceful gettlement could be arrive
ed at. Here also there is no prejudics
as far as we are concerned.

Finally, it says:

“Requests the Secretary-Gene-
ral to exert every possible effort
to give effect to this resolution, to
seek a peaceful solution and to
report to the Security Council
thereon.”

Now, the best way to judge how
seriously Pakistan considered this to
be a diplomatic defeat is the res-
ponse that was given by the Pakis-
tan representative of the Security
Council. [ twice challenged him
there to answer unequivocally whe-
ther he accepts a cease-fire uncondi-
tionally as our Prime Minister had
done, and on both the occasions he
refused to accept the challenge. This
is what he says on the last day—this
is very important. On the 20th Sep-
tember, when the resolution was about
to be pasted, thig is the statment
that he made. He said—this Is on page
23 —statement by Mr. Zafar, Law
Minister of Pakistan:

“On the other hand, should
the Security Council adopt this
draft resolution, we feel bound
to warn and to put it on th re-
cord that unless the basic cause
of the present conflict is remove-
ed another and wider conflagra-
tion iy bound to ensue”

I told the Security Council that one
aggression is not over, and here is a
threat of a new and wider conflagra-
tion. You will notice the note of
utter dissatisfaction in this particu-
lar statement, because you will rem=
ember what the four conditions were
whirh President Ayub was insisting
on. The four conditions were: (i)
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cease-fire—on which we are agreed;
(ii) withdrawal of all troops not only
from the part of Kashmir of which
they are in unlawful occupation but
we should even withdraw from our
own Kashmir where we are there
now; (iii) induction of Afro-Asian
force; and (iv) plebiscile within three
months. In thig statement Mr, Zafar
said that as these conditions were not
satisfied the resolution was unsatis-
factory and another and wider con-
flagration was bound to ensue. You
will notice that even President Ayub
when he accepted the cease-firc suid
the resolution was tisfactory and
mentioned that unless the Kashmir
problem was solved the continent
will be submerged in a conflagration.

It is surprising that although at
this mecting, notwithstanding the
challenge thrown out by me on two
occasions, the Pakistan representative
was not prepared to answer that Pak-
istan was prepared to accept
a  ccase-fire uncoditionally  as
our Prime Minister had don> It
was only after a lapsc of two or
three days that President Ayub sent
post haste Mr. Bhuttp to the Secu-
rity Council—poor Goldberg  was
awakened at dead of night, [ do not
know why, only for the purpose of
permitting Mr., Bhutto making a
speech to sbuse our ecountry. The
acceptance could have been sent by
a telegram, as we did, to the Secre-
tary-General. But the Security
Council was convened solely for the
pupose of enabling Mr. Bhtto to ap-
pear and abuse our country. I have
a shrewd suspicion—I may b~ wrmng—
that the reason for this delay, why
the challenge was not accepted at the
meeting of the Security Council and
why some time lapsed before Presi-
dent Ayub accepted cease-fire is that
during that interval, acrucial interval,
a vital interval, Pakistan was satisfied
that China was not coming to hcr
assistance, If Pakistan had felt that
China was going to press home her
uMimatum and attack ug or invade us,
I have a feeling that the answer of
Pakistan would have been very diffe-
rent. Becquse Pakistan felt that not




7507  Cease-fire (Dis.)

[Shri M. C. Chagla)

only she was militarily defeated but
she could not even count on the per-
fidious alliance of China, that is why
she was driven, however much she
disliked it, to accept this cease-fire,

Now, Sir, I was telling you with re-
gard to Kashmir. May I draw your
attention to the fact that there also I
took up an entirely unequivocal atti-
tude. On the 18th September, Speak-
ing to the Security Council, about
Kashmir I said this:

"I come now to the question
of Kashmir. I do not want to
delve into history, 1 studied
history at Oxford anj I am very
fond of history, but history must
be reserved for a proper geeasion.
Therefore, all that I had to say
about Kashmir I said at great
length when 1 intervened in the
debate last year. But ] want to
make my position clear about
Kashmir. I do not want this
Council to be under any misap-
prehension as to the attitude
of my Government with regard to
Kashmir, nor do I went the rep-
resentative of Pakistan to be
under any misapprehension.
Kashmir is an integral part of
India. Kashmir is a unit of the
Indian Federation and we will
not permit our Fedration to be
broken up. The separation of
Kashmir from India means the
‘brenk-up of our Federation of
India. It would mean as much &
break-up as if any other part of
India were separated from India
Therefore, as far as the position
of Kashmir is concerned, it has
been stated by the representative
of the Government of India on
more than one occasion and,
as T sald, T myself stated it ¢lear-
ly and categorically at our last
meeting."

Sgme npprehension was felt by
some of the memehrs as to the effect
of withdrawing our troops to the Sth
of August positions. At the wery
last meeting when the resolution was
passed, T made a statement on this
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resolution and I made the position of
the Government perfectly clear so
that there will be no doubt as to

what the position was. This is what
1 said:
“As I read it, this resolution

is not direclted against my
country. We have already accept-
ed the unconditional cease-fire
and we cerlainly will carry I
out if Pakistan will carry it out
To the extent this resoclution
deals with the cease-fire, it could
only be directed against Pakistan,
which has not accepted the un-
conditional cease-fire.”

This is the important part.

“With regard to the rest of the
resolution all that I am going to
say now is that I adhere to every-
thing that 1 said in the two
statements | made in the Council
on Friday and Sunday. Various
matters are dealt with in this
regolution and I have taken up
those matters in those statements
My Government adheres to every
one of those sgtatements and my

Government also adheres to
the explanations given by the
Prime Minister of India in his

letter dated 14th September,
which is included in the Secre-
tary-General's preliminary report.
Therefore, my position is perfect-
ly clear and the position of my
Government is also perfectly
clear. We have come here before
you to help you to stop the
hostilities, We give you our full
co-operation. To the extent
this resolution deals with other
matters, 1T do not wish to comment
on them because I have already
done 80 in my two statements and
the Prime Minister has comment-
ed on them in his letter of 14th
September.”

Now it Is very necessary to see what
the Prime Minister says in his letter
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of 14th September because it clinch-
es the matter both on the question
of the withdrawl to the 5th August
position and the guestion of Kashmir.
This is the letter which the Prime
Minister wrote to the Secretary-
General, dated 14'h. I will read the
relevant passage:

“In the light of our own ex-
perience during the last few
months, we will have to insist
that there must be no possibility
of a recurrence of armed attacks
on India open or disguised. Let
me make it perfectly clear, Mr.
Secretary-General, that when
consequent upon cease-fire be-
coming offective, further details
are considered, we shall mnot
agree to any disposition which
will leave the door upon for fur-
ther infiltrations or prevent us
from dealing with the infiltra-
tions that have taken place”.

The next is about Kashmir,

“] would also like to state
categorically that no pressures or
attacks will deflect us from our
firm resolve to maintain the
sovereignty and territorial integ-
rity of our country, of which
the State of Jammu and Kashmir
is an integral part".

Nothing can be clearer, more un-
equivocal, more categoric than this
staternent of the Prime Minis'er.. I
pointed out to the Security Council
that this was the attitude of the
Government and 1 had reiterated it

S0, the House need have no mis-
undersanding as to what is the
modality of the cease-fire agreement.
We have agreed to the cease-fire.
The modalitier have to be worked
eut and in working out these modal-
jties we will adhere to the position
that we have taken. ~We will
Biscuss with President Ayub.
As 1 mid, we are prepared
te discusg with anybody But in dis-
cussing with President Ayub we will
remember what the Prime Minister
has said, that Kashmir is a closed

1454 (ai LS—T.
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chapter, as far as the territorial in-
tegrity of our country is concerned, I
said this last year in the Security

Council. Wpe are not going to vacll-
late or wobble. I think our position
should be absolutely cleerly and

emphatically stated to the world that
we are not prepared to discuss under
any circumstances the holding of
plebiscite or. ...

Shri Maurya (Allgarh): 1 would
like to have an interpretation of the
term ‘“political problem".

Mr. Deputy-Speaker: Orer, order.
The Minister 1s not ylelding.

Bhri M C. Chagla: T hope I have
satisfled the House. The resolution
that the Security Council has passed
is not unfavourable to Indla, for our
stand has been made perfectly clear
and there is no doubt no ambiguity,
us 1o what we stand for and what we
will stand for in the future.

Before I sit down may 1 make one
or two pgeneral observations on what
happened in the Security Council?

Shri Maurya: I would like to have
your interpretation on “political pro-
‘blem".

Mr. Deputy Speaker: Order, order.
Unless the Minister yields he should

not interrupt.

Bhri M. C_Ohagls: I think the time
has come when we shoulq do some
re-thinking on our foreign policy. The
world is moving and there is a re-
grouping of forces, regrouping of
powers and we cannot possibly take
up a rigid attitude or stand where we
stood some years ago. We have to
move with the world I think we
shouldq give a serious thought to what
the position is in the world today.

In this connection, T would be less
than doing my duty H T do not ex-
press publicity on the floor of the
House my deep appreciation for the
stand tsken up by Malavsia in the
Security Council. As I said the othex
day, it was a speech which a member
of the Indian delegation could have
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delivered. And I must also express
my appreciation of the great help we
receiveq from the USSR while the re-
solution was being drafted. If the
House only knew that the resolution
was passed at quartier to three in the
morning and the meeting had been
going on the whole of Sunday, every
coma, every :emi-colon, every sent-
ence wag considered ang re-consider-
ed, it is only then that you realise how
the assistance of a country like USSR
tn getting the resolution in this shape
was invaluable,

And let me say this about USA.
There wis much more understanding
of our position this year than I found
jast year. 1 am satisfied that on cer-
tain muntters the world opinion is en-
tirely in our favour, whatever some
papers or somé people may say.
There is no doubt that the world is
satisfied that Pakistan was the ag-
gressor, There is no doubt that this
myth of an uprising in Kashmir has
been completely exploded.

I should also say with regret that I
could not understand the position
taken up by Jordan. We have stood
by the Arab world, We have shown
friendship to the Arab world ever
gsince we became free. We were
among those countries which stood
with the Arab world during the Sucz
trouble. As against Pakistan, we sup-
ported Jordan in the Jordan water
issue. So, it came to me as a great
disappointment that Jordan practical-
ly, if I may use a colloquial expres-
gion, toed the line of Pakistan,

An hom, Member: What about the
British?

Shri M. C. Chagla: There is one
lesson which I learnt and which 1
have been learning since I joined pub-
lic Iife, and that is this, that what
ultimately matters is power, what ul-
timately matters is the strength of
your country. We may have all the
fd-~alism In the world, we may have
all the justice on our side, but if we
are weak nobody is going to listen.
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If we want our influence to be felt in
the councils of the world, we must be
strong and must develop all the
strength and power that we hawve.
Then we would be listened to with
respect.

15 hrs.

An hon. Member: Develop nuclear
Weapons,

Shri M. C. Chagla: There is one
thing that I must say. I was proud
when | was arguing India’s case before
the Security Couneil. I eouid hold
my head up and felt proud of being
an Indian and what India stands for.
The first thing was the heroism dis-
played by our jawans. I could tell
the Americans that notwithstanding
your Patton tanks and all the modern
equipment that you have given to
Pakislan, our men are brave enough
to fight them. Secondly, T was nroud
of the fact that not only Kashmir—
Hindus, Muslims and Sikhs—had stood
l}y Government and resisted the ag-
gression, but the whole of India was
united on this issue,

Please do not forget that Pakistan
counted on one thing. The grand de-
sign was that when the infiltration
took place Kashmir would give trou-
ble. It was exactely like the story of
the Bay of Pigs in Kennedy's regime.
You remember Sir, the Bay af Pigx
President Kennedy's one great mistaxe
soon after he assumed power was that
he relied on his Intelligence. IHe was
told that it he sent a few Cubans
from America, the people of Cuba
would rise and when the people land-
ed in the Bay of Pigs, they did not
rise. And President Ayub—I do mot
know who was his informant; per-
hasp, Mr., Bhutto, Sent 4,000 infll-
trators to Kashmir thinking that the
whole of Kashmir will rise and will
fall in his mouth like a ripe plum.
That did not happen. He said, send
these people to Kashmir and there
will be trouble in India, Hindus,
Muslims, Christians in India stood to-
gether golidly. And, there again he
failed.
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Sir, I have taken longer than 1
expected; but, in conclusion, I think,
we did wisely in accepting the cease-
fire because 1 assure you, the whole
world realised that we were dedicat-
ed to peace and did not want blood-
shed even for a moment if hostilities
could be stopped. I think, on the
whole we have securcd a Resolution
which is not unfavourable to India
and, I think, we can look upon this
whole incident with pride. We
should be grateful to our Prime
Minister for taking up this strong
line,

ot wy fawg : surnw  wErRw,
& g 931 warg fF A of 92 &
wearg H At faare” wiw wr s
fom &, #m g W B 3w oaw
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Shrimati Vijay Lakshmi Pandi
(Phulpur): Mr. Deputy-Speaker,
Sir, today’'s debate arisegs from the
Security Council's resolution calling
for a cease-fire,

For the last few weeks we have
passed through and faced the most
serious threat since our Independ-
ence. The story of Pakistan's per-
fidy and deceit and the manner in
which she aggressed for the third
time on our country is & shameful
one, but we are a proud people
today, for we have given a reply in
no uncertain terms, We have told
those who sought to violate our terri-
tory and destroy the values on which
our nation is built that they must
keep their hands off, and not only
keep their hands off, but keep thelir
minds off certain concepts which
belong to the mediaeval age and
which they still choose to foster.

1 would like, before I go on, to
pay a respectful tribute to the bold
leadership of the Prime Minister in
this crisis. To those who have Jaid
down their lives to defend the
values by which we live, all I can
say is that we, the people of
India. will not forget their sacrifice
and that we will continue tg carry
forward *he ideals and the ncble
traditions and pattern of life for
which they died to defend

I share with the House and this
toun':, the concern regarding the
nature of the reply that our Govern=
ment will send to the Srcurity
Council. But after what the hon.
Minister has just told us, I feel that
the case of India wil] be well guard-
ed, and ncither our military nor our
psychological advantage will be
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sacrificed today or at any other time.
8hri M. C. Chaglg has told us very
clearly that the case for India has
been expressed with firmness and in
very clear language. This is a good
thing for us, and as far as it goes,
it will be very helpful, But the
ways of diplomacy are crocked, and
I would merely like to say with
greal respect to Shri Chagla and tc
all those who will handle our case in
the days to come that they must not
only rely on the dictum Satyameva
-Jayate but also rely on the fact of
the stand we have taken; the stand
of strength and as he  nimssif  aus
admitled, it is unfortunately strength
tint ecounts, By sirengtn, I do not
only mean strength of aeroplanes
and bumbs and the nuclear weapons
about which there has been so much
talk in the last few days, but
elso  that much strengh  which
our jawans und our young pilots
had, who were able to destroy
the much bigger and  stronger
weapons  (such as the Patton tunks)
than the weapons which they them-
selves possessed; that is the strength
that we want to create frst in the
country, ond together with that all
the other forms of military strenpth
that eviden’ly are needed in this day
and age which in spite of the efforts
of so many great stateamen and
others geem to be falling back on the
ways of the jungle.

There has been a very clear Indi-
cation of the feelings of this House
about our relalionship with certain
countries. One thing that this war
with Pakistan has done is to remove
the blinkers from our cyes, and we
have suddenly scen clearly that we

are not surrounded by the host
of friends that we fondly ima-
gine were standing behand us

0 back us on every issue. Nor
am I prepared to accept in its entire-
ty the ecriticism that this iz due to
bad publicity. It is true, and I have
hod my share in criticising the Gov-
ernment for their lack of publeity,
their wenk publicity and gometimes
mo publicity st all. But in this case
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I think we cannot say that this was
the only fatcor involved.

It would be good just to look back
a little and see how it was that we
became involved in this Common-
wealth  partnership. That was a
moment in history when the world
was full of tensions, and the war
was ending, and when there was
hatred and fear and suspicion in
men’s hearts, and it was felt in our
country by our leaders that no steps
should be taken that would further
disrupt a situation which was
iurcady a threa. o the peace and to
the growing up of all those new
nations that had just then emerged
into freedom. It was with th's idea
in mind that the then Prime Minister
looked for and found a formula which
permitted of our joining the Com-
monwealth, and we joined it in the
hope that with the ending of the
Empire, we would bring a new life,
and @ new approach to this new as-
sociation of frre nutions. It was 8
completely free association 1o be
ended at the free will of the part-
ners concerned. And we entered it.
as one hon. Member told us, a li'tle
while ago, with great hopes for the
future. We belicved that India as
a member of this association could
lend support to many of the ideals
and aims and objectives we had at
heart, and could form a bridge bet-
ween the West and the newly
emerging nations and could bring
dignity to a new concept and thrrugh
it work for the peace and progress
of the world and the advancement
of pll those nations which were then
newly released from the colonial
yoke. But pight from the very begin-
ning, the ideals that we had r ma'n-
ed more or less theoretical. Britain
as the senior partner somehow could
not forget that you cannot run a
commonwealth like you run an
empire, there is a difference between
the two, and she assumed on ull oc-
casions the role of the senior partner
who does not discuss things or enter
into consultations with others because
their knowledge is less, is limited
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and their experience is not so wide.
Now, this is all right up to a cer-
tain extent. But I recall during all
tr. tocriod that 1 was in Engand
on the many many occasions when
there was need for consultation bet-
ween the various High Commissions
and Whitehall, that when we were
summoned, it wag always to be given
@ piece of paper announcing the deci-
sion already taken; and on our way
back,we bought the evening paper
in which we found this decision, so0
that the telegrams we sent to our
governments were late by several
hours because the radio had already
announced the decision of Whitehall
on a certain commonwealth matter
which should have been reported at
least one day ahead by the members
of the High Comissions concerned.

Then, Sir, there are so many other
smal] matters on which one found
the crystallising of a peculiar atti-
tude. It was nothing that one could
take any great objection to at the
moment, but it was something that
gradually paved the way for much
that happened subsequently. For
instance, even when there was need
for some discussion, somehow the
commonwealth fell into two divisions,
the white and the black.

Take the question of Suez. I
admit that that was a wery delicate
business. It was not easy for
whithall, for the Prime Minister of
Enpland perhaps to share his thoughts
entirely with the Indian High Com-
missioner or with the Cevlon High
Commissioner or the Ghanian High
Commissioner and others who were
quite obviously supperting President
Nasser. But I would just like to refer
to one instance which will show the
manner in which Britain acted and
the way in which we responded even
when it meant the sacrificing of con-
giderable Interest of our own. When
the Camal was nationalised, there was
great heat and great fecling all over
Engluond. We were asked, as you
will, no doubt remember, to inter-
cede with President Nasser and
request him to accept internationa.
listion of the Canal end certain
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international guaraniees. Now that
would have suited us fine because the
Canal meant a great deal to us, a
great deal of our shipping went
through the Canal and the loss of
the Canal would have been a very
heavy loss indeed in financial terms
to India. But our reply was abso-
lutely straight, unhesitating and given
immediately. We said we could not
possibly do that; President Naaser,
who had so recently thrown off the
colonial yoke himself, was entitled
to take any steps he liked in the
interest of his country and we would
not be parties to again making Egypt
or rather the Canal a playground for
international politics.

So, of course, that naturally meant
that there was a litile feeling of sus-
picion between the various members
although even there I am happy to
say that the division did not quite fall
in those terms and there were coun-
tries of the commonwealth which tried
very hard and with great tact and
with great effort to bridge a situation
which was threatening to get very
ugly indeed.

One thing about Englanq which 1
have always admired and will conti-
nue to admire Is that there is a dist-
inct difference, as Dr. Lohia just
pointed out, between the Government
and public opinion. 1 am sure you
will remember that even in the dark-
est davs of our struggle for freedom
when we really felt as if we were
friendless, there was nlwavs a small
group of people in England who held
alof! the to-ch of justice and gave us
hope that they at least, to the limited
extent possible, were fighting  our
battles fnr us. What has happened to-
dsv, it scems to me, (s something
quite ex'raordinary, for this group
suddenly seems to have vanished into
thin air.

Firt of all, the newspapers have
token a simi'arity of tone by which
it iz impossible to distinguish which
political party they belong to. They
have al] become one snd united in
their partisan support for a Common-
wealth country in a dispute between
two Commonwealth countries.
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o da
[Shrimati Vijay Lakshmi Pandit]

We had always been told in the
past, anj T myself have had occasions
many, many timeg to be given this
lesson in and out of the United Na-
tions, that Gt. Briain could not sup-
port us on certain issues because it
meant voting against or showing dis-
agreement with a fellow-member of
the Commonwealth, This is what
happened on the question of apartheid
in South Africa for years and years
and because the USA ang Gt. Britain
could not take a straight sltand and
Join in the condemnation, the people
of Africa had to go through a long
period of travail and humiliation, and
we had to go time and again to the
United Nations to raise the same old
plea that they were not doing any-

thing about the aggression in Kash-
mir,

If things could be looked at without
the background of a double standard,
then life would be so much easier on
the international plane. If it was
wrong for a partisan attitude to be
taken in the case of South Africa and
everyboly sst on the fence how is it
now that the UK and USA and various
other nations have jumped into the
ring with Pakistan and equated
Pakistan with ourselves? T can only
think that so far ax the UK is con-
cerned, this agaim is not due to the
fact that thev do not know what is
going on. Which country knows us
better, both Pakistan and ourselves,
than the United Kingdom? They have
all the background material, they
know how we have functioned sinee
independence, they know all our mo-
tivations because so many of us are
influenced by the British. Here am
1 speaking in the Parliament of
my own country, a free country,
an independent country, expressing
aveslf in the languare of the British

o TR ANET wfgar : wga
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Shrimatl Vijay Lakshmi Pandit:
Therefore, the British know us very
well, but T believe the rcason why
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they take thig partisan attitude to-
wa.ds Pakistan is that they want to
retain a special influence in Pakistan,
because they have a nostalgic feeling
for this pa:t of the world where they
cannot believe that their influence has

gone‘for good and lhat their old
prestige cannot be restored. So,
by whatever manner of means,

however crooked they may be,
they seek to find a foothold in Pakis-
tan. Of course, the other thing is
that India is never going to be any-
body's stooge, come what may. We
have never been and we never intend
to be, and this ha; Lecn ; lesson which
generations will not farget. So, we
cannot be bribed by offers of any kind
of assistance, We want assistance, we
have accepted it in the gpirit in which
it was offered. There is no need for
friends to refuse assistance from one
another, but we have now seen that
though there were no outward condi-
tions imposed, yet there were certain
invisible ties by which we put us in
difficulties and when it came to the
moment of trial, and we wanted our
friends to get up, to stand and be
counted, there were mo friends.

Here again, I would like to refer
to my personal experience of the
seven or eight years in which 1 had
the honour to lead the Indian dele-
gation to the United Nations, when
everyday, many times in the day, I
was told by the Western democracies:
‘“Well, you have sided so many times
with the Soviet Union and only so
many times with the Western demo-
cracies because you said you were try-
ing to judge all issues on their merits
with a view to keep the cold war at
bay, but when it comes to vour own
situation, then it is very different.”
Now, Sir, it does not hurt one when
os= one does not care about criticise
or leave one in the lurch. But what is
very hurtful is when those one has
trusted s'abb ome on the back. I do
not want to go into the long history;
Mr. Azad has gone in great detail with
quotations to show how this present
government in Great Britain has fac-
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€d - situation in which it wa: calle.
upon not to take sides, not to appor-
tion blame bu: to declare where jus-
tice lay. 1 would have thought that
comparing India and Pakistan, Pakis-
tan a theocratic  State, practically
going back to the middile ages. and
Indiz a medorn seoular democra.ic
State which has taken so much of its
‘constitution and its pattern of life and
its ri'e of law from Great Britain
and from other western democracies,
it would be the easiest thing for these
people to get up and say: well, there
is something Very wrong going on
here and we must apportion blame
where it lies, But no such thing hap-
pened. Therefore, we have at this
time to re-assess the situa'ion. Human
being: change their clothes according
to the season. As we grow older we
adjust our habits to our ege. So, our
country must adjust its policies to
the age ang times in which it finds
itself. There is nothing about g policy
which is sacrosanct. If a po'icy serves
you it is & good policy. The day it
<eases Lo serve you it mus. be reject-
ed in favour of a better policy, The
guiding principle must be one's na-
tional jnterest and ability to make
allowances that are usefu] to oneself
1o begin with and then, secondly, to
the world. [would not likeus everto
‘forget that we have been broughtup in
a different way to many other
<ountriea We must never forget the
lesson; we learnt in our national
movement and the lessons that follow-
ed during the early days of Independ-
ence Changing or trimming or modi-
fication of policies has to be done here
and now or we shall find ourselves
in very grave circumstances  after
which it will be difficult for us
to go. We have to decide now who
are the people who will stanq us in
good stead in peace and in war be-
cause, evidently, war is not ruled out.
I would like to say a word of per-
sonal explanation. 1 feel humiliat-
ed today as I stand here ‘alk-
ing about war when I have been
pledged to the principles of peace
mince, as g little girl of 18, 1 joined
the women's league for peace and
freedom. It goes against the grain
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for me to sav war is a nece =ity but
having seen what happened in my
country I should say that we must so
re-assess our foreign po'icy and our
relationship with other I'lll:iDns as to
£et ang derive the maximum benefit
for  ourselves and then to help in
creating a better state in the world.
This is the moment to do § . 1 do not
believe that this cense fire

means
peace. It might mean an uneasy
peace for a while only. Unly the
Security Counci] has fairly and
squarely  labelled Pakistan the
aggressor, until the world has  ac-
cep'ed the facts of the last few

weeks, unti] that time, it is np u e
our relaxing or relying on outsiders,
We must gear our efforts to speed up
our defence production, our food pro-
duction. our human production.. . (In-
terruptions.) I do not mean creating
more human beings but better human
beings. stronger human beings, men
and women who will unierstand the
need and respond to it as they did in
face of the last calamity ‘hat took
place. Tt will lie down if it i: not
kept up. T do plead with the Govern-
ment not to relax the effort in anyway
at all,

Regarding which coun'ries we szhall
sever our ennnections with, T would
like tor sav. let us think of it when
we are cooler, assess the situation
and come to our de isions when we
are ahle to take an objective view
and only, first and last, always. in
the interests of India.

Mr. Deputy-Speaker: Shri Muham-
mad Tsmail Order, order; those who
wish to go out will please go silently.

Shri Mobammad Ismall (Manjeri):
Mr. Deputy-Speaker, Sir, at the very
outset, we have to pay our undying
gratitude and tribu‘c to the armed
forces of the country, who have gerv-
ed and sacrificed splendidiy for the
honour and security of the country.

Mr. Depaty-Speaker: Orler, order
There js too much ¢f niise in the
House.
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8hrl Muhammad Ismail: Our con-
gratulations are also due to the Gov-
ernment for the brilliant success which
has attended their war efforts in de-
fence and honour of the country., We
cannot also forget the solidarity ot
the whole population of India, includ-
ing all sections people belonging to
various creeds and communities, in
the cause of the defence and integrity
and the securily honour of the coun-
try.

The subject-matter of the discussion
is the resolution passeqd by the Secu-
rity Council. Whatever may be gaid
of the content and character of the
resoluti~n, the fact is there: it has
produced, so far as our country is
concerned, on'v  an uneasy truc: We
find that the other side has not taken
it in the sume spirit in which we have
taken it. Even up to the la t minute
of the cecase fire, there has been con-
tinuation of violence; apart from the
bombings of men who were travelling
in unarmed plane on business of the
State anq bombings on unarmed and
innocent  people, there have been
bombings also on holy places of wor-
ship such as churches, gurdwaras and
mosques, This is & matter which de-
serves condemnation not only peo-
p'e in India but of every sensible man
in other parts of the world,

In connection with this resolution,
we are disoppointed in one thing. In
spite of our Aiplomats' claim to have
argued and done well, the resolution
does not proclaim the fuct as to who
is the aggressor. That goes to show
the strength of our diplamtic front.
Even though our armed front was up
to *he mark, more than was expected
of them, the achievement of our dip-
lomatic front has not matched that of
our soldiers. Once again the old
questions are beinz raked up To men-
tion one, the old Kashmir question is
not yet given a rest, as we expected
it wou'd be given. They spesk of
self determination and plebiscite Self-
determination is a thing which must
be claimed by a people. Tt i¥ not a
gift that ig given to a people by ano-
ther people. The people who want
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self-determination and plebiscite must
claim it themselves. That is what we
mean by self determination.  But
here in Kashmir the people decided
long ago that they wanted to be with
India and that decision has been made
by the people of Kashmir.
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|MRr. SPEAKER in the Chair]

Now what happened during the pre-
rent crisis? Village after village
eaurht hold of the infiltrators and
gave information  to the police and
other authorities. That shows their
delermination in keeping by the deci-
sinn the'-,- have come to 18 years aca
that they would econtinue with India.
Thrt is the decinion sn far as Llhe
people of Kashmir are concerned that
hns been mnde. Now, who i¢ it who
wants  so'f determination  for these
people? Not' the ¢ people ‘hemselves.
Tt may he pointed out that there are
certain people  in Kashmir who are
speaking about plebiscite and self-
determination. Who are they? These
are the very peop's who in the begin-
ning led and guided the pennle to
come to this decision of acceding to
India. Now in national matters, in
the formation of a country or settle-
ment of a coun'ry’s affairs, one can-
not be changing his decision on such
matters again and again a% one would
change hi: coat or cap. When a deci-
sion is made in such matters, it stands
for ever. Thet is the practice al? over
the world. Therefore, whatever may
be said by certain propogandis‘s, the
position iz this, The Kashmiris them-
selves for whom others want the
right of self-determination, have
shown that Kashmir forms an integral
part of this country. That cannot be
changed. If anybody does anything
agninst thiz establishea fact. that is
really an aggression against the inte-
grity and honour of the country. What
has our diplomatic front done in this
matter of making the world under-
stand clearly this situation? Nothing.
That it why I sav our diolomatic front.
our diplomacy, must stil] make head-
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way and improve in the matter of
conducting the affairs of the country
in the International front,

Coming to the Security Council re-
solution, the first thing is it hag not
declared who is the aggressor. They
could have done that very eacily.
There were UN observers there. If
1t is mot their function to see where
and by whom the aggression was
committed, T do not know what other
functions they have got there as ob-
servers of the UN. The Secretarv-
General came here and spoke with the
leader of the UN observers and the
result of hig finding wa: conveyed to
the UN Securi'y Council. Tn spite of
all that, they cow'd not come to a
decition that Pakistan was the ag-
gressor and that India wang always for
peace Unless such a decision is come
to there ia no end to the ma'ter and
we need not wonder why the truce,
the peace that ha: been hrought by
the resolutionisonly anuneasy truce.
Thers is alsn no marantee for the
fu'ure. Things that are happening
now and have happened until the
last minute before the case fire 4o not
encourafe us to think that, that
guarantee would be forth-coming.

In this connection, I have to as-
sociate mysely with what was said
by some speakers with regards to our
friends Our friends, whose number
was fairly large in the past, were
not with ug during the crisis, But a
small country, which is now fighting
for its own exis'‘ence. which has got
to meet a confrontation from Its
neigchbour which is a big country, a
country whose federation itself is be-
ing sought to be shattered—a part of
it, Singapore, has already gone away
from her—and who finds herself in a
tight position, had the boldness to
speak out the truth in the Security
Council and to say that their gov-
ernment was in favour of our country.

Sir, If there is proper diplomatle
endeavour and conduct on the part of
our embassies, our position would not
have been what It is today. Our coun-
try is a large country, s big country,
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an ancient country, and a country
which iy carrying on its affairs in a
democratic way. We, therefore, natu-
ral'y, should find many frienis in
the world to co-operate with us. The-
diplomaey and friendship of other na-
tions, after all is said and done, is
based upon a care of self interest on
the part of ‘he other nations They
care for their interet. They ask the
question g to how they
will be  bhenefited by joining
a particular country. When thev ask
such questions, our country being a
large country, a democratic coun'ry,
wil] surely influence those peonle jf
only our diplomatic front worked in
the right way about it. That ix what
has not heen Aone, to my mind, by our
diplomatic front.

Therefaore, when we think of revis-
ing vur foreign policy, we must give:
thought to our diplomatic front also,
how to improve it ‘o thal our case
mizht be put very clear'y before the
world. Fven though we have got g
strone case in this mao'ter, the world
has been kept in doubt about it. They
have not understond what thev ought
to do not only in justice but also even
in their own in'erest. Losing the:
fricndship of Tndia wil not he & goin
to the other countries of the world to
the diplomatic front of the world.
This hax not been sufficiently im-
pressed upon the world and our Gov-
ernment must take every step 1) uee
that this defect is rectified.

As T said, the truce has not brought
real prcace to us.  Therefore, the
country has to be prepared for any
further eventuality. As has been sald
by Dr. Lohla, strength is the best of
all arguments in such affairs. We
must always pay our attention to the:
strength and In  maintaining that
strength, Our readimess for any
eventuality is a thing that is required
for maintaining our honour and inte-
grity and security. Therefore, I want
to tell you that in that attempt all
sections of the people, the whole
population of the country, is at the
back of the Government. When the-
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[Shri Muhammad Ismail]

‘country was facing the crisis, which
is not completely liquidated, people
from every corner of the country,
from one end of the country to the
other, joined together and rallied
behind the Government. They have
shown their solidarity in the effort
to secure the honour of the country.
That same solidarity and same co-
operation will be extended to the
*Government in making further efforts
In  securing and maintaining the
honour of the coumtry.

Shri J. B. Kripalani (Amroha): Mr.
Speaker, Sir, for years our people
have been suffering from many diffi-
culiies and inconveniences. But, in
spite of that, when the country was
in danger they rose as one man and
did what they possibly could do in
the circumstances. Our fighting forces
gave us a splendid account of them-
selves. They performed deeds which
were reminiscent of re kless Rajput
bravery. Their bravery was sometimes
-suicidal. I hope that we will be worthy
of the great sacrifices that our fighting
forces have made.

There are certain problems which we
must re-think. It is not enough to
my that we are wedded to the status
quo ante. In this moving world there
can be no status quo. The conditions
under which we are living require
radical and revalutionary policies it
we are to get out of the troubles in
which we find ourselves. We have,
therefore, to re-think mot only owur
forcign policy but also our home
policy. I have no objection if even
today the Government and Congress-
men go on chanting hymns of nom-
alignment.  Keep yourself as non-
alipned as even China is. But, for
God's sake, keep your diplomacy, your
strategv, vour tactics in & fluid condi-
tlon. These must change with the
time, place and circumstances. We
should have no p 1t i
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tan had committed aggression, though
it was clear that it had crossed the
line that was established by the
United Nations at the time of the
cease-fire snq although they crossed
the international boundary, we found
no friend except Malaysia.

An hon. Member: Singapore

Shri J. B. Kripalani: Singapore. We
are thankful to them. But, remem-
ber, they sided with us because it
coincided with their self-interest. No
nation sides with another un-
less their interests coincide. Unless
we have some good understanding
with people and unless we cultivate
friendship, we will find ourselves in
the same position as we found our-
selves in when this war began.

It is not difficult at least for the
democratic countries of the West to
understand us as against Pakistan.
The cry that Kashmir should go to
Pakistan is based on communal lines.
It should not be difficult for demn-
cratic countries to understand that if
India is to be divided on communal
lines, there can be mo place for the
50 million Muslims in this country.
This is such a simple thing that any-
body can understand it, that is, those
who want to understand it. But they
do not want to understand it

It is also a fact that we have not
properly explained to them the posi-
tion in India. Who will be responsi-
ble for these 50 millions of people?
Will the UNO be responsible for
them il we hold that re.
ligion decides nationality? 1Tt is a
good sign that the Muslims in India,
and in Kashmir even, had shown that
the do not believe in this theory ot
two nations. We never accepted it
We repudiat® it. Ours is a demo-
cratic set-up. We live by certain
values which, if the demoeratic coun-
tries of the West do not wnderstand,
it that they are p-ejudiced; it

no permanent friends. We have seen
that though our cause was just,
though it was crystal clear that Pakis-

means thal they have certain Interests
of their ewn which impel them to go
not with truth but with untruth. The
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question is ecrystal clear and if they
do not want to understand it, as |
-ald—1 am glad that a member of the
Government also said that—we must
rethink our international policy. We
should know where we have com-
mitted our mistakes and where we
should correct ourselves. We must be
friendly to those who are friendly to
us and we must not be friendly to
those who are not friendly to us.

It is said that we should be friendly
to our friends and we should do only
justice to our opponents and enemies.
Beyond that a nation cannot go. We
cannut, maintaining an army, take
shelter under the creed of nom-
violence of Gandhiji. Even Gandhiji
in his days did not say that free
India wil not keep an army and
wil not use it. We have to keep
un army and we have to use |t
We have to make it as powerful
as we can and, while doing this,
we must rely mostly on our re-
sources. But there should be no
opposition to  relying on our
resources and also getting things from
outside. It appears to me that some
people hink, or at least some time
back some people used to think, that
there is a dichotomy between helping
ourselves and our getting help from
our friends. We must remember that
no country in the world can defend
itself alome. We must have friends
but these friends must be such who
are bound lo us and help us in all
emergencies and are not friends of
convenience who take a neutral atti-
tude when a critical situation arises
in India.

1 agree with Dr. Ram Manochar
Lohia when he said that the United
Nations, the Security Couneil, is
dominated by the big nations. It wil)
be so dominated. It suffers from what
is called power politics. It has pessed
a Resolution. We are glad that there
is cessation of hostilities But this
cessation of hostilities took place 17
years ago also. What was the result?

ASVINA 2, 1887 (SAKA) and Indig Quitting 7542

Commonwealth (Res.)

The problem was not solved.
Today also the Security Council
has shown no way of solving
the problem. There are certain
points in  the Resolution of the
Se.urity Council which are dan-
gerous and ominous and I am
afraid that we may, in order to
secure the goodwill of the world
which has shown no goodwill towards
us, swecumb to the implications of
those two clauses which say that we
should move back to the old cease-fire
line of 5th August and that this ques-
tion is capable of political solution
und there should be a political solu-
tion

1 think there is danger in what
Russia has said that the Presiient
of Pakistan and the Prime Minis-
ter of India should meet on the sacred
s0il of Russia. 1 think there can be
no meeting, there can be no talk,
there can be no conversation, belween
Pakistan and ourselves, considering
whnt they have done even in the last

24 hours, considering the fire
and brimstone that they are
breathing  from day to day,
con=idering whalt comes on their

radio and all that. There can be no
talk umless they change their attitude.
Unless they admit the proposition that
nationality is not co-extensive with
religion, unless these basic principles
are settled first, there would be no
use in meeting together. 1 say that
this line of 5th August was a line
drawn ad hoc, | am afraid, by people
who did not know geography. 1If
they had known geography, they
would not have allowed Haji Pir Pass
to be in the hands of the Pakistanis.
The line has not been drawn scienti-
fically and from the military point of
view, It was drawn in @ hurry in order
to placate world opinion. I am afraid,
today also what we have done, has
been done in a hurry and to pla-
cate world opinion. World opl.
nion does not count and this United
Nations Orgenisation is only a little
hetter than its predecessor, the
League of Nations. It is dominated
by power politics. It is dominated
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by a desire to keep balance of power.

long ag this idea o/ ba-
l.anoe of power continues, as long

as there is power politics, truth
can never have its way. It will
only be compromised and that

compromise will land us again and
again into difficulties. If we fix a
new line, then also we will be again
in difficulties. So, we must make it
clear to this Security Council which
is afraid of saying what is right and
what is wrong that when it cannot
diagnose a disease, when it cannot give
a remedy, when it is not prepared
to say that this country is right and
that country is wrong, its opiniuns are
absolutely of no avail.

We referred the matter of
aggression of Pakistan ‘o them
in 1848 and brushed aside

that question; they did not decide
‘whether aggression had been commit-
ted or mot. This time also they have
refused to name Pakistan as the
aggressor, which aggression was as
clear as daylight. What do you expect
frogn that Security Council? 1 say
you cannot expect any justice from
that Council, which is dominated by
big nations and which is not prepared,
even when there is a clear cvi-
dence of aggreasion, to say that there
has been an aggression. Even if they
had said that there had been an
aggression but that we should have
peace in the world because the world
coiilld not afford a war, one could
have understood it, one could
have even appreciated it. But to
cvade that  question is  very
dangerous and T think we must
not put our trust in Security Council,

however anxious we may be
to support it; in fact we have
shown our anxiety to support

this United Nations on all nrcca-
sions, Let us not rely upon it; let
us rely upon our own strength and
if we have to rely upon our awn
strength, then we must reframe our
foreign and internal policles.

‘We were relying upon the Arab
world as our great friends; we were
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supporting them in everything that
they did; we went so far as it gives
their League the status of an inter-
national government. What has been
the result? The utmost that they
have done is that some of them are
neutral in this struggle. To have
expected that we would be supported
by any Islamic country was a mid-
day dream. We irritated people
who were anxious to be friendly to
us, for instance, Israel, from which
we could have got very much mate-
rial help, from which we could have
got technical help, whose agricultural
problems are just like ours, who have
been trying various experiment; in co-
operative farming; we could have
learnt from that country, but we never
allowed it to approach us even. Why?
Because we wanted to placate the
Arab countries and it has given us no
dividends mt all. I think in this matter
also we must reconsider our foreign
policy.

In our home policy, I say that, even
though America is our friend, we
must refuse to accept anything from
them, be it money or economic aid or
food. 1 assure you that, just as people
have risen this time, so would they
rise to produce more food. Put
trust in them. You do not put your
trust in them but prefer to get
inferior food that comes here end
produces sickness. You go on asking
for more and more. 1 say that we
must stand on our own legs What
is our deficiency in foodgrains? If
the Government’s figures say that it
is only five per cent, we can make
up that five per cent. If the culti-
vator is given good seeds, is given
manure, is given water at proper time
and if there is no bureaucratic repres-
gion of the tenants, then I say with
confidence that, even with our pre-
sent methods, the production can be
increased by 30 per cent

We forgo many things and send
them to foreign countries in order to
earn foreign exchane. We do not culti-
vate the home market We have an
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immense home market for tea, for
jute and for everything that we have,
but we do not distribute moncy to
the poor who can purchase. And how
can we distribute money to the poor
who can purchase unless we diversify
oyr economy angd unless we diversify

our industry?

S0, we must not rely on outside
help. 1 have been a friend to America,
but I say that we cannot rely even
on America. We must progressively
stop taking arms from her, taking
economic aid from her and taking
even food from her. We must rely
upon our own resources. That was
the lesson that was taught to us by
Gandhiji, and this war should teach
us very clearly this lesson thal we
ean rely upon no nation and we have
fo rely upon ourselves.

I am glad that a Member of the
Government has said that in this world
power alone counts, and weakness is
the greatest sin that a man or a
nation can commit, What did
Gandhiji do when he came to India?
He first put strength among the
people, strength against the British
Government of which we were afraid,
sirength against the  Briusher
before whom we trembled and we
could not speak the truth sirength
against the police and against the
magistracy so that ecvery urchin in
the street could stand up and say
“This is a satanic government and we
want to destroy it'. That was th.
strength that he infused, and 1 saw
what he did in Champaran and T saw
it agaln in Punjab.

This strength can be infused only
it our leaders are strong, if our leaders
are determined, if there is no jockey-
ing for positions and for power, if
there are no quarrels among our-
gelves, if there are no quarrels among
the members of the ruling party. T
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the ruling party is united, they will
get the support of all the parties as
they have got on this occasion. But
I am afraid, and I hope I shall be
proved wrong, that as soon as the
danger is past, we shall again go to
sleep;, ag we went to sleep when the
danger from China was past. The
people guve :n excellent exhibition
of their enthusiasm and their spirit
of sacrifice, They gave without any
stint, and they gave without knowing
whether they were golng to give to
‘he proper parties or te the wrong
parties; men, women and ohildren
gave their all I am sorry to
say that up td now no proper
accounts have been given of the
money and of how it has been spent,
I hope that this time at least we shall
mobilise the enthusiasm of the coun-
try and the determination of the
country to be free and independent.
let wus build our hopes upon
our people. What were we
before  Independence? We  were
a slave nation. But in a few
years strength was infused in us,
because Gandhiji  believed in the
common man. We refuse to trust the
common man; we refuse to go to the
ommon man and we think that gov-
crnments can go on without the sup-
port of the common man, The present
crisis will parg and may pass; IL can-
not pass untii we have been
able to fix a new line of demarca-
tion. The old line has been repudiated
even by Gen Nimmo who was
said that the old line exists no more.
Why should the Security Council
tzlk of the old line of 5th  August,
when its own observer has repudiated
it? "We must have a line which
is scientifically defensible, which 1s
militarily defensible. If we are not
careful we shall lose the battle that
we have won and this great sacrifice
of our young men and of our aviators
wil] have gone in vain and witn it the
response that has been given by the
people It is not for the first time that
we have neglected this responss of the

le. I we do It this time we may

net get it agaln.
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Mr.
Minister.

Speaker: The hon. Prime

The 'rime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri):  Mr. Speaker, Sir, T must
express my gratitude to all the hon.
Members vwho have participated in
the debate today. There have been
several speakers, and they have ex-
pressed themselves in words of their
choice, But I have heard from every
side of the House only one voice—
the woice of patriotism, of national
will to defend the sovereignty and
territorial integrity of India no matter
who the invader may be. This is the
voice of the people of India expressed
in unmistakable terms through their
chosen representatives in Parliament;
this is the voice of the sovereign will
of the people. Hon. Members would
permit me to recall that, while speak-
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ing in this House in April last, I had
appealed for the wunity of heart
amongst our people. That unity has
been achieved in the fullest measure
and has been demonstrated effectively
in these critical days. In fact, it is
this unity which has been the biggest
source of strength to all of us in these
testing times.

The cease-fire has already come
about in spite of Pakistan's intransig-
ence. It is likely that when we con-
sider the subsequent step, further
difficulties and complications might
arise.. It is by no means going to be
an easy task, specially in view of the
threats given even after the accept-
ance of the cease-fire, by President
Ayub Khan and his Foreign Minister,
1 have made India's position abso-
lutely clear in my letter of 14th Sep-
tember, 1965 addressed to the
Secretary-General of the United
Nations. OQOur understanding of the
three resolutions of the Security
Couneil is that they are applicable to
both regular forces and the inflltra-
tors from Pakistan. Pakistan must
own and discharge the responsibility
of withdrawing the inflltrators from
our State of Jammu and Xashmir,
However, they are continuing to dis-
<laim all responsibility for the infiltra-
tion despite the report of the Secretary-
General himself. If Peakistan persists
in this attitude, India alome must deal
with the infilt-ators effectively and
force them out. Moreover, we shall
never allow any arrangement for the
future in which there may be possi-
bilities of further infiltrations.

About our State of Jammu and
Kashmir, the House knows our stand
which is firm and clear. This State
is an integral part of India, a con-
stituent unit of the federal union of
India. There is hardly any case for
exercise of self-determination again
The people of Jammu and Kashmir
have already exercised the right of
self-determination through  three
General Elections held on the basls
of universal adult franchlse.
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I feel grateful for and heartened bv

the unanimity of support for the
policy which the Government has
followed in meeting the challenge of
recent aggression. However, | would
like to say that dangers still lie ahead
even after a cease-fire has become
effective. These dangers are very real
indeed. We should surely be pre-
pared to meet them and our prepara-
tions will not be relaxed.

Shri Peter Alvares had expressed
the opinion that the Soviet Union had
apparently agreed to ‘“‘de-freezing”
the Kashmir question. It would not
be correct to say so. The BSoviet
Union is today an ardent champion
of peace. They have known the hor-
rors of war and they do wamt, in a
friendly spirit. to endeavour to bring
about an improvement in the relation-
ship between India and Pakistan.

Their intentions are pure and we
have, therefore, welcomed their
initiative.

Discussion on the non-official resolu-
tion of Shri Bhagwat Jha Azad will
be carried over to the next session.
T would not, therefore, like to say
anything just at present.

Some hon. Members have referred
to the work of our Diplomatic Mis-
sions abroad. I can tell the House
with complete sincerity that on the
present occesion each one of our Mis-
sions has bheen alert and vigilant
They have done a good job in keep-
ing the Government to which they
are accredited fully informed of the
developments and of the jusiness of
our cause. ‘The attitude which som=
Governments take is not In my view
dependent upon or even affected by
what our Ambassadors have to say
There are pre-conceived notions and
prejudices which one has tp contend
with. Tt must, nevertheless. be our
persigtent effort to project our case
in the best possible manner and to
win friends for Indis in all parts of
the world.
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A few words are necessary, Mr,
Speaker, about the home front. The
momentum which the nation has
gained will have to be kept up, our
defence preparedness will have to be
improved continuously, we will have
to remain vigilant all along our fron-
tiers. For strengthening our defences,
a €ood deal of sacrifice will be needed
on the part of the country as a whole,
We may all have to accept privations
and even our economic development
may have to bte slowed down some-
what in order that our defemces are
not weakened.

To the tasks that lie ahead, we
shall address ourselves in a realistlc
manner and in full awareness of the
fact that self-rellance must be our
watchword, 1 am grateful to thls
august House for the magnificent sup-
port which it has given in these his-
toric times.

Mr.. Speaker, 1 would appeal to the
House to authorise you fto convey,
through our Defence Minister, the
admiration and gratitude of this
House to our Armed Forces for the
splendid job they have done.

1 would also, with your permission
like to suggest that the House should
rise and observe a minute's sllence to
honour the memory of those soldiers,
airmen, policemen and civilians who
have become martyrs in the defence
of their motherland.

Mr. Bpeaker: The House may stand
in sllence for a minute.

(The Members then stood in rilence
for a minute)

16,45 hrs.
PRESIDENT'S ASSENT TO BILLS
Secretary: Sir, I lay on the Table

following four Bills passed by the
Houses of Parliament during the Cur-
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rent Session and assented to by the
President since a report was last made

to the House on the 17th September,
1985—

(1) The Press and Registration of
Books (Amendment) Bill,
19€5.

(2) The Representation of the
People (Second Amendment)
Bill, 1865.

(3) The Gold (Control) Bill,
1865,

(4) The Warehousing Corpora-
tions (Supplementary) Bill,
1865.

1645} hrs.

MESSAGES FROM RAJYA
SABHA—coutd.

SBecretary: ] have also to reort the
following messages received from the
Secretary of Rajya Sabha:—

(i) “In accordance with the pro-
visigns of sub-rule (8) of rule
186 of the Rules of Procedure
and Conduct of Business in
the Rajya Sabha, I am direct-
ed to return herewith the
Appropriation (Railways)
No. 3 Bill, 1985, which wnas
passed by the Lok Sabha at
its sitting held on the 16th
September, 1985, and trans-
mitted to the Rajya Sabha for
its recommendations and to
state that this House has no
recommendations to make to
the Lok Sabha in regard to
the said Bill.”

(ii) “In accordance with the pro-
visions of sub-rule (8) of rule
186 of the Rules of Procedure
and Conduct of Business in
the Rajva Sabha, I am direct-
ed to return herewith th~
Appropriation {Railways)
No. 4 Bill, 1988, which was

passed by the Lok Sabha at
its sitting held on the 16th
September, 1865, and trans-
mitted to the Rajya Sabha
for its recommendations and
to state that this House has
no recommendations to make
to the Lok Sabha in regard
to the said Bill.”

(iii) “In accordance with the pro-

(iv)

(v)

visions of sub-rule (8) of rule
186 of the Rules of Proce-
dure and Conduct of Busi-
ness in the Rajya Sabha, I
am directed to return here-
with the Kerala Appropria-
tion (No. 3) Bill, 1988, which
was passed by the Lok Sabha
at its sitting held on the 16th
September, 1065, and trans-
mitted to the Rajya Sabha
for its recommendations and
to state that this House has
no recommendations to make
to the Lok Sabha in regard
to the said Bill"

“In accordance with the pro-
visions of sub-rule (6) of rule
186 of the Rules of Proce-
dure and Conduct of Busi-
ness in the Rajya Sabha, 1
am directed to return here-
with the Kerala Appropria-
tion (No. 4) Bill, 1965, which
was passed by the Lok Sabha
at its sitting held on the 18th
September, 1965, and trans-
mitted to the Rajyn Sabha
for its recommendations and
to state that.this House has
no recommendations to make
to the Lok Sabha in regard
to the said Bill"

“In accordance with the pro-
visions of sub-rule (8) of rule
188 of the Rules of Proce-
dure and Conduct of Busi-
ness in the Rajya Sabha, 1
am directed to return here-
with the Appropriation
(Ne. 3) Bill, 1965, which
was passed by the Lok Sabha
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(vi)

(vii)

Messages

at its sitting held on the 16t"
September, 1965, and trans-
mitted to the Rajya Sabha
for its recommendations and
to state that this House has
no recommendations to make
to the Lok Sabha in regard
to the said Bill."”

“In accordance with the pro-
vigions of sub-rule (6) of rule
186 of the Rules of Proce-
dure and Conduct of Busi-
ness in the Rajya Sabha, I
am directed to return here-
with the Appropriation
(No. 4) Bill, 1965, which
was passed by the Lok Sabha
at its sitting held on the 16th
September, 1965, and trans-
mitted to the Rajya Sabha
for its recommendstions and
to state that this House has
no recommendations to make
to the Lok Sabha in regard
to the said Bill"

“In mccordance with the pro-
visions of rule 127 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha,
1 am directed to inform the
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Lok Sabha that the Rajya
Sabha, at its sitting held on
the 23ird September, 1065,
agreed without any amend-
ment to the Life Insurance
Corporation (Amendment)
Bill, 1965, which was passed
by the Lok Sabha at its sit-
ting held on the 15th Sep-
tember, 1965."

“In accordance with the provi-
sions of rule 127 of the Rules
of Procedure and Conduet of
Business in the Rajya Sabha,
I am directed to inform the
Lok Sabha that the Rajya
Sabha, at its sitting held on
the 23ird September, 1965,
agreed without any amend-
ment to the Insurance
{Amendment) Bil, 1983, which
was passed by the Lok Sabha
at its sitting held on the 10th
September, 1965."

Speaker: The House stands

adjourned sine die.
1648 hrs

The Lok Sabha then adjourned sine

die.
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